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Ref, No ..EE{]{EE .l. f{}"‘f 6,/ Gen-T8% O.A. No 4322023 72024 Dated = \

Ta,
The Registrar General,

Hon'ble, National Green Tribunal,
Principal Bench,

Faridkot House, Copernicus Marg,
New Delhi- 110001 .

Sub: Regarding submission of the Joint Committee Report in com pliance of the order
dated 13.10.2023 in Original Application No. 432 of 2023 In the matter Radhey
Shyam Sehra Versus State of Uttar Pradesh & Others.

Sir,

Kindly refer to the subject mentioned above. In compliance of the order dated
13.10.2023 in Original Application No. 432 of 2023 In the matter Radhey Shyam Sehra
Versus State of Uttar Pradesh & Others, The Joint Committee Report is enclosed
herewith for your kind perusal and further necessary action.

Sincerely Yours,

&
(Dr Bam Karan)
Chief Environmental Officer

(Circle-6)

Enclosures: As abave

Copy to: For information and further necessary action.

Copy to: Shri Arvind Kumar, Advocate, N.G.T., New Delhi for information and further

necessary action.. //

Chief Environmental Officer
(Circle-g)

L= P

T.CA2V, YVibhuti Khand Gomti Nagar, Lucknow = 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: infof@uppeh.in - Web Site: www. nppeb.com
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Additional/Supplementary Report
of
M/s Gallent Sariva Udyog, M/s Ambey Kapda Udyog (Ambey Processor), M/s Rungta
Agencies (Rungta Industries Pvt. Ltd.) and M/s India Glyeol Limited, Gorakhpur
In the matter of
O.A, No, 432/2023, Radheshyam Sehra v/s State of Uttar Pradesh & others

Background:
Hen’ble National Green Tribunal, Principal Bench; New Delhi vide its order dated 01 August

2023 in the matter of O.A, No. 432/2023 Radhey Shvam Sehara Vs State of Uttar Pradesh to
look into grievances of the applicant, hear the project proponent and verify the factual position.
Relevant para of Hon'ble NGT order is as under-

“...3.... Prima facie, the averments made in the application raise questions relating to
environment ansing out of the implementation of the enactments specified in Schedule 1 to the
MNational Green Tribunal Act, 2010,

4, In view of the averments made in the application, we consider it appropriate that a Joint
Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Commiltee comprising of Uttar Pradesh Pollution Control

Board (UPPC) and District Magistrate (DM}, Gorakhpur and direct the same to meet within one
week, undertake visits to the site, look into the grievances of the applicant, associate the
applicant and representatives of the concerned Project Proponents, verify the factual pasition and
take appropriate remedial action by following due course of law and giving opportunity of being
heard to the concerned Project Proponents, The Committee may also refer 1o order of this
Tnbunal dated 13.09.2022 in O.A, NO. 116/2014 (Meera Shukla vs Municipal Corporation
Ciorakhpur & Ors.) inter alia directing for industrial pollution control, establishment of CETP
and rejuvenation of River Ami, River Tapti and other rivers. The UPPCB will be the nodal
agency for coordination and compliance.

3. Factual and Action taken Report may be submitted within one month by e-mail at judicial-
ngii@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form
of lmage PDF. -

6. The joint team has inspected the alleged industry and joint inspection report already submined
o Hon’ble National Green Tribunal by letter no. HO1742/C-6/General/789/0A no. 432/2023
dated 10.10.2023,

T'he above titled application was listed in Hon'ble National Green Tribunal for hearing on

13.10.2023 and order passed by the Hon'ble National Green Tribunal on 13.10.2023, the relevant
para of onder is as under- '

3. The Joint Committee hos submitted that M/s Gaollont Sorive Udyog (M/s Gollant Ispat Ltd.), M/s
Ambey Kopoda Udyog (Mdfs Ambey Processer) and Mys india Glycols Ltd. were found compliant
However, we find that the Joint Commitiee has not looked into the ospects as to whether the above soid
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units require Environmental Clearence (EC) and if so whether the above sald units have been granted EC.
The Joint Committee hos eise not looked into the compliance with respect to EC (If ony)/ CTE/CTO
Conditions particularly with respect to plontationdgreen beit, corrwing owt of CSR/ACER octivities,
generation and disposal of Ty ash and guality of water guopresence of heguy metals,

4. The Joint Committee is directed to look into these aspects and submit further repart covering oll these
aspects within three maonths by emoll at judiclal-ngt@govin preferably in the form of searchoble
POF/OCK Support POF and not In the form of image PIOF, i

In compliance of the above order, the joint team has again inspected the above mentioned
industries on 18.01.2024 & 20.01.2024. The point wise compliance status of the industries are as
bellow-

A. M/s Gallant Sariyva Udyog (M/s Gallant Ispat Lid.), Plot No.AL.-5, Sector-23, GIDA,
Gorakhpur:

In Compliance of the above said order unit has jointly visited on 20.01.2024 in presence
of the unit representative Sri Bhaskar Tiwari, General Manager. The unit was found in
operation/production during the inspection. The point wise compliance status/observations are as
under;-

. Environmental Clearance (EC):

The unit is covered under the ELA. Notilication dated by 14.092006 passed by
MOEF&CC and industry has obtained E.C. vide letter no. J-11011/229°2008-1A.11 (1) dated
18.10.2017 for installation of integrated steel plant having capacity Steel Billets 330000 MT/Y,
Sponge Iron 297000 MT/Y and Electric Power Generation 53 MW. The copy of the E.C.
attached as Annexure No. 1,

For enhancemeént of production capacity Steel Billets from 330000 MTY to 653400
MT/Y, Sponge Iron from 297000 MTY to 594000 MT/Y, Iron Ore Pelletization Plant 792000
MTYY, Inclusions of Rolling Mills (Steel Bars) 330000 TPA and Electric Power Generation from
53 MW to 80.5 MW, the unit has obtained separate environmental clearance was approved by

MOEF&CC by vide letter no. J J-11011/22972008-1IA.11 (1) dated 14.10.2020. The copy of the
E.C. attached as Annexure No. 2.

S

L. Compliance of the Environmental Clearance:

For the treatment of waste water generated from ash/slag quenching, cooling tower
blowdown, unit has installed ETP consisting pakka pond (for settling of ash/soil), equalization
tank, flocculation tank, clarifier, sludge dewatering unit, storage tank. ETP treated water
recycling in unit above process to maintain ZLD in premises. At the time of joint inspection all
the above units for ZLD are found operational and treated waste water 15 being recycled for
cooling makeup water, irrigation of green belts and ashislag guenching. No any wasie
water/effluent are being discharged was found at the time of inspection. Required air pallution
contral equipments has been found installed at each source of air pollution. Details of APCS
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installed in unit has already mentioned in joint inspection report carlier submitted to Hon'ble
MNGT.
3, Consent to establishment: :

The unit has obtained consent to establishment from UPPCB in the year 2009 was letter
no. F47T391/C-6/NOC/36/GKP dated 08.04.2009 for setup of integrated stee]l plant having
capacity Steel Billets 216000 MT/Y, Sponge Iron 118000 MT/Y, Iron Ore Pellets 90000 MT/Y
and Electric Power Generation 24 MW at Plot No. No.A.L.-3, Sector-23, GIDA, Gorakhpur. The
copy of NOC (CTE) is annexed as Annexure-3,

For enhancement of production capacity Steel Billets from 330000 to 6533400 MT/Y,
Sponge Iron from 297000 to 394000 MT/Y, Iron Ore Pelletization plant 792000 MT/Y,
Inclusions of Rolling Mills {Steel Bars) 330000 TPA and Electric Power Generation from 53
MW 1o 80.5 MW, the unit has obtained separate consent to establishment (CTE) from UPPCE,
Lucknow by wvide letter no. 110962/UPPCB/Gorakhpur{LABVCTE! GORAKHPUR/2020
Dated:- 21/12/2020. The copy of NOC (CTE) is annexed as Annexore-4.

4. Consent to Operate (CTO):

The unit has obtained consent to operate from UPPCRE since production started. Latest
Consolidated Consent & Authorization (CCA) has issued by UPPCB, Lucknow by vide letter no.
L 7R3/ UPPCE/Gorakhpur{ UPPCBROVC TO/oth/ GORAKHPUR/2023  dated  17.03.2023
which is valid up to 31.12.2024. The copy of Consulidated Consent & Authorization (CCA) is
annexed as Annexure-5.

5. Compliance of the conditions of Consent to Operate:

The unit has found complying with respect to main conditions imposed in CTO as
maintain ZLD, Flue gas prescribed emission norms, At the time of inspection, water sample of
ETP treated water, which is being recycle in unit in cooling and other process is collected and
analysis report of the sample collected is being found within the prescribe norms. Analysis
Report enclosed as Annexure No, 6. For analysis of the heavy metals a sample has also collected
and send to Central laboratory, Lucknow. Analysis report is awaited. The air quality monitoring
of the U3 stacks emission of the unit was also conducted on dated 20.01.2024 by the laboratory
of the Regional Office, UPPCB. The concentration of the parameters of emission are found
within the prescribe norms. Stack Monitoring Report enclosed as Annexure No. 7.

Compliance report of the condition of CTO/CCA is being submitted by the unit to
UPPCB and CPCB regularly as per protocol.

6. Compliance of the CSR/CER:

The unit has intimated that improvement of quality of life of surrounding community
through CSR, focusing on health, Improving ground water level, Free distribution of foed to
helpless people. The cost incurred in last 02 years of Rz, 1.91 crore (One crore ninety one lacks).

Drctails of CSR/CER receive from unit is attached as Annexuare No. 8.
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7. Fly Ash generation from boilers and its disposal:

(a) Fly ash generated from incineration of fuel like coal, rice husk from boilers is being collected
through dust collection equipmemts (ESP) and stored in storage silos which is being sell to
cement and cement block brick/tile manufacturing units. Bottom ash receive from the boilers are
being disposed 1o low land flling purposes.

(k) Dolochar 15 also generated from sponge iron pelletization plant and it is have calorific value
of (GCV 2500 KCal/kg and are recycle in palletization kiln with coal and dolomide chips.

(e} Slag is generated from iron smelting process which is quench with water to reduce the
temperature and broken in small pieces. Cooled slap are crushed in Jaw crusher and
disintegration mill and iron/steel separated through magnetic screen residue of slag is used as a
building material.

8. Development of Green Belt: The unit has planted trees in Industry premises and outside the
premises (o developed green belt. As per the information of the unit has developed
approximately 15.29 Hectare green belt in and around the premises. Photographs of the green
belt are attached as Annexure No. 9.

B. M/s Ambey Kapada Udyog (Mis Ambey Processer), FL-2 & F.L.-3, Sector-13, GIDA,
Gorakhpur:

In Compliance of the above order dated 13.10.2023 unit has again jointly visited on
|8.00.2024 in presence of the unit representative Sri Santosh Pareekh, Director, The unit was
found in operation/production during the inspection. The point wise compliance
status/observations are as under;-

1. Environmental Clearance (EC):

The unit 15 not covered under the EJ1A. Notification dated by 14.09.2006 passed by

MOEF&CC. The Industry is medium scale unit &and has covered under red Category.

L. Compliance of the Environmental Clearance:

Not Applicable
3. Consent to establishment:

The unit was established in the year of 1995 for processing and dying of fabric on job
work at plot no. FL-2, GIDA industrial area. For expensation of the boiler capacity the unit has
obtained CTE from UPPCB vide letter no. F31402/C-6/NOC/167/GKP/13 dated 07.10.2013. The
copy of NOC (CTE) is annexed as Annexure-11),
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The unit has proposed to enhancement of production capacity from 32 TPD 10 60 TPD
and unit has obigined separate consent to establishment (CTE) from UPPCE, Lucknow by vide
letter no. 195057/ UPPCB!/Gorakhpur(UPPCBROYCTE/GORAKHPURZ023 dated 10/01/2024.
The copy of NOC {CTE) is annexed as Annexure-11.

4. Consent to Operate (CTO):

The unit has obtained consent 10 operate under Water acts by UPPCB vide letter no.
146686/UPPCR/Gorakhpur{ UPPCBROVCTO/ Water/ GORAKHPUR/2021 dated 25-4-2022 and
Air acts by UPPCB  vide letter no. 136600/UPPCBS Gorakhpur(UPPCBROY
CTO/AINGORAKHPURZ021 dated 25-4-2022 valid up to 31-12-2026. The copy of Consent
(A Water) 15 annexed a5 Annexure-12.

5, Compliance of the conditions of Consent to Operate:

The unit has found complying with réspect t0 main conditions imposed in CTO as
maintain prescribed waste water discharge nomms and flue gas emassion norms and proper
disposal of hazardous sludge penerated from ETP. The unit was jointly visited on 18.01.2024
and the sample of treated water submitted to Regional Office, UPPCB, Gorakhpur Laboratory
for analysis of the sample. Analysis report receive from laboratory is encloged, Unit has also
installed Real time online effluent monitoring system along with message alert system, which is
found operational. The parameters pH, BOD, COD, TSS are showing on screen are within
prescribe norms. Photograph of screen and lab analysis report attached as Annexure-13.

6. Compliance of the CSR/CER:
Mot Applicable.

7. Ash generation from boilers and its disposal:

Rice Husk is the main fuel used in 2 nos. boilers having capacity 3 TPH, 6 TPH, 2 nos,
Thermal fluid Heaters having capacity 15 LKCL/hr establish in Unit. Fly ash generated from
incineration of fuel in boiler/ thermal fluid heaters is being collected through dust collection

equipments (Multi Cyelone) and bottom ash receive from the boiler is being disposed to low land
filling purposes.

8. Development of Green Belt:

The unit has planted some trees in Industry premises, outside the premises and at around
ponds adopted by unit to developed green bell. Approximate 1.5 acre total area used for
development of green belt. Photographs of the green belt are attached as Annexure No. 14.

C. M/s Rungta Agencies (M/s Rungta Industries Pvt. Lid.), BL-1, Sector-15, GIDA,

Gorakhpur:
N~
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In Compliance of the above said order unit has jointly visited on 20.01.2024 in presence
of the unit representative Sri Brijesh Tiwarl, Manager., The unit was found in
operation/production during the inspection. The point wise compliance status/observations are as
under:- '

1. Environmental Clearance (EC):

The umnit is not covered under the E.LA. Notification dated by 14.09.2006 passed by

MOEF&CC. The Industry is small scale unit and has covered under Orange Category.

2. Compliance of the Environmental Clearance: -
Mot Applicable

3. Consent to establishment:

The old name of unit s Dhara Pashu Ahar and has obtained consent 1o establishment
from UPPCB in the year 2005 was letter no. F47584/C-6/NOC/Dhara Pashu Ahar/GKP dated
15.06.2005 for setup of 25 TPD solvent oil Plot No. BL-1, Sector-15, GIDA, Gorakhpur. The
copy of NOC (CTE) is annexed as Annexure-15,

For enhancement of production capacity from 25 TPD te 50 TPD, the unit has obtained
separate consent to establishment (CTE) from UPPCB, Lucknow by vide letter no. F38451/C-
6NOC/ 18472014 dated 28.02.2014, The copy of NOC (CTE) is annexed as Annexure-16.

4. Consent to Operate (CTO):

The unit has obtained consent to operate from UPPCHB since production started. Latest
Consolidated Consent & Authorization (CCA) has issued by UPPCR, Lucknow by vide letter no.
I 71312 UPPCB/Gorakhpur{UPPCBROYVCTO/both/GORAKHPUR2022  dated  28.12.2022
which is valid up 10 31.12.2024, The copy of Consclidated Consent & Authorization (CCA) i3
annexed as Annexure-17.

3. Compliance of the conditions of Consent to Operate:

Earlier the unit was jointly visited on 23.08.2023 and the sample of treated waste water,
concentration of the B.O.D. parameter in treated effluent/outlet of E.T.P. and are found 38mg/]
and 36 mg'l, which is not as per the CPCR prescribed norms. Hence unit is found not complying
with the prescribed norms and water consent conditions, Due to that UPPCB, Lucknow has
issued Show Cause Motice vide letter no. H 01610, dated 06.10.2023 under section 33A of water
(Prevention and Control of Pollution) Act, 1974 as it amended 1978, for imposing of Rs.
10,000.00 per day Environmental Compensation. A copy of the above show cause notice dated
(6. 10,2023 15 enclosed as anmexure no. 18, The unit has again visited and collecied treated
water sample by UPPCB, Gorakhpur officials on dated 20.01.2024 and as per the analysis report
the parameters of the treated effluent are found within the prescribed norms and total treated
effluent was being found recycle in cooling process and maintained Zero Liquid Discharge in
umit. As per the production record total defaulter working days are determined 06 days. On the
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basic of the above defaulter days, recommendation-tor imposing of Rs. 600{MV- environmental
compensation report has been sent to Board H.O by Regional Office, Gorakhpur.

At the time of inspection on dated 20.01.2024, the unit has found complying and
maintained zero discharge in unit with respect to main conditions imposed in CTO. Treated
water sample, which is being found recycle in cooling process are collected from outlet of ETP
and analysis report of the sample collected are found within the prescribe norms. Analysis
Report enclosed as Annexure No. 19. The air quality monitoring of the stack emission of the
unil was also conducted on dated 20.01.2024 by the laboratory of the Regional Office, UPPCB.
The concentration of the parameters of emission are found within the prescribe norms. Stack
Monitoring Report enclosed as Annexure No. 20.

6. Complianee of the CSR/CER:
Not Applicable

7. Ash generation from boilers and its disposal:

Rice Husk is the main fuel used in 8 TPH boiler establish in Unit. Fly ash generated from
incineration of fuel in boiler is being collected through dust collection equipments (Multi
Cycelone) and bottom ash receive from the boiler is being disposed to low land filling purposes.

8. Development of Green Belt:
The unit has planted some trees in Industry premises and outside the premises to
developed green belt. Photographs of the green belt are attached as Annexure No. 21.

D. M/s India Glycols Ltd., E-1, Sector-13, GIDA, Gorakhpur

In Compliance of the above said order unit has jointly visited on 13.01.2024. In presence
of the wnit representative Sri Shilendra Pandey, Unit Head. The unit was found in
operation/production during the inspection. The point wise compliance status/observations are as
under:-

1. Envirenmental Clearance (EC):

The unit is covered under the EILA. Notification dated by 14092006 passed by
MOEF&CC and industry has obtained E.C. vide letter no. J-11011/198/2005-1A.0 (1) dated
22.08.2005 for installation of Distillery Unit of 200 KLPD capacity, On the basic of spent wash
generation was allowed at the rate of 11 KL/KL of aleohol & Zero liquid discharge through
evaparation/conceniration of spent wash partly followed by incineration and partly through bio
composting. The copy of the E.C. attached as Annexure No, 22,

The Zero Liquid Discharge scheme was revised on evaporation and incineration
technology and the scheme was approved by MOEF&CC by vide letter no. J-11011/198/2005-
IA.II (T) dated 10,02.2006. The copy of the E.C. attached a5 Annexure No. 23,
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2, Compliance of the Environmental Clearance:

For the treatment and maintain ZLD in premises, the Unit has instelled steam based multi
effect evaporator system and slop fired boiler having capacity 30 TPH and 1500 KLD Capacity
of Condensate Processing Unit (CPU). At the time of joint inspection all the above units of ZLD
technology are found operational and CPU treated effluent is being used in process of molasses
dilution and as make up water in cooling towers, No any effluent discharge was being found at
the time of inspection.

1. Consent to establishment:

The unit has obtained consent to establishment from UPPCB in the year 2005 was letter
no. F4T538/C-6/NOCAGL/GKP dated 14.06.2005 for setup of 200 KLD distillery plant at Plot
No. E-1, Sector-13, GIDA, Gorakhpur, The copy of NOC (CTE) is annexed as Annexure-24,

For enhancement of production capacity from 200 KLPD to 260 KLPD based on
molasses and grains as raw material, the unit has obtained separate consent to establishment
(CTE) from UPPCB, Lucknow by vide letter no. IZUPHOC&/EIA/Gorakhpur’221 dated
01.07.2021. The copy of NOC (CTE) is annexed as Annexure-25.

4. Consent to Operate (CTO):

The wnit has obtained consent to operate from UPPCB since production started. Tatest
Consolidated Consent & Authorization {CCA) has issued by UPPCB, Lucknow by vide letter no.
193969 UPPCB/Gorakhpur{ UPPCBROYCTO/both/GORAKHPUR/ 2023 dated  20.12.2023
which is valid up 10 31.12.2028. The copy of Consolidated Consent & Authorization (CCA) is
annexed as Annexure-26.

5. Compliance of the conditions of Consent to Operate:

The onit has found complying with respect to main conditions imposed in CTO as
maintain ZLD, Flue gas emission standards norms. At the time of inspection water sample of
CPU treated water, which is being recycle in cooling and molasses dilution process are collected
and analysis repart of the sample collected is being found within the prescribe norms. Analysis
Report enclosed as Annexure No. 27, The air quality monitoring of the stack emission of the
unit was also conducted on dated 14.12.2023 by the laboratory of the Regional Office, UFPCR.
The concentration of the parameters of emission are found within the prescribe norms, Stack
Monitoring Report enclosed as Annexure No, 28,

Compliance reports of the condition of CTO/CCA is being submitted by the unit to
UPPCE and CPCRB as per protocol.

fr, Compliance of the CSR/CER:

The unit has intimated that improvement of quality of life of surrounding community
through CSR. and focusing on health, education, ruler infrastructure development and women
empowerment, the cost incurred in last 3 year of Rs. 13690561.00 (One crore thirty six lacks
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ninety thousand five hundred sixty one) and Rs 94.36 crore incurred every year under CER for
installation/operation and maintenance of various pollution mitigation measures, energy saving
equipments, reduction of ground water consumption, waste minimization and green belt
development. Details of CSR/CER receive from unit is attached as Annexure No. 29,

7. Ash generation from boilers and its disposal:

Fly ash generated from incineration of fuel like coal, rice husk from boilers is being
collected through dust collection equipments (ESP) and stored in storage silos which is being sell
to cement and cement block brick/tile mamufacturing units. Bottom ash receive from the boilers
are being disposed to low land filling purposes. Details of the total Ash generated/disposed off
during financial vear 2022-2023 from the unit are attached as Annexure No.30.

8. Development of Green Belt:

The unit has planted trees in Industry premises and outside the premises to developed
green belt. As per the information of the unit has developed approximately 16 Acer green belt in
and around the premises. Photographs of the green belt are attached as Annexure No. 31.

Ihe above joint inspection repart along with all the annexure and photographs of
the sites inspected is being submitted for kind perusal and further necessary action please.

ﬁgm ¢ & Tk
{Anil Kumar Sharma) ( Anjani Kumar Singh)
Regional Officer A DM, (City)
LUPPCB Distt-Giorakhpur

Gorakhpur
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' F. No. J-11011/229%2008-1A.11 (T)
Govermnment of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
Indira Paryavaran Bhawan
lor Bagh Road, Aliganj,
New Delhi - 110003
E-mail; sharath kef@gov.in
Tel: 011-24695319
Dated: 18" October, 2017
Ta
M/s Gallantt Ispat Limited,
Plot No: Al -5, Sector - 23,
Gida Industrial Area, Tehsil: Sahjanwa, District;
Gorakhpur, Uttar Pradesh — 273 209
e-mail: gili@gallantt.com

Subject: Expansion of Integrated Steel Plant (MS Billet from 216000 TPA to 330000 TPA;
Captive power from 24 MW to 53 MW; Sponge Iron from 198000 TPA to 297000
TPA) of M/s Gallantt Ispat Limited, Plot No: Al -5, Sector — 23, Gida Industrial
Area, Tehsil: Sahjanwa, District; Gorakhpur, Uttar Pradesh - Environmental

2 Clearance under EIA Notification, 2006 Regarding.

Sir,

This has reference to your online application vide proposal no. TA/UPIND/S5089/2016
an I!I"‘ Jduly 2017 along with the copies of ELA/EMP seeking environmental clearance under the
provizions of the EIA Notifieation, 2006 for the above mentioned proposed project. The
proposed project activity is listed at S1. No, 3(a) Metallurgical industries (fermous & non-ferrous),
under category ‘A’ of the Schedule of EIA Notification, 2006 and appraised at the Central Level,

2.0 The proposed expansion of Integrated Steel Plant of M/s Gallantt Ispat Limited located at
Plot No: AL = 05, Sector = 23, GIDA Industrial Area, Tchsil: Sahjanwa, District: Gorakhpur in
Uttar Pradesh was initially received in the Ministry on 1* June 2016 for obtaining Terms of

'ﬁﬂ("ﬁcfcr:‘ncu (ToR) as per EIA Netification, 2006, The project was appraised by the Expen
Appraisal Committee [EAC (Industry-1)] in its 8" meeting held during 27" 28 June 2016 and
recommended for preseribing ToRs to the above-mentioned project for undertaking detailed E1A
and EMP study for obtaining environmental clearance Accordingly, the Ministry of
Environment, Forest and Climate Change had prescribed ToRs to the project an 11™ August
2016 vide Lr, No. J-11011/229/2008 -TA.II{1).

30 The present proposal is for expansion of exisling Integrated Steel Plant for enhancement
of production of Sponge Iron from 198000 TPA to 297000 TPA: Billets from 216000 TPA 1o
330000 TPA; and CPP from 24 MW to 53 MW. The existing project was accorded
:zﬂ'urﬂnmr:mai clearance vide letter number J-1101 1/229/2008-1A11(1) dated 20¢ February 2009
Ihe Status of compliance of earlier environmental Clearance was obtained from Regional Office,
Lucknow, vide Lr. No. IVVENV/UP/IND-118/303/200%/34 dated 23.05.2017, There are no nor-
compliances reported by Regional officer. )
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~ The proposed expansion capacity for different ducts for existing industry site as below:
J | |Prn|:med

Sl |Particulars  [Sanctioned [Installed Total Capacity
N, capacity as \Capacity | expansion |{after expansion)
per EC
1 [Sponge  lIron({198000 99000 (99000 297000 TPA
Plamt TPA TPA TPA (2 X 450 TPD X 330 days - By

muodification of existing kiln of 300
Tday wo 450 Tiday and addition of one
more kiln with the capaciiy of 450
T/day in place 300 T/day sanctioned)

[t

M. 5. Billetsi216000 216000 1114000 330000TPA

via  induction|TPA TPA TPA (2Xx20T+2x30 T X 10 Hear x 330
\Furnace & davs - By replacing existing 4 Induction
Caster Fumace of 15 T/Heat w0 2 Induction
Machine Route - (furnace of 30 T/Heat and 02 IF of 20
TfHeat along with 01 Mo IF of 15
T/Heat as standby)
| | 1
3 (Captive Power Plant
WHRB BOMW  BOMW [10.0MW |Totl: 53.0 MW
AFBC 160MW  [10.0 MW[19.0Mw |2 MW Existing + 29 MW Proposed -

o generated 53.0 MW electricity, one
number new 110 TPH FBC boiler and
35 TPH WHRB boiler along with
(existing 30 (01 no) FBC boiler and 35

TPH {0INo.) boiler will be utilised,

40  The total land required for the existing plant and proposeéd project is 40.50 Hectare, This
entire land is already acquired and available as there is existing plant operational on the same
land. This land is sitated in GIDA Industrial Area. No River passes through the project area. It
has been reported that no water hody/iwater body exist around the project and
modification/diversion in the existing natural drainage pattern at any stage has not been
proposed,

5.0 The topography of the area is {lat and reporied to lies between 26° 45'26.96" 1o 26°
43'44.46" N Latitude and 83°11°49.74" to 83°12°15.41" F Longitude in Survey of India Tepo
Sheet No, 63N/1, 63N/2, 6IN/5 & 63IN/6 at an elevation of 77 - T8 m AMSL. The ground water
table reported to ranges between 3.0 - 4.0 m bgl during the post-monsoon season and 4 — 5 m hgl
during the pre-monsoon season. Rased on the hvdro-geological study, it has heen reported that
the radius of influence of pumped out water will be 100.0 m

6. No National Park/WL etc are in the core and buffer zone of the project. The authenticated list
of flora and fauna provided EIA report,
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7. Detailed process provided in ELA report and list of raw material given below:

S | Raw Material Consumption (TPA) Source of Method of
No Existing | Proposed Total after | Supply Transport
expansion expansion
sponge lron Plant
1_|Iron Ore 99000 | 138600 237600 Mines | Rail
| 2 |Pelleis 559000 138600 237600 | Manufacturer | Rail
3 1Coul SO000 138600 267300 Mines Rail
4 | Dolomite 4950 9900 14850 | Local Market Road
Steel Melt Shop Division (Induction Furnace with Continues Caster)
1 JSpﬂnge Iron 198000 SO 297000 | InHouse | Conveyers
2 |MSScraps | 72845 36422) 109267 | Local Market | Road |
3 [Ferro Alloy | 3240 10| 4930 From Local [toad

Manufacturer |

Captive Power Plant

1 | Coal 38016 86724 124740 Mines Rail
2 |Rice Husk 12672 70488 83160 | Local Market | Road
3 |D~|:rlu|:har EEUJEI | 5542 41580 In house Conveyers |

8.0 The targeted production capacity of the Sponge Iron from 198000 TPA to 297000.0 TPA;
Billets from 216000.0 TPA to 330000.0 TPA: and CPP from 24 MW to 53 MW. Iron ore for the
plant would be procured from various mines from open market / online bidding and
transportation will be done through Rail / Road.,

90 The Fresh water requirement of the praject is estimated at4254.0 m*/day after expansion.
Existing fresh water requirement is 1700.0 m’/day. Fresh water will be met from the ground
water. The permission for drawl of groundwater is obtained fram CGWA for existing capacity
vide Lr. No, 24-4-(161)/CGWA/MNR/2008-518 dateds™ April 2016. For expansion CGWA
application has been already filed and it is under process,

10 The power requirement of the project is estimated as 400 MW after expansion,
Currently, there is a power requirement of 25.0 MW for existing plant. 18 MW captive power is
already installed at site and the company is also having 10,0 MW grid connection from the
Poorvanchal Vidyut Nigam Limited,

11.0  Baseline environmenial studies were conductsd during post-monspon & partial winter
season 1e. from 1% October 2016 to 31* December 2016, Ambient Air Quality monitoring has
been carried out at 8 locations during 1% October 2016 to 31® December 2016 and the data
submitted indicated: PM); (69.85 pg/im® to 85.95 peim'), PM:o(32.43 1o 55.95ugimY, S04
(12.54 to 16.06 pg'm®) and NOx (1493 10 22,37 pe/m’y. The results of the modelling study
indicate that the maximum increase of GLC for the proposed project is 2.77 pg/m’® with respect
to the PM0:7.80 pg/m® with respect to the 502: and 12.48 pg/m” with respect to the NOx.

120 Ground water quality has been monitored in & locations in the study area and analvsed.
p 7.4 10 7.77: Total Hardness: 287.17 o 432.55 mg/l: Chlorides: 39,08 10 178.92 mgl; and
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Fluoride: 0.86 to 1.08 mg/l, Heavy metals {@ Jithin the limits. Surface water samples were
analysed from 8 locations. p'': 7.4 10 8.09; DO: 2.2 to 4.0 mg; BOD: 3.6 1o 10.94 mg/l; and
COD from 11.56 to 43.6 mg/l,

13.0  Noise levels are in the range of 50.12 to 60,18 dB(A) for daytime and 44 .83 to 50.29
dB{A) for night time.

14.0  As the present proposal is for expansion of existing industry and the Industry is situated
in GIDA Industrial Area, no R&R is involved.

15.0 It has been reported that a total of 239.0 T/day of ash will be gencrated from the plant
including expansion, Out of this; 20% will be bed ash and B0%: will be fly ash. Fly ash will be
supplied to cement manufacturers / brick manufacturers. Bed ash will be supplied for road
construction, Fly ash will be stored in silos and will be supplied by bulkers. About 111 1ong of
Slag will be genersted from [nduction Furnace and 100 % will be used in road construction /
civil construction.

16.00 It has been envisaged that an area of 13.36 ha has been developed as green belt around
the project site to attenuate the noise levels and trap the dust generated due to the project
development activities.

17.0 It has been reported that the Consent to Establish and Consent to Operate from the Uttar
Pradesh State Pollution Control Board was obtained vide UPPCB Letter No, F-47391/C-
GNOC/36/GKP  dated OB™April, 2009 andF-72759/C-6/Water consent/ 12172016 dated
21*January 2016 & F-72758/C-6/ Air Pollution/ 121/2016 respectively and consent is valid up to
December 2017,

18.0. The Public hearing for the proposed expansion was held on 25.04.2017 at existing
industry premises under the chairmanship of Additional District Magistrate, Gorakhpur for
expansion of existing integrated steel plant at plot no: AL - 05, Sector : 23, GIDA Industrial
Area, Sahjanwa Gorakhpur, The issues raised during public hearing are related 1o air pollution;
dust; noise pollution and fly ash management. An amount of 5100 Lakhs (2.53 % of project
cost) has been eanmarked for Enterprise Social Commitment (ESC) based on public hearing
issues. The action plan for all developmental activities under ESC are &5 follows:

S1 | Activities = 1% Year | 2% Year | 3% Year | 4" Year | 5% Year | Total

| | Pipeline distribution CTERN 40.0 | 1 6.0 10.0 10.0 | 136.0
Drinking  water  and
storage, supply of water :
purifier

2 | Providing fabricated toilets 23.0 20.0 20.0 20,0 15.0 | 100.0
and drainage svstem, rain
‘water storage and use 4

3 | Opening of health check- 20.0 | (il 5.0 15.0 15.0 Eli.l.ll
up centre outside the '
factory .

4 | Adoption and development | 39.0 39.0 36.0 36.0 350 185.0 |
of village infrastructure
Total 144.0 115.0 87.0 81.0 75,0 SCI_EJ}I“

Page 4 of 9

Ermvironmental Clearance for Expantipn of integrated Steel Plant (MS 8iifer from 216000 TP 10 330000 T4
Captive power from 24 MI 1o 33 MW, Spoige lrin from {98000 TPA 1o 207000 TPA) of My Sallan Tipa
Limired, Plat No: Al =3, Sacrow — 23, Gida ingwsirial dve, Takll: Saflarnva, Disleicy; Gorglhpar, Uilar Pradesh




19.0  The capital cost of the project is Rs. ‘.Bi.']lﬂfrums and the capital cost for environmental
protection measures is proposed as Rs. 866.5 Lakhs. The aonual recurring cost towards the
environmental protection measures is proposed as Rs 85.0 Lakhs. The detailed CSR plan has
been provided in the EMP. The employinent generation from the proposed expansion is 140

[FErSONnS.

20,0 Greenbelt has been developed in 13.36 Ha which is about 33 % of the (ol project area.
A J-tier greenbelt, consisting of at least 30 m wide sround plant boundary will be developed as
greenbelt and green cover as per CPCB/MoEFCC guidelines. Local and native species will be
planted with a density of 2500 trees pér hectare. Total of 10000 saplings will be planted and
nurtured per year for next five years,

21.0 The proponent has mentiongd that there are no court cases or violation under ELA
Motification, 2006 or directions under Environment (Protection) Act 1o the project or related
activity.

22.0 The proposal was considered in the 21% meeting of Expert Appraisal Commitiee
[EAC{Industry-1)] beld during 10™ - 11™ August 2017, The project proponent has made detailed
presentation along with EIA Consultant M/s Grass Root Research and Creation India (P) Lid.
Noida

23.0 After detmiled deliberations, the EAC (Industry-l) recommended the proposal for
Environmental Clearance and stpulated Specific @onditions along with other environmenial
conditions while considering for accord of environmental clearance,

240  The Ministry of Environment, Forest and Climate Change has considered the application
based on the recommendations of the Expert Appraisal Committee (Industry-1) and hereby
decided o grant environmental clearance for the proposed expansion of Integrated Steel Plant
(MS Billet from 216000 TPA to 330000 TPA; Captive power from 24 MW to 53 MW, Sponge
Iron from 198000 TPA to 297000 TPA) of M/s Gallantt Ispat Limited, Plot No: Al -5, Sector -
23, Gida Industnal Area, Tehsil: Sahjanwa, District; Gorakhpur, Uttar Pradesh under the
provision of EIA Wotification dated 14™ September, 2006, as amended, subject to strict
compliance of the following Specific eand General conditions:

A,  SPECIFIC CONDITION:

i, Expansion pperation shall be carried only after cbtaining permission from the CGWA for
the additional water required for expansion proposal,

i, The company shall ensure 100% utilization of the fly generated from the plant. No
dumping of fly ash is allowed in the premises,

r
iii.  An amount of Rs, 510 Lakhs @ 2.53% of the project cost allocated for Enterprise Social
Commitment (ESC) based on the issues raised by Public Hearing shall be utilized as
capital expenditure in project mode. The project shall be completed in concurrence with
the implementation of the expansion and estimated based on Scheduled Rates.

iv.  The project proponent shall adhere to “Zero Liguid Discharge (ZLD) for the industrial
etfluents™,
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v. In order to reduce air pollution, ndd&ﬂaBﬁr pollution control systems viz, Filer bag
house designed for 150% of the air flow rate. The filter bag shall be PTFE dipped PPS

type.

vi.  Mechanical Vacuum Cleaners shall be deployed for cleaning of internal roads for
prevention of fugitive dust. Dust extraction and suppression systemn shall be provided at
all the transfer poims, raw material handling plant and sponge iron plan, Water
sprinkling system shall be provided to control secondary fugitive dust emissions
generated during screening, loading, unloading, handling and storage of raw materials
elc.

vii.  Green belt shall be developed in 33,15 acres equal to 33 % of plant ares with native tree
species in accordance with CPCB guidelings. The greenbelt shall imer alin cover the

entire periphery of the plant.

viii.  All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) shall be complied with

ix.  The project proponent shall provide Air Pollution Control Devices (APCD) a1 stacks of
CPP and DRI plant/WHRB and installed with continuous stack monitoring (24x7)
devices to monitor air emissions.

x. The PP shall prepare GHG emission inventory for the plant and shall submit the
programme  for reduction of the same including carbon sequestration including

plantation.

%i.  The PP shall carry out heat stress analysis in high temperature work zone and provide
Personal Protection Equipment (PPE) as per the norms of Factory Act.

xii,  All DRI Kilns shall have Waste Heat Recovery Boiler and shall meet the emission
standards as notified under E(P) Act.

xiii.  Rain water harvesting system shall be adopted, and practice for ground water recharge
followed, based on hydro geological conditions at the site.

xiv. Emergency Preparedness Plan based on Hazard [dentification and Risk Assessment
(HIRA) and Disaster Management Plan (DMP) shall be implemented,

xv.,  All the char generated shall be further utilised for power generation, Blast furnace (BF)
slag granulation system shail be provided for further utilization. BF Flue dust and gas
cleaning plant sludge shell be re-cycled / re-used. The dust collected from the APCD in
the raw material handling section shall be reused ! recyeled

xvi.  Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile 1oilets, mobile
S1P. Safe drinking water, medical health care, créche ete. The housing may be in the
form of temporary structures to be removed after the completion of the project,
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Vil,

314
GENERAL CONDITIONS:

The project authorities must strictly adhere to the stipulations made by the concemed
State Pollution Control Board and the State Government

No further expansion or modifications in the plant shall be carried out withow prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Al least four ambient air quality monitoring stations should be established in the
downward direction as well as where maximum ground level concentration of PMu,
PM;s S0; and NOx are anticipated in consultation with the SPCB. The National
Ambient A Quality Emission Standards issued by the Ministey vide G5 R, No. 826(1E)
dated 16" November 2009 shall be followed and data on ambient air quality and stack
emission shall be regularly submitted to this Ministry including its Regional Office ai
Lucknow and the SPCB/CPCB once in six months.

The Project Proponent shall conform to:

a.  The emission standards specified vide $.0, 3305 (E) dated 7® December 2015 for
the Thermal Power Plant,

b, Gaseous emission levels including secondary fugitive emissions from all the sources
shall be controlled as per vide G.5.R, 414(E) dated 30" May 2008.

¢. The MNational Ambient Air Quality Emission Standards issued by the Ministry vide
G.5.R. No. 826(E) dated 16™ November 2009

d. Proper handling, storage, utilization and disposal of all the hazardous and other
waste shall carried as per the provisions of Hazardous & Other waste (Management
& Transboundary Maovement) Rules, 2016.

e. FProper utilization of fly ash shall be ensured as per Fly Ash Notification, 1999 and
subsequent amendment in 2003 and 2009. All the fly ash shall be provided to cement
and brick manufacturers for further utilization and Memorandum of Understanding,

f.  The ambient noise levels should conform to the standards prescribed under EPA
Rules, 1989 viz. 75 dB(A) during day time and 70 dB(A) during night time.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

An amount of Rs. 866.5 Lakhs towards Capital cost and Rs 85.0 Lakhs per annum for
rECurTing cost for environment pollution control measures shall be earmarked. The funds
so pravided shall not be diverted for any other purpose.

The project proponent shall:

i send a copy of clearance letter to the heads of Local Bodies, Panchavat, Municipal
bodies and relevant offices of the Government:
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b, put on the clearance letter on the u@ﬂilﬁﬁ'the company for access to the public;

¢. inform the public through advertisement within seven days from the date of issuc of
the clearance letter, at least in two local newspapers that are widely circulated in the
region of which one shall be in the vernacular language that the project has been
accorded environmental clearance by the Ministry and copies of the clearance letter
are available with the SPCB and may also be seen at Website of the Ministey of
Environment, Forests and Climate Change (MoEF&CC) at http:/envfor.nic.in;

d. upload the status of complisnce of the stipulated environment clearance conditions,
including results of monitored data on their website and update the same periodically;

¢. monitor the criteria pollutants level namely; PMyg, SOz, NOx (ambient levels as well
as stack emissions) or critical sectoral parameters, indicated for the projects and
display the same at a convenient location For disclosure to the public and put on the

website of the company;

f. submit six monthly reports on the status of the compliance of the stipulated
environmental conditions incleding results of monitored data (both in hard copies as
well as by e-mail) to the Regional Office of MoEF&CC, the respective Zonal Office
of CPCB and the SPCH;

g submil the environmental siatemeni for each financial year in Form-V 1o the
concerned State Pollution Control Board as prescribed under the Environment
{Protection) Rules, 1986, as amended subsequently and put on the website of the
company; and

h. inform the Regional Office as well as the Ministry, the date of financial closure and
final approval of the project by the concerned authorities and the date of commencing

the land development work.

25.0  The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

.

26.0  The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

270 The PP shall abide by all the commimments and recommendations made in the EIAVEMP
report and also that during their presentation to the EAC, The commitment made by the project
proponent to the issue raised during Public Hearing shall be implemented by the proponent,

280 The above conditions shall be enforced. inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act
1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes ({Management and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act. 1991 along with
their amendments and rules.

250 This EC supersedes the earlier EC granted vide letter Lr, Mo, J-11011/229/2008-IA.11{1)
dated 2™ February 2009,
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300 Any appeal against this EC shall lie wBi]#National Green Tribunal, if preferred, within
a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010

This issues with the approval of Competent Authority.

3.

4).

8l
9.

(Sharath Kuma rﬁlt:rln]
Scientist ‘F'/Director

The Secretary, Department of Environmeni, Government af Uttar Pradesh. Sachivalaya,
Bapu Bhawan, Adjacent to Vidhan Sabha, Lucknow — 226001,

The Chief Wildlife Warden, Government of Utar Pradesh, 17, Rana Pratap Marg.
Lucknow, U.P

The Additional Principal Chief Conservator of Forests. Ministry of Environment,
Forest and Climate Change, Regional Office {CZ). Kendriva Bhawan, 5th Floor, Sector
*H", Aligam), Lucknow — 226020,

The Chairman, Central Pollution Control Board, Parivesh Bhawan CBD-cum-Office
Complex, East Agun Nagar, Delhi-110032.

The Chairman, State Pollution Control Board, PICUP Bhawan, 3rd Floor, B-Block.
Vibhuti Khand, Gomti Nagar Lucknow - 226 010.

The Member Secretary, Central Ground Water Authorily, A2, W- } Curzon Row
Barracks, K.G. Marg, New Delhi-1 10001

The District Collector, Gorakhpur District, State of Uttar Pradesh.
Guard File / Record file / Monitoring file.

MOEF&CC Webasite, a1

i
R

{Sharath Kumar Pallerla)
Scientist ‘F"/Director
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F. No, J-110012292008-LA K1)
Viervermment af Tindlia
Ministey of Environment, Forest and Climate Change
et A ssessmmen DNy ision)
. Indinn Parvavaran Bhawan
diay H:.!.gl'l Hood, f"n.llgﬂ_ﬂj,
Mew Delbe- 110003
Ee-mail: dirind-moeleei@goy.in
Tl 01 1-24695364
[atesd: [ 1k 2020
e
W Conllantr lspar Limited .
Lialkart Huwse. 1-7. Jangma Estension
oo D lhi=1 )0 14

Il gl bhane g

sbecr Expunsion of Integeated Stsel Plam: Sponge Tron (297,000 10 5,594,000 1 FAY MS
Hillat (330,000 10 8,53 400 TPA), Captive power (33 1 805 MW, Rolling mill
(13000 TPA) and Installntlon of  Pellel plant  [(TE3000TPA) by M
Gallantilspat Limited locared mt AL £ Sector 23, GIDA Indusirinl Arca, Tehsil
Selijomng, Disteiet Gorakhpur, Uitore Pradesh- Eovircomment Clearsnee-
regirding,

i,

Mis Gallant  lspmt Lid  made  online application  vide proposal  no.
DAL INI ] P98 120 16 dated 26% September. 2019 in the prescribed Form <2 along with
wiples: of EIAEMP seport. other documents and additions! details submined o
FARIVESH porial an 04.01,2020, a8 02:30%0 and PEEG 200 secking Environmontil
Clearance (EC) under the peavisions of the EIA Motification. 2006 fior the penjec
minfivied above. The propesed peugect activity i lsted dt SL Mo, 3t Metllurpical
bishustrivs { Ferrous and Mor-lerrons) wider Cotegory =A™ EIA POt o, 2004 and the
Iigmsa | is appeaised ot Cantral leyg]

e existing steel plant of Mis Cialloni Ispat Led s Jocated ap Al-5. Sector 23, CHnA
Frulustrtish Arca, Tehsil Salhyamaa, Distrig Gorakhpur, Uttar Pradesh. Projeet propesal for
cupatsion of existing seel plant of M/s, Gollun Bapat Ltd was initinlly received in the
Vhoistry an 28N aneney, 3009 for obtining Terms ol Reference (TER) oa per ElA
Motficwtion. 2006, The profect wis apprassed by the Reconstiuie Expen Appracsal
Lommiies [ lnduses ) [FAC (1) during s 4% mecting held on 20-23™ Februar 2019 pnd
peseribed  ToRs o the project fis uitdertaking detailed EIA study for abtaining
srnsmmental cleamnee. Acoordingly, the tliniary had prescaibed ToRs o the prodect on
A0 Mlay 2009 vide Lr. No_J-1 100 1229:2008-La 1] ()

Hased on the Tols prescribed tthe project. the project proponent submited anapplcation
oo L b e MUivistry on 26" Semember 1016,

Detuils sulsmitted by the project propsnenl

I Prsponsd ol S Gl Espant Livsted s For expansion of Integrated Steel Plant; Sponge
Irom { 297000 1o 39000 MTPA L MS Billet (30000 1o 833400 MTPAY, Captive povver (53
e WS AW pand New Peller plant estabilisdimient TR2000MTTA, The Existing project wos
woended LC vide Leao 320108 1/220:2008- A1 (1) duted | B Cetober. 2017,

Ihe Saatus of complinmee of eaelier BC wis phiained froarm Regionul Cifice, Lucknow vidi
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e po, IVVERWUP Ind-1544307 2017104 dated 19hSepiember, 2009, No non-
cemphanwes wers reported by Regional offiger

v Froposed cupacity aind configuration of expangion praject is given as below:

> Additional Capacity after
Uit EI‘:!““EHL:N:."T Capacity and expansisn nnd
i ot Jokbollinte configuration configuration
| 287,000 MTPA, 297000 MTEA 504,000 MTPA
SHRENN . LX7S0TPD & 15 | 2x 450 TPD, | x 750
I"Enm 25450 TPD 150 TP TPD & 1 x 150 TPD
1. 30.000MTPA 3,213,400 MTPA 653,400 MTPA
WS Hallets AT E NI 2SS TE 3x30T.25x225T &
1 3NIT5 2x275T
P 33 MW : 80.5 MW
i {35 MW of FBC and J,HE.?'; Eﬁltﬂl (44.5 MW of CFBC and
Do Pt | R MW of WHRBY | | 36 MW of WHRE)
ik . 7.92.000 MTPA 7,092,000 MTPA
=1l
iallting a1l 330,000 TPA - 330,000 TPA

Lk

Hie expinsisin will be in the existing plant premises of 45.903 ha which is an industrial
il Mo Rorest land is invelved, It has been reported thit no water body exisls around the
(respeet and modification/diversion in the existing natural drainage patiecn at any stage hns
it been proposed.

I topography of the area is Aat and reparied to lie between 26745718127 1o
34BN Lotinde and 83°1 13763 10 830121591 E Longitude in Survey of Tndia
e shect No, 63N, 83 NI, 63 N5 and 63 N6, ot an eleyntion ar 24 m AMSL,

| he ground water tabie reporied to runge between 2.5 m 1o 449 m below the lond surfisce
diring the post-mongoon season und 2.13 m 10 6.5 m below the tand surface during the
[Memonsoon season. The project area fills in Sahjanwa block wivich falls under Safe
Uategory and stepe of ground waier development is 68.44%,

it Sutionn] Park/Wildlife Sanctuary/Biosphere Reserve/Tiger Reserve ete. are reported

N+ be Jocated in the study area of the project. The area also does not repoet ta corridor for
Sohednla-l faunn,

lee provess ol project showing the hasle row marersit] wsed and the various processeg
msetlved 1o produce the finel output, waste genermied in process are shown betow.,

 Consumption (TF | |
{ [
Haw [ Souree of Moo of
| : Total after
bt :
Laterial  Existing Adqhﬂnnﬂl Extaraian Supply Transport
S  SPONGE IRON PLANT =
| dronOre 337600 S Cipen maskel Fail -
Self ’
- ki ' [
P:FI-:% 2ATa00 ! S5T172 TRTT2 ManuEoturer Comveyer/Ral |
Impart! i
. - Linkage q
3 L s
Conl 67300 | 267100 34 ctosi Rail
il Market . ;
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Cunsumpiion | TPA)
Bnw |, Spuree of Muode of
5. M, " d Total after
L
| Muaterin Existing .Juldltlnml| Epansion Suapply Tramspor
- Dolemite | 14830 | 14830 W0 | OpenMahel | Poad
; PECLETIZATION PLANT =
| "‘F"_.‘“L‘:_“" | BH3ET2. BRIRTZ Open Murkel Hail
I o e T R T G T B T
Y. _ | Limg Swone - | om0 | b Cypen Markel | Road |
i Dhslomlie : 3060 | aund | Dpen Markel | Hoad |
1 Coaal { foar - phores | ; |
. papimig | 41540 . 43360 i Wbarkei | il |
STLEL MELT SHOP DIVISION (INDUCTION FURNACE WITH CONTINUOS CASTER)
|| Sponge lom | Z9T00F | ZV7000 | 54000 | InHowse | Comveyers
V] MSSerps T 1367 | 0132 0979 | [ocal Markel . Road
fopas g 5 - From Locnl
| Ferro Alloy 4450 _H‘.L]n THLN Minaficirs | Bond B
CAPTIVE POWER PLANT ]
Linkige | |
i Cxal F24744 RATGD 254500 nucthoglogen Rail
Ul oS . L Ll s . T
| RBicethpk | BYG | - 1 3834 Local Market | Roud
i | Dolochar | 21584 AREI0 R | inkouse | Conveyers |

2 The targeted production copagity afer exponsion. will be Sponge iron Trosr 297000 1o

Y4000 MTPA, M5 Billet from 330000 10 653400 MTPA, Caplive Power fram 53.0 w0
B MW A new pelierplant TI2000 MTPA capacite, will be instnlled. From ore fines! cond
low the plont will be procured from Open Market. The majar raw materals viz., iron ore
ot will he transported through Rail,

g vkl wster requivement of the praject is estimated as 8776 m day (Existing - 4254
b ey Proposed - 2323 m® doy ) which will be obmined from grauadwater, Permission
lor w ishdeawal of required groundwuter has been oblained by CGWA NOC na, 214
LY SEACCYW ATDOE-R3 ] doted 13 Koy, 2019,

- Power Requirement— 53 MW Existing for Integrated steel Plant +27.5 MW additional for

propised expansion of Integrated sieel plant = 80.3 MW which will me1 from Caprive
power plonk. Additione] 3 MW power requirement for re-rolling mill is met from
Purvancial Vidyar Vieean Nigam Limited, Thus, after integration of two units power
I.'\-'!.||.|i|'l..'|'|!|l.' il will o H5.8 M“ \.\'||i1:|1 will b= el fiawn {';,1|-||'r-¢=- PisveEr p.||;||-|| a|_“_| |:l||,||'|r-u“,;h“|
Wyt Vitean Migarm Linsited

[Mimtioe cmvaronmental studies wene conductad during summer season e fienn March 1o
Wlak TOEY. Ambient air qualily monitering has been carried cut gt slght locations during
Warch 1o Moy, 2019 and the dita submiteed indicated: PMio (583 0 936 pin®, Phss
(165 10 348 pgim’), SOy (7.0 10 2006 pgin®) ond NOx (129 1 36.7 pgim), The results
of the 'modelling stucly indicates thit the makimum inerease of GLC far the prapoaed
project 18 3,68 pghintwith respect o the PM ., |51 i with respect to the S0= gl 0,9
pprm with respect 1 the NOx,

oo water quality has been menitored in cight Mocations in the sy wren snd anabyeod.
L T35 w0 802 Toral Hardness: 1649 10 414.8 mgl, Chlorides: 27.07 10 192.47 mai,
Iuoride: 057 10 084 mg'l. Heavy metals are within the limis, Surthce water snmplies
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wete analyred Trom four locetions, pH: 745 to 8.08; DO: $2 16 7 ma snd BOD: 2.4 10
b mgd, COD from 0.8 1o 52:4 my].

- ) : ,
T e Bevels (Lag) ore i the mnge o $2.6 5 63.9 UB{AY For duy time and 414 10 628
A For Nisht time;

VR T expansion: praject. will be within the existing plant premises & additional laand
vt by which is leeads peguired by the compam wnd thus no B &R is ins elved.

15 The-cleisels 1I|Iﬂ?-ill5|.il1b" i il il.]ll..',.li'hulid & hn,_.'_ﬂrdub‘ Witk .H'—"I""Eﬁll-i?ﬂl'l have hﬂ-'l'l show s
i thie tmbke el

e Total afier Management
sl waste ?#ﬁ;e E s pianigian ! |
| * 1 peny | e )
Piolechar 1280 M3 Brolachir is beingdwill be utileed jn
AFBL boller for caprive power
goneration ond sller expansion
| woukd be managed through the some
| ' | Tchaique. |
Shiy | e T3 | BME Slag ix being used in filling of
| Low-lying grea and in rosd making
i sfter expansdon will be wiloed n
] | Same wiay,
Al & 390 130 iy ushr from the Boller and APCS fs
Dust | being will be sold 1o Cemment industr,
2 and brch manulaciuring uni
Vshe Pl - 20 Ash will be sold 10 cemem
plam Imainciuress, -

i has been envisaged thal greasbeld las alreudy heen developed inan ares o 13,41 ha i,
VE% ol the watal plant ares. During expanslan, whlitonal grecnbelt will be developed in
anarea of L EE ha o aneniste e notee Jevels and trap the dust genersted due tp the praject
duvelopenent octivities. Therefive, 1599 hafe. - 33.3% o' the tom] prhant aren (45903 Jin)
Wil be cheveloped as greenle It 35 per CPCRY MaBFECT, Moy, 13eIh puddelines

D o been repusied dain the Consent 1o Uperite from the LUiar Pradesh Pallution Control
Bewnd (UPPCRY las  been obimined fior mir wide lolier no.  HIZETNC AL
Pothwiion' | 2100 7FRP dared 17,1 12007 ard valid v 0] 0] .20 B 31.02.2009 and for
Waker vide Bewtgr mo, HE2TTLC 67 Water Polluthon. IITTGKP dosed 17002007 and
kel Froan 01 4] B e T2, M) O

- e copiul eost of he project is T 602 %7 CF and the capitl cost for_environmenial
prulection: mewanres (s poposed as T 3504 Cr, The siinual PECUTTING Sosl townrds the
vhvimimmentsl proction messres i proposed 5 74 L POTRR A A

Vo Mildinional emplovment senerstion fiom the expansion will be for 405 nos, of persons.
Wil the existinge §80 mos, ol emplovess includmg re-rolling mill, ol ermplovinieif
pereration afler expancion will be for 1263 nos, of persons,

Y Publie hearing for the e xpansion [ s hagld en 22 Aypnse 3009 w 04400 [ A
Pl premises ander the chairma nship of Shree Rakesh Kumar Shrivasmy {Additional
Phetiict Magiseraie Ciy, Lisrkhpur) Far expansibn of Intzgraed Steel Plant; Sponge [ron
LSTO o S4000 MTPA | MS Biller (330000 tn 633400 MTPA), Captive power (53 1o
NS el il lation of Peilet plong { 79200 AT TPAL The ixstses ruisedd durlng public
loring arg amsplinaient aid e imnnaeinl pollution. An amown of 2 452 Lokhs (of toral
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capial cost La. 3060253 Oy has been enrmarkad for CER activities based on- public
lsaring essues, T

Frogeet propogent menkioned that o court case beanng Uviginal Applicsfion Mo, | H62014:
% L Shekbe Vs Municipal Corporation. Goraklpur &0, was filed in Hon'bie Mational
vircent Tribunal wherein Ms Gallinit- Tspat Lid wias not on impleoded pory. There 15 ne
vidrl ease or violamon under ERA Hotileaion to the project or related activiny,

. B Consuliant = W LA, Enviro Nel Pyt Lid, (Seriml. Mo, 385

Ihe proposal was considersd Reconstituled Expert Appraisal Committes (Indusiey <)
e et during 2239 Oetober 20108, 16-1 7= Januacy 2020, 24-23% Fobreary 2020
il FH-26" Iyine 20260,

dservations of the commitiee (EAC meeting held durlng 25-26 Jume 2020}

| e gomimittas has dissussed the revised propesal considering espects of integration of (s
pollng el emergy savings. addition] power requirements, complaint revived in e
Smisey reluied o tred oot cordgnser in posver plant ete. dis-p-eo, impocts ol the revised
';'-l.-.pu'.s;ul. I'he soimmitee abzerved the ﬁ':“u:'lu.'inﬁ: '

i i pecordance wish decision of EAC, revised proposul by imegrating 330000 TPA
Raolling mill has been subinitted mond aecordingky the EIA repor hos been iovased,

i, Mot charging of 9% billers o edlling 5 proposed with relevant rétrnfiiting
‘mexdificativns as required foe, The existing rcheating furnce shall be used only for
0% time Le. for nemaining billcts and proposed 1o operate with fumace oil.

L3

W, Coal nspse thall be phased ovt immediately which reduces 27000 TPA coal of oaal
cofsurmption i nim reduction in pollution load.

i W e comsvmpiice i furnace will sl gel reduced.

Yoo Powwer consumpriion shall fe redoced by 450000 Kw hfyvear inorolling mill due- 1o e
chimrm,

v Addibumal plantition & proposed which Joereases total plamation from 1341 ha 4o
[ b

Wi L s reconbimed that frees cul reporisd n e conplaint Tetter is not the poet of the old

graen beit and no new gonstruction has been taken up by them Tor this project so [ir,
e Hailway stding for tranzport of row matenals and produsts s available,

v Dunng the discussicns, project proponent mentiomsd that no space i aevniabbe in the
exbating Hyou of the posser plant 10 replace water coolod condenserwiih air cooled
comdena

lrenmmendations of the comimittee (EAC meeting held during 28-26' June 2020)

I e afiee dewsibed delibenttions recommended the proposal for énviromnental ¢learance
wilh the |;|.'l1|'l'l‘-"-'ih; sr.-:n."!ﬁc conditicns in addition 1o the uppl;;:lhh: H_qn:hrnl conditions as
per the Minisiey's Office Memorandum Mo, 22-34201 B-11T dated 9/BI0LE pertaining 1o
g giared steel plants,

C Aur cooled condensers shall b installed in the propesed power plants 1o reduce swater
SOISEIITRGN O T willer Consarvmtiom msisire,

i Citcen beleshall be déveloped in 153 ha of land within the plant premises.

i o charging of billets shall be @ bost for 90% of quantity in the rolling mill,
Rehwiting furnage shall be for maximum quantity of 10%0 ofbillets in rolling mill,




322

o Particulate emissions sholl be less than 30 mgsmt,

v Indwsirial vacoum cleaners shall be used 1o ¢lean roids aned-shop floors regrudarly to
riduce Fugitive emisshons,

i Fer Liquid Discharge (71 1) shall be maintilned. Treated wasiewater from STP shall
be reused for green belt developmens.

Decision of MoEF&CC

W Ihe Minstry considered the recammendation of EAC and hereby decide to nocord BC o
Mes Gallunte Ispat Lid for the proposad expansion project of integrated stee phint
wluding re-rolling mill mentioned in the subject with the following specific and sector
spewific general conditions:

A Bpeeilic Conditions

I The Environment Clearance (EC) granted 1o the projest! activity is sirictly uncler
the provisions of the E1A Notification. 2006 and its emendmeants issued from thme
o time. 11 does not tastamount! constroe to apprevals’ consent’ permissions etc,
reguired to be obmined o standands'conditions 1o be followed wnder any iher
Acts'HuleaSuhordinme legistations; ete., ks may be npplicnbla ra the projess,

e Adrocooled condensers shall be installed in the Proposed power plimis (o redyes
WALEr CONSUMPLEON W tam waler conseryation measure.

Wi Green belt shall be developed in 15.3 ha ol land within the plan| premises,

. Hat charging of billets shall be a1 least for W% of quantity in the rolling mill,
Reheating furnace shall be for masimum quantity of 10% of billets in rolling mill,

A Particulute emissions shall be less than 30 mgMim?,

vl Industrial vacuum cleaners shall be used 1o clenn roads and shop Noors regularly
Loy reduee fugritive amessions.

vik e Liguid Discharge (Z1.D} shail be maintained. Treated wastewiiler from STR
stall be rebsed for green bely development,

B Generzl Comdithons:
. Statutory complianee:

i The project proposent shall abtain authorization under (e Hazardows and ocher
Waste Managemen! Rules, 2016 as nmchded from time to time

I Air guality momitnring sud pireservation |

i e project proponent shall instail 24x7 conlinuous emission monitaring sysiem s
Prucess stacks 10 monitor stack emission with respecl o standanls prescribed in
Enviromment {Protection) Rules 1986 a8 amended from time 1o time and connected
i SPCB and CPCB online: servers and calibrate these system. from ime 1o time
according o eguipment suppier specilicstion through lubs recognised under
Environment { Protection) Azt | 986 or NABL sceredited Inborstorjes.

i The praject praponent shall manitor fughive em ssions in the plunt premises at least
CIEE I EVETY ulrler throargh labs recopnised under Envirnnment {Protection) Act,
B,

fi.  The praject proponent shall mnsdall system o carryout Continnous Ambient Aly
Cuallty monitoring  for commaneriterion  paurameters relevant 1o the  mais
el lstants refepsid feg PM e ond PMa s in refiarence to P emission, wnd SO and
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N i rederence o SO and MOy emissions) within and sutside the plant ares o8

heast at four locations (one within wnd three ouside the plant arez at s angle of

I 20 each). covering upwind amd downwind directions.

sermpling fAeiity ol process stacks snd it quenching wwers shall be provided as peor
UPCR guidelines for manon| monitoring of emissions,

[he praject proponent shall submit moath|y swntnary report of contimusnus stack
emiasion and aie qualivy monitoring and resulis of manun) stack monltoring and

marnual monitoring of aie qunlity Fugitive emissians Lo Regional CHfies of

MoEF&CC, Zanal alfiwe of CPCH and Regional Oifice ol SMCH ,;|||||-|3 wilh sis-
T Remitering repor.

Air Pallution Cantiol (APC) sysiem shall be provided for all the dust generating
polnts including Togitive dust from all vulvesable sources, so as 1o comply
preseribed stick emission and Tugitive emission sizndards.

The praject propenent shell provide leakage detection and mechonised bag cleaning
lneilitics for beiter meintenanee of bigzs,

Secondary emission somtrol sysiem shall be provided an SMS Converners,

Pollution control system i the steel plamt shall be provided as pee the CREP
Liuidelines of CPCH 8

Recyele and meuse lron ore fings, conl fines and such other fines collecred in the
pillation contral devices omd vicuym cleming devices in the process after
brigpueeiting” neghameration,

Phe progest proponent use leak prool tocks'dumpers canving conl and ofher mw
materialy and cover thém with torpaulin,

Wind shelter Fence and chemical spraying shall be provided on the rw material
slock piles,

Diesign the ventikadion satem for acdeqyate mir clonges a5 per ACCH dooumem far
il turnels, mame hooses, Ol Cellam.

Water guality monitoring and preservaiion

The project proponent - shall merall 2457 continuous effleen moilaring system
with respect o stundards reseribed in Envicorment (Protection) Rules 1986 s
wmended ficm Hme o Hme and conpected 10 SPCB and CPCH anline servers and
culibrale these sysiom fram tme to time pccording o eguipment supplicr
speci fication tlucugh labs recognised dnder Enviranment { Protection) Act, 1986 or
MWABL sccredited labamtanes.

The praject proponent shall monitod segirtarly ground waier qualily ot leass twice a
vear (pre il post monsoon ] at sufficient numhers ol piczometersfsampling wells
i the: plom and sdjucen areas through laebs recoznised undes Epvironmen
i Protectiony Act, 1986 and NABL accredited Libaralories,

Phe project propanent skall subimit monthly sulmary report of continmous efflsent
monitering and results of manual elfluent testing and manual montoring of groasd
waterquality 1o Regional Dffice of MoEF&CC. Zonal o ffice of CICB and Regioaal
CHlice of SPCR alomg with six-monthly monitering report. :

I'he project propanent shall peovide the ETP w0 meet the standards us amended LT
Fenig to Hme.
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sonage Treatment Plant shullbe provided fn treatment of domestic wastewazer i
meet the prescribed sipndards.

Garland deains and collection pits shiall be provided for each stock pile tw arresl the
run-olt in the event of heuvy mins and to cheek the wister pollutton due to surlhce
i el

Fyre washing fisellities shall be provided ot the entrance of the plont gotes

The profect proponent shadl prictice reiwwoter haevesling o maximum possible
-
A TR

Water meters shall be pros fded g the nlet 1o all wnil processes i the deel plants.

I'he project propenent shatl mvake effoits to mintmise Water constnyilicn o the spea!
plam comples by segrepation of wsed witer, peusi feing cuscnde se and by recveling
Urganbend wale

Nuise monlioring pud prevention

ki devel surves shall be carried as perthe [reseribsed guidelines and report in this
regard shall be solunined 10 Reaforial Cfficer of the Mlenistry a5 o port of gl
maonthly compliance repon

Fhe ambient noise levels should conform to the smndurds prescribed dnder E(PA
Rules, 1986 vie, 75 dBA) during day time and 70 dB3(A) during night time

Encray Conservation mensuies

Lsie b o baclle Sor Bot meis ! i fis 4 fir s r..':y;-»:r'h].:, 1T laclles o used, prowide
Wbk s For apen top fodien

NOgEe Bedt recovery sastems chall be providiad i all aniks where the Tue pas or
PRACeEs Eus excoeds TN

Provide-solar power generation on rool s al haildings, for sobar light sverem fos
all gommon arcas, strees ights. pa-rkinul aroimsd project aren and maintmin the same
regularly;

Prwide LELY lighte i their offices and residentin] areas:

Ensaire inseallation af resenerativg ivpe bumers o all rehieating Mirmices:

Waste msnsgemont

Waste recyeling Plane shall be inswalled 10 recover senp, metsllic and (ux for
reeveling to simter plam god S,

Lisid refeactories shull be recseled as far ais possthie,

SHES slag aftermetal recovery in wasie recyeling facilivy shall be conditioned and
uned For road making, raibwy ek ballnst o other applications, The project
prpuinent shall install w wante reayeling facility 1o recovor metallic and s far
revvale o sinter plant. The project praponent still establidh linkage for 104% reuse
b rejects Trom Waste Recveling Plant, ] '

|00 wrilieation of fiv by shall be ensmed. Al the My ash shull be provided to
cement amd brick manufieterers foe futher utilizntion and Memomndum of
Understanding in this regard shill-be subimiited to the Ministrv's Regional O,
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Cil Collection pits shill b provided inoil collars 1o colbect wnd reuseirecycle spilled
oll. OHl collection trys shall be provided under colls on saddles in cold rofled ol
STOFTNEE e,

e wastc nil, yrense wnd other baznrdons woste like acidic studge from pickling,

zalvanising, chrome plating milis eic, shall be disposed of os per the Hrardous &
Other waste {Management & Transhoundary Movement) Rulos, 2016 Coal tur
sludge / decanter shall be reoveled 1 coke ovens

Kiehen woste shall be composted or vonverted 1o biogas for Munher use.

tereen Belt

Thie project propenet shall prepare CHG emissione inventoey for the prlint i shall
subimil the progrimme for reduction ol the wame incheding carban sequestrslion
incluching plantation

Public bearing and Heman healib isxies

Emergency  prepuredingss plan bosod o the Hazard wentiticalion and  Hisk
Assessment (KA} snd Dicister Manngement Plan shall be implermented.

I he project proponent shall crrry our hest siress analysis for the workmen who work
in high temperature work zone and provide Personal Protection Equipment (PPE),

Mo iniom shall be made for the housing of construction kabour within the site with all
Auecessary infrastructure and foeilities such as fuel for cooking, mobile wilets. mobile
ST, s fie drinking winler, medicul health eare. erbche ete, The housing may be bn the
fuorm of tempaniry struchires o be remmoved afler the completion of the peoject.

Urcupational health surveilance of the workers shall Be dopg ony g regulnr-hasis and
recerrcls i tEined.,

Corporate Eavironment Responsibilitg

The project proponent shall comply with the provisions contalned in this Ministey s
OM wvide F.No I268200 7-| AT dated ¥ May 20FR. as opplicable, repurding
Corparate Environment Responsibilin

e compny shall have & well Eid doswn cnvbronientl paliey duly approve by the
Board of Directors, The environmental pirdiey sheilid preseribe for stndard operaEting
procedures 1o have proper checks and belances and o brng imo focus any
infiringements'deviastionvioktion of the enviroamctal / forest / wildlife nomms /
conditicets.  The company chall have defined svstem of reporting infringements ¢
deviation / violation of the ewvironmental / forest ¢ wildlife norms ¢ conditions and |
or shareholders * stake holders. The copy‘af the beard resalution B this regadd zhall
b iuibmmitted to che MoDF&CO 15 a part ol six=monthiy report.

A separate Lovircenental Cell both ot the projeet and compaiy hewd gquarter level,
with qualified personnel shall be st up under the cantol of semior Excettive: who
Wil direnctiy 1o the head of' the oegamization.

Action plan fir implementing EMP and enviranments| conditions alopg with
respoasbility manix of the company shal| be prepared and shall be duly approved b
camprient authonty, The year wise funds carmorked far environmental protection
mesures shill be kept in separte secoun and siol o be diveried for any other
purpse. Year wise progress of implementution ol action plan shall be reponted Lo gl
Mimdstrv Regional Office along siith the Six-Motihly Compliance Report
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Sell-enyirenmenial andit shall be conducied annuully. Every three vears third party
envirommental audis shall be carricd oul.

All tne recomimendations made n the Chirter an Carporate Responsibility for
Enviemament Pretéction (CREP) for shie Tron and Sieel plunts sl be implemaented,

Alisceliancons

The project proponent shinll mnke publie the covirenmential clesrance granied for
ket profect along witl the envirommenml condiions ard sitfeguords at their cosi by
prontinerly advertising it ok lenstin owa locil newsppets of the Didtrict or Stata, of
which ane shall be in the vernocular longuage within seven davs nnd in addision this
shall nled be displaved in the praject propomeil’s websine permumently.

The copies of the envirormental clearance shall be submitted by the project
prupotients 1 the Hewds of local bodies, Panchsyns and Munieipal Bodies in addition
b the sehevam offices of the Govesmment who b i haos 1o display the same lor 30
diy 3 from the date ol recelip

The project propoient shall wpload the seamus of complanee of the stipulated
environment cieamneg - conditions. including mesults of moniored dnta on their
welsite and update the ame an halfvearly basis,

Fhe praject proposent shall monitor the eriteria pollsants kevel Aatnely; Phiyn, S0
MO (emblen levels as well oy stack emissions | or ertical sectoral paamelers.
incicated tor e prajeets and display the same.at a convenient location far disc hsiire
to the public and gt on e wabsite of the GO

The: propet proponent shall subimi six-tiuthly peports on the status af the
complinnce of the stiputsed envirenmentul conditions on the website of tye Mmimnistry
of Enviroeanent: Forsse and C fimate Change at environment ¢lenrince portal,

Ine prodect proponesst shall submit s onvironmental statement Ior each financial
year in Farm- o the conserned State Pollution Comtral Board a8 prescribed under
the Eavironment (Pratection) Rules, 196, a8 amended subsequently umd Pl on the
Wbl o theé compaigs

Phe project prapoient shall inform the: Reglonal Office ng wall ax the Minisry, the
dinte o fivancial closure md final appesvl of the project by the concemisd mahaorities,
commencing the land development work and start of prodduction operation by the
et

The project authorities must strctly adhere o the stipulmions made by the Swte
Follutkw Control Board and the Ssate Governiment.

Ihi paect praponant shull abide by all the commiments wnd sécommendaiions
made im the ELAVEND report cotmitisiont mde during Pubiie Henring and nlso te
duritig their presentation to the Expert A ppriiEnl Committes.

B flrther expansion o madifications in the P shall be carried out withou priee
approwil of the Minin of Dnvieomnent. Farests and Clunate Change (MoEFLOCY,

Comcealing factusl datn o submissich of false fabricaed datn my resoll i
revocation of this ens lrommenta) clenrnos and atirmct aotion under the provisions of
Fath lronmen {Protectivn ) Act, 1986

Phie Minisesy may revoke or stspnd ie cleavane, i implementation ol any of the
uhive eonditions s ne stiafuutin
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witio Thie Ministry reserves the right to stipulate additionn) conditions iT faind HEcesEry,
The Company in a time bound ianner gholl implement these conditions.

AT Ihe Regiomal Olfice of this Minidry sholl monitor comipliance of the stipulated
conditions. The praject sutharities should extend full enoperition 1o the officer [s) of
the Reyional Oxffice by fumnislting the reguiske dota £ infoemation/mioni g n2ports

woo Amy appeal against tis EC shall fiz-with the Mational Green Tribunal, if preferred,
within u peried of 30 days s prescribed under Section 16 of the National Green-
Fribunal Act. 2010

& i
Ihis issues with the approval of Competent Authoriny, f’l 1

ALK .‘l.u_r:-m:ﬂ]n
IHreetor
_!..'|||l'| [[THE

VioSeercary.  Department  of  Emvironment  Government  of  Utiar Prodesh,
Necretariat Lagknow — 22600
t Deputy Direcwor Ceneral of Forests(C), Ministry of Envirosment. Forssl and
Climute Change, Regional Cffice (C2), Kendrive Bhawan, % Floor, Seetor e
Siganj. Luckikw — T36020
W Charrmm, Cemenl Pollution Contrel Board, Porivesh Bhovin, OB scum-O e
cormplex. East Arjun Magnr, New Delhi-1 100032
41 Member Secrotary, Centrnl  Ground  'Water Authority, [B11, Jammagar House, Man
Singh Road. Wew Delli=11001 1,
M Clinman, Uttar Pradesh Stute Pollution Control Board, PICH P Hhawan, Jrd Floor, He
Block. Vibhuti Khond. Gomti Nagar Lucknow — 226 010,

1 Destrict Collector, GrmEhpur Districs, State Uttar Pradech. ;

"1 Guand File'Record FileMonitoring File, }-

81 MeFF&CT Website, LR fj.'! .
(AK. Agrewill)

Dirveciar
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UTTAR PRADESH POLLUTION CONTROL BOARD
ﬁﬁ?ﬁg Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720818,2 720831, Fax:0522-2720764, Email: info@uppeb.com, Website: www,uppeh.com

Validity Period :21/11/2020 To 31/12/2025

Ref No. - 110962/UPPCB/Gorakhpur(LABYCTE/GORAKHPUR/2020 Dated:- 21/12/2020
To,

Shri NAVNEET JINDAL

M/s GALLANTT ISPAT LIMITED INTEGRATED STEEL PLANT

AL 5, Sector 23, GIDA Industrial Area, Tehsil - Sahjanwa, District Gorakhpur, Uttar
Pradesh, GORAKHPUR, 273209

GORAKHPUR

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 10161291 dated - 21/11/2020. After examining the
application with respect to pollution angle, Consent to Establish (CTE) i granted subject to the compliance
of following conditions :

| Consent to Establish is being issued for following specific details ;

A- Site along with geo-coordinates :
B- Maimn Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
Iron Ore - 66528 TPA Metric Tonnes/Year 66528 ]
L Pellets - 794772 TPA Metric Tonnes/Year 784772 =
Coal - 534600 TPA . Metric Tonnes/Year 534600 == |
Dolomite - 28700 TPA Metric Tonnes/Year : 29700
lron Ore Fines - 883872 TPA Metric TonnesYear 883872 =
Bentonite - 6336 TPA Metric TonnesYear 6336
Lime Stone - 7920 TPA Metric Tonnes/Year 7920
Dolomite - 3960 TPA Metric Tonnes/Year 3960 i
Coal - 43560 TPA Metric Tonnes/Year 43560 =
Sponge Iron - 594000 TPA Metric Tonnes/Year | 594000
MS Scraps - 200779 TPA Metric Tonnes/Year | 200779
Ferro Alloy - 7841 TPA Metric Tonnes/Year 7841 '
Coal - 214500 TPA IMetric Tonnes/Year 214500
Rice Husk - 35244 TPA Metric Tonnes/Year 35244
Dolochar - BD190 TPA Meitric Tonnes!Year BQig0
Billets - 340000 TPA Metric Tonnes/Year ; 340000

C- Product with capacity ;



333

‘ Product Detail
Name of Product FProduct Quantity
Sponge Iron from 2,97,000 MTPA to 49500
5,984,000 MTPA
M.S. Billets from 3,30,000 MTPA to 6,53, 400 54450
MTPA A
New Pelletization Plant : 7 .92 000 MTPA 66000
Inclusion of Rolling Mills - 3,30,000 TPA | 27500
Captive Power Flaﬂéth!‘hrmm 53 MW to 80.5
I

D- By-Product if any with capacity :

By Product Detail |

Name of By Product Unit Name Licence Product Install Product

| Capacity Capacity |

Water Requirement (in KLD) and its Source :
Source of Water Details
Source Type Name of Source Quantity (KL/T)
Ground Water (within Bore well B776.0
. premises)
Cuantity of effluent (In KLD) :
EfMuent Details -

. = Source Consumption Quantity (KL/D)
- Domestic _ 150.0 |
i Industrial BE26.0 B

Fuel used in the equipment/machinery Name and Quantity (per day) ;
Fuel Consumption Details

Fuel Consumption{tpd/kld) Lse
Others 107 Used as fuel in Boiler of CPP
Coal 2402 Used as fuel in DRI Kiln,

Pelletization, CPP & Re
rolling mill unit (792660 TPA)

Diesal 0.5 Used as fuel in DG sets,
Dthers 243 As a fual CPP

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again, No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air poilution control devices, by 10th day of completion of subsequent
quatter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2025 to the Board.

Industry will not stan its operation, unless CTO is obtained under water (Prevention and control of
Pollution} Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It 15 mandatory to submit Air and Water consent Application,complete in all respeet, four months
before start of operation, to the U.P. Pollution Control Board.
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Legal action under walter (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,198] may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. This consent to establish is valid only for expansion of Imap%rated Stee] Plant, Sponge Iron
{2,97,000 to 5,94.000 TPA), MS Billet (330,000 to 6,53.400 ° PAY, Eap!:iverpnw&r {53 to BD.5 MW)
and Installation of Pelletization plant (792000 TPA) For any enhancement of the above, fresh
Consent to Establish has to be obtained from U.P. State Pallution Control Board,

2. The Industry has to obiain the Consent to operate before starting of expanded capacity.

3. The industry shall comply the conditions of Environmental Clearance 1ssued from MoEF & CC
vide letter no. J-11011/229/2008-IA-T1(I) dated 14.10.2020.

4. Minimum 33% of the land of the industry will be covered by the plantation of tall trees of suitable
species as per the guidelines set up by the Board vide its Office Order no.H | 6405/220/20 | 8102 dt.
16/02/2018. The copy of thiz guideline is available at URL http./fwww. uppch.com/pd ' Green-Belt-
Guidic 160218 pdf.

5. The industry shall comply the conditions imposed by CGWA vide letter no. 21-

4161 VNR/CGWA/2008-831 dated 31.11.2019.

6. The industry shall ensure the installation and maintenance of the Effluent Treatment Plant (ETF)
for the treatment of the industrial cffluent as per the project report submitted to ensure the
compliance of Environment standards as per Environment (protection) Act 1986 and Separate
Energy Meter must be installed on ETP and there will be no discharge of Industrial ¢ffluent outside
the factory premises. The Cooling water shall be recycled.

7. The Flow meter to be installed in all water abstraction points and usage of fresh water to be
minmized. The industry shall install Piezometer for measurement of ground water level and the data
generated from Piezometer will be provided to the SPCB on monthly basis.

8. Domestic effluent generated should not be more than 135 KLD as proposed and it will be treated
in 1t:;|: S5.T.P to ensure the compliance of Environment standards as per Environment {protection) Act
| 986,

9. The industry shall install ESP and 45 meter high stack on pelletization plant for the treatment of
the emission as per the project report submitted to &nsure the compliance of Environment standards
as per Environment (protection) Act 1986

10, This Consent to Establish (CTE) arder shall auvtomatically become invalid on issuance of Closure
Order by C.P.C.B / UPPCH and further an Revoking of Closure order, the Consent arder shall
become valid. In case of violation of above mentioned conditions or any public complaint the
consent shall be withdrawn in accordance with law.

11. The industry will instal] the requisite OCEEMS system/Web camera and will ensure the
continuous and uninterrupted data supply from the DCEEMS 1o the SPCB and CPCB server.

12. The treated effluent/sewage shall be used for Tigation purposes as much as possible, The
guidelines developed by the CPCB for the utilization of treated effluent for the imgation purposes is
available at the URL h1l'p:r'fn:]:u:h-ni-a.in."!'-.lﬂT."Guil:[{.:]i.rms-LfT'E—!n'igatiun_pdf'

13. The industry shall not discharge any effluent in river Aami or any river or any drains clc,

14. The industry shall construct separate storm drain within the premises.

13, Industry shall use bio coal/bio briquette up to 20% of total fuel used in boiler subject to its
nvailability, The industry shall cover fuel conveyors to control fugitive emissions and the fly ash
should be scientifically disposed off so that the same should not adversely affect the nearby area.

L6. The industry shall comply the provisions of Hazardous and other Waste (Management and
Transboundary Movement) Rules 2016 and shall obtain suthorization for the disposal of hazardous
waste.

|7. The CTE is subject to the order of Hon'ble NGT passed in O.A_ No. 1162014 Meera Shukla Vs
Municipal Corporation, Gorakhpur and others or any other order/direction the Hon'ble Court may
deemn At to pass. ;

L8. The industry shall comply the provisions of Water (Prevention and Control of Pollution) Act
1974, Air (Prevention and Control of Pollution) Act 1981 as amended and Environment {Protection)
Act 1986 and Industry shall abide by directions given by Homn'ble Supreme Court, Hon'ble High
Court, Hon'ble National Green Tribunals, Central Pollution Control Board and U.P. Pollution
Control Board for protection and safeguard of environment from time to time.

19. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises s as 1o maintain ambient air
quality standards in respect of noise to less than 75 dB(A} during day time and 70 dB({A).

20. A Bank Guarantee of Rs. 10,00,000/- (Rs. Ten Lacs only) shall be submitted within 30 days
including the conditions mentioned at serial no. 1,2,3,4,56,7.89,12,13 and 15 which will be vahid
for two year otherwise this consent 1o establish shall be deemed to be withdrawn.
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Please note that consent 1o Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report reparding above
mentioned specific and general conditions till 21/01/2021 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Ashok Kumar |EeS—me—
Tiwari R T
Chief Environment Officer, Circle-6

Dated:- 2171272020
Copy To -

Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and #fﬁ'ﬁci(saw action,
. e

Chiel E -;,—Egiﬁﬁ_ﬁ'ﬁ'_
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LUttar Pradesh Pollution Control Beard
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-216010
Fhone Q522 TH0EIE ITI0EY |, Fax:0822-1720704, Email: nfodrappekom, Website: wwhw uppchocom

&

fre

178839 UPPCB/Gorakhpur{UPPCERO) CTO/both/ GORAKHPUR/2023 Date; 17/03/2023

To,

Mis

GALLANTT ISPAT LIMITED INTEGRATED STEEL PLANT

AL 5, Sector 13, GIDA Industrial Area, Tehsil - Sahjanwa, District Application Id-|
Gorakhpur, Uttar Pradesh, GORAKHPUR. 273209 20046853 |

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water {(Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to GALLANTT ISPAT LIMITED INTEGRATED STEEL PLANT located at
AL 5, Sector 23, GIDA Industrial Area, Tehsil - Sahjanwa, District Gorakhpur, Uttar
Pradesh, GORAKHPUR, 273209, subject to the provisions of the Water Act, Air Act and the orders that
may be made further and subject to following terms and conditions :-

| This CCA GALLANTT ISPAT LIMITED INTEGRATED STEEL PLANT granted for the period from
17/03/2023 to 31/12/2024 and valid for manufacturing of following products.

S  |[Product Quantity Unit

b [i]

1 MS Bar S2R0O00 Metric Tonnes/Year |

2 Pelletization Plant TO2000 (Metric Tonnes Y ear

3 MS Billets 5.28,000 Metric Tonnes Year |
——— —_————PLLPL --..——r

4  |Sponge Iron S44500 Metric TonnesYear |

3 Captive power |78 Mepawatt :

1. Conditions under Water{Prevention and Control of Pollution) Act -1974 as amended :-
{1) The daily quantity of effluent discharge (KLD) -

Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point
Domestic YKLD | STP
Industrial Recycling of | ETF
| Cooling Water :

(11} Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as 15 required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
{11} The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
preseribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
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Indusirial Effluent Quality Standard

5.Mo.

Parameter

Standard

(v} Sewage Treatment and Disposal :-

dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continupusly so as to achieve the quality of the treated sewage to the following standards.

The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality In case of stoppage of functioning of STP, production has to he
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

'S N, Parameters Standards
1 pH As paer E(PJA Rules, 1986
2 BOD (mg/L}) As per E(P)A Rules, 1986
3 TSS (ma/L) As per E(P)A Rules, 1986
4 Fecal Coliform As per E(P)A Rules, 1986
(MPN/100ml)
2 Remarks 90 KLD Treated Effluent

3 D:ndiﬂﬂns under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards.

Alr Pollution Source Details

s No. Air Type of fuel | Stack no Control Height of -|
Pollution Device Stack
Source
1 225 TPH Elecinc 1 Particulate r E(P)A
Fumace Matter Rules, 1986
{02 no.)
2 27.9TPH Electric 2 Particulate | As per Egzjﬁ
Furnace ; Matter Rules, 1986 |
{02 no.)
3 30 TPH Electric 3 Particulate | As par E(P)A
Furnace Matter Rules, 1986
(02 no.) !
4 Sponge Electric 4 Particulate | As per E(P)A
Iron Plant | Matter Rules, 1986
5 | 50TPH | Coal, Rice 5 Particulate | As per E(P)A
Boiler Husk and Matter Rules, 1986
Dolechar
6 | 02 Bollers | Coal, Rice 6 Particulate | As per E(P
havin Husk and Matter Rules, 1986
Capac Dolechar
110 TPH |
and 35 TPH,
each
7 | 2000 KVA | Diesel Oil 7 Sulphur | As per E{P)A
DG Set Dioxide | Rules, 1986
8 | 1250 KVA | Diesal Qil 8 Sulphur | As per E%FB)A
DG Set Dioxide Rules, 1986




9 | 1250 KVA | Diesel Qil 9 Sulphur | As per E(P)A
DG Seat Dioxide Rules, 1986
10 | 1250 KVA | Diesel! Oil 10 Sulphur | As per E(PA
DG Sel Dioxide Rules, 1986
11 1250 EVA | Diasal Oil 11 Sulphur As per E(P A
DG Set - Dioxide Huﬁas, 1986
12 | 1000 KVA | Diesel Ol 12 Sulphur | As per E(PA
DG Set Dioxide Rules, 1986
13 | 1000 KYA | Diesel Oil 13 Sulphur | As per EEF','LA |
DG Set Digxide Rules, 1986
14 | 630 KVA | Diesel Oll 14 Sulphur | As per E(P)A
DG Set T Dioxide Rules, 1986
15 | Peliet Plant Coal 15 Farticulata | As iar E(P)A
having Matter Rules, 1986
Cl
79200
TRPA
Emmission Quality Standards
'8 No. Stack no Parameters Standards
1 1 Particulate Matter |As per E(P)A Rules,
1986
2 2 Particulate Matter |As per E(P)A Rules,
1886
3 3 Farticulate Matter |As per E(F)A Rules,
1986
4 4 Particulate Matter |As per E(P)A Rules,
. 1986
5 5 Particulate Matter |As per E{P)A Rules,
1986
B 5! Particulate Matter |As per E(P)A Rules,
1986
7 Sulphur Dioxide |As per E(P)A Rules,
19886
8 8 Sulphor Dioxide  |As per E(P)A Rules,
1986
g g Sulphur Dioxide |As per E(P)A Rules,
1986
10 10 Sulphur Dioxide  |As per E(P)A Rules,
1986
11 11 Sulphur Dioxide |As per E(P)A Rules,
1988
12 12 Sulphur Dioxide |As per E(P)A Rules,
Ll 1986
13 13 Sulphur Dioxide |As per E(P)A Rules,
i 19865
14 14 Sulphur Dioxide [As per E(P)A Rules,
1986
15 15 Particuiate Matter |As per E{P)A Rules,
1986

In casc of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard 1o be
dispatched immediately
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(11} The umt will not use any type of restricted fuel.
1ii) Noise from the .G, Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows -

Day time : from 6.00 2.m. to 10.00 p.m., Night time: from 10,00 p.m. to 6,00 a.m,

Standards for Industrial
Moise level in Area
dhiA) Leg

Commercial | Residential Silence
Aren Area Foneg

Day |Night| Day | Night| Day | Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time |

L 75 | 70 | 65 | ss | s5 | 45 | s0 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-VY of Environment {(Protection) Rules, 1986.

(1) Quarterly compliance repont of the CCA, photograph of ETP/APCs/Waste Storage Arca.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non comphance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes {Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-hntp:/'www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guaraniee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water, [t will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authonity and submit 1o the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCH,

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit,

3. Treated Industial waste water and domestic waste water shall be disposed Jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at nr[y point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction jssued by the Board, legal action

shall be initiated against the applicant.

3. The applicant shall maintain good house keeping. All valvespipes/sewer/drains etc. must be leak-proofl

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sumpling/monitoring of efficiency of pollution control systems.

1. The industry shall provide Inspection Book at the time of inspection to the Board's officials,

8. Whenever due to any accident or other unforeseen act or event, such emission occurs ar is apprehended 1o
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
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other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The mdustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. :

10. In case of any damage to the agriculture productivity, human habitation efc. by the operation of industry,
1t shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation elso in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhincement ete. or any change in effluent discharge
point or emission point

|2, The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary,

Specific Conditions:-
I. This consent is valid for production of MS Billets (5,2%,000 MTA), Sponge Iron (544,500 MTA), MS Rar
(5,28,000 MTA), Pelletization plant 792000 TPA and Captive power (78 MW) maximum,

2. The Earlier CTO issued by UPPCE vide office letter dated 13.12.2022 is stand canceled from the 1ssugnce
of this CTO and this CTO will be effective.

L]

3. The all conditions mentioned in the environmental clearance issued vide letter no- J11011/229/200%8-1A 11
(1) dated 14.12.2020 by MOEF & CC and No Increase In Pollution Certificate vide UPPCR letter dated
19.01.2022 shall prevail.

4. This consent is issued only for discharging of domestic effluent. The industry is not allowed to discharged
any industrial effuent.

3. Industry shall submit Environment Statement to this Board as per provision of Environment (Protection)
amendment Rule. 1993 for the previous year ending 31st March on or before 10th September every year.

6. Implementation report of Compliance of consent conditions must be submitted within one maonth,

7. The consumption of electricity, nutrient and chemicals in operation of STP must record on loghook
regularly,

b. The industry is directed to reuse the maximum treated domestic offluent.
9. The industry is directed to continuously operate all units of 8. T.P. regularly,
10, The cooling water shall recyele in closed eircuit. It should not discharge in any condition.

L1. The industry shall construct pucca to rest storm water drain inside the factory premises.

12. Industry shall submit analysis report of treated domestic effluent after interval of every three months
dully analysed by Board or N.A.B L. aceredited laboratory.

13. The industry shall ensure in the provision of charter for Intcgrated Steel Plant made by CPCB.
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4. Audited Balance Sheet! C_A. Certificate should be submitted within one month from the date of issue of
this Certificate for verification of Consent fee pavable.

15. This consent is being issued under consideration the order passed by Hon'ble NGT in OA no. 116/2014
Meera Shukla V/s Municipal Corporation Gorakhpur and others,

16, The unit shall comply with the provisions of Hazardots & Other Waste (Management & Trans boundary
Movement) Rules, 2016.

17. The industry shall develop green belt as per the protocol attached with Board's office order dated
16.02.2018 which is available on Board's Website.

L8, The conditions mentioned in the consent must be complied by the industry and submit the compliance
report to UPPCB within the stipulated time period.

19. Air Pollution Control System (i.e. bag filters, electro static precipitators) must be operated regularly and
toghook of energy consumed for the same shall be maintained.

20. OCEMS shall be connected from the server of CPCB and UFPCB by the unit.
21. The unit shall comply with the provisions of Solid and other Waste Management Rules, 2016,

21. The industry shall ensure the regular water sprinkling for control of dust emission generated from storage
of raw material and loading of product and unloading of raw material,

23. Industry shall ensure the regular water sprinkling in industry premises and near the railway siding.

24, The industry shall install proper eapacity of ash dyke for disposal of Ash generated from power plant and
sponge iron plant,

23. The mndustry shall ensure safe disposal of slag generated from induction furnace plant in future.

26. The industry shall ensure the storage of fly ash, boiler bottom ash and slag in covered shed for disposal,
So the fugitive emission be minimum, For disposal of solid waste industry shall use covered trucks.

27. The industry shall store raw material in covered shed.
28. The mdustry shall construct pucea to rest storm water drain inside the factory PreImises.

29, Ash generated by the industry should be disposed off in a scientific manner in such a way that it shall not
adversely affect the soil and nearby area.

30, The Order issued by Hon'ble Courts/Hon'ble NGT, MoEF & CC. Ceniral Pollution Contral Board, U.P
Pollution Control Board and directions issued by Hon'ble National Green Tribunal, New Delhi in Order

dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v's Union of India. Shall be complied with.

31. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
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conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Law.

32, If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
suspended during the pendency of the closure period and after ensuring the compliance and afier revocation
of closare order, the CTO will be deemed to be restore subject to the effective date of revocation of the
closure order, with imposed conditions thereof.

ATULESH et

YADAY . . Dusses
Chief Enﬂrunment;fﬂmcer, Circle-6

Copy to:

Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary action,

l-TlJLES-H ﬂ (5 LS
Bane: W0 F3 bcain

Chief Environ mental Officer, Circle-6
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REGIONAL GORAKHPUR
UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkhandl Mahadev, Avas Vikas Colony, Kuda Ghat, Dooria Read, Gorakhpur

foee X uve - G

Ref Moy 24557362 G orakhpur 2024
i- Name of Industry: OALLANTT ISPAT LIMITED,

Distriet: Goraklipur

O

Description about sampling peint: Cutlet OFSTP

5 Twpe of Sample (Grab/Composite/Integrated): Unh
6-  Saemple Collected By: Anil Kumar Sharma RO & BA, Verma, 54 & Dr. BK Singh, LA, AKC Skngh, ADMICHY) -

- Colour and Odpwr: Colourless Odourles
8=  Cruantity and Packing: 2 Litter Jericane

G- Dhate of Sample Collection: 20012024

10- Amalyis Indented by RO Gorakhpur

i1- Diate of sample receipd in Lab: 20/01,2024

Address of Indistry: Plot Mo - AL 05, Ssotor - 23, GIDA Indusirial Ares Tehsll - Sahjanwa . Disst Gorskhpur

Parameter/Method Mame Umit Results Standard Datectiom
U I-I.:_ngr
pH, APHA 2445 Ed. 45008: 2023 - T7.52 G.5-9.0 =12
Suspended Solids | APHA 24th Ed 25400 Tatal gl 72 <10} | 0-30000 mgd
Suspended Solids dried m 103- 105 °C 2023
Dia:d_-.--:d Solids, APHA 24th Ed. 2340 CToaal mg’ 1042 210H) 1 SO000 mig]
Hesodved Solids drsed at | 8050 2023
Total Salids, AFHA 2dih Fd 2540 B: 2033 gl 114 - [k SE0000 migl]
Total Caliform, APHA 9221 24th B4, 12023 | MPNI0OmI 3500 b <18 MPN 100 ml
| & ghove
Feal Coliform, 9221 E Fecal Colifiorm MAPR 00 m O <] (X} =18 MPR 0 ml
rogadure & aberve
RO, APHA 245h Ed. 3 dioy 27 °C [S3025¢ mgl 25 30 1.0 -S0000 mgA
Part 447 1993 Blo 2023
COM;, APHA 2418 Ed. 5220 B Open mpl 178 250 50 - 0O m g
Feflux Method 2037

Fr | The miabe n Pe Trw Lepen) i pole 1 e Seps Driied | B sl aluill pt o pepemiducnti-sony) s Ll srdew be worasa parines of baeary 1 Tha ol roeord podsim & e i o

recihved m Lai,

Remark: N4

Apalysed by-

[Wivek Salnli JRF), Surya Mekan
Fundley{TRF, Alok SharmaiJRF),
Priya Anand (JRF), Ankitn
Drwivedi[JREF)]

Ram Hﬂﬂ'_mm'":n?
"Irem-la Diwees FBE00 5]
Ram Milan ¥erma [8A)

Anil
Kumar

harmmi
Dl O

Ceginaly sigrad
fap il Kofedi

1.1

ShEITmH- 1HATIY sfa T
Regional Officer

1o gy £
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e REGIOMAL GORAKHPUR
m UTTAR PRADESH POLLUTION CONTROL BOARD
n Jharkhandl Mahsdey, Avas Vikas Colony, Kuda Ghat, Dooria Read, Gorakhpur

Ref Mo 24560567 rorakbhpur 2024 Drage: 24/00/2024

1- Name & Address of Tndustryt GALLANTT ISPAT LIMITED, Plot Ne - AL 05, Sector - 23, GIDA Industrinl Area, Tehsil
Sahjanwa , Distt Gomkhpur, GORAKHPUR, 273209 )

1. Sample Collected By: Ayodhva Prasad, SA, Vivek Kumar Saing; JRF S.M Pandey JRF
3- Date of Menltering: 20001/2024

4- Soorce of Sampling: Furnace

5- Stack attached tal Fumnace

- Stnck Helght: 35 Mol

T- Total Mo, ef Bailer: -

B= Capacity of Boiber: Furnace Capacity (20 TPH)

4= Fuel used: Elecincity

1- Crunntity of Fuel esed: & BW

11- Flue Gas Velocity: 8.9% m's

12- Alr Pallution Control Device: Bay Filwer

13- (hther remmrks (if amy): -

14= Further details of sample Incation and Test methods Followed are appened everleaf:

i Sr Parameter | Unit Roesult Standards
.
1 PARTICULATE mg™Nm3 111.14 150.0
MATTER | |

Note: The resulrs in the Test Repon relase only to the ftems tested, The Report shall oot be reproduced-excepd in Full, withaut the
written permission of Inboratony

Analveed by-
[Avodhya Frasad 54|

HE*HIJHIHH”.:.! Emm An“ L?:'hﬂ:::d
Verma  Srwams Kumar e
Ram Milan Verma (SA) SHarma asss s
Regional Offleor

il Fagmd
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= REGIONAL GORAKHPUR
m UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkhandi Mahadev, Avas Vikas Colomy, Kada Ghat, Deorin Road, Gorakhpar

Ref Ne 24560467 Gorakhpur 2024 Deate: 34M01/2024

- Name & Address of Indosiry: GALLANTT [BPAT LIMITED, Plot No - AL 05, Seetor - 23, GHIA Induwstrial Area, Tehail
Sabjanws , Distt Gorakhpuar, GORAKHPUR 23209

2- Bample Collected By Ayodhys Prasad [SA, Vivek Kumar Saini, JRF S M Pandey JAF
3} I¥ate of Monitoring: 20120324

4= Bsurce of Sumpling: Fumnce

&- Stack attached to: Furnace

& Stack Heighi: 33 Meter

T- Tatal No. of Boiler: -

B Capacity of Hailer: Furmsce Capaciaty (30 TFH)

8- Fuel used: Elecincizy

B Quamtity of Facl ased: & bW

11- Flue €3as Velocity: .63 mis

12- Akr Polluthon Controld Device; Bag Filber

13- et romarks (i any): -

14- Forther detuils of snmple location and Test methods followed are appened overbeaf:

I &r Parameter U miit - Ec;zlt_ H-ta-nl:lurds -
| i,

1 PARTICULATE mg/Nm3 105,89 1500
! 4 MATTER e

Mote: The sesuls in the Test Report relage anly b the items iested, The Report shall not be reproduced-gxoept in Full, without the
written permisgion of laboeatory,

Analysed liy-
[aymidhys Prasad 54|
RN Sipmatonen il ¢
T IL;:“;:I:'I:IT;' I{umar E,.m:wr
Lo R e e
Ram Miian 'iiprrrln [E.-\J Sharma J&;:’:;‘;
Hegionul CfTcer

1 Papa 1
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- vl REGIONAL GORAKHPUR
w UTTAR PRADESH POLLUTION CONTROL BOARD
? Jharkhandi Maohadey, Avas Vikas Colony, Kuda Ghat, Doorfa Bead, Gorakhpur

Ref No. 245604096 0 orakhpuar 2034 : Date: 2400/2024

1- Name & Address of Industry; GALLANTT ISPAT LIMITED, Plot Mo - AL 05, Secior - 23; GIDA Industrial Arca, Tehstl
Eahjaswa , Distt  Gomakhpur, (FORAKHPUR,ZTIZO

1 Sumple Collected By: Ayedhva Prassd SA, Vivek Kumar Saini, JRF.S M Pandey JRF
3- Date of Monktoring: 2002024

4- Source of Sampling: Furnhee

5. Rimck attached to: Fusnace

- Stack Hekphez 33 Meter

T= Tatal Na. of Bofler: |

& Capaclty of Beller: Furngce Capocity (30 TPH)

8- Fuel wsed; Elecimoity

10~ Quantity of Fael used: 2 3W

11= Flue Gas Velncliy: 905 m's

12- Alr Pollation Comtrol Devioe: Bag Filier

13- Otber remoarks (if any): -

14- Further details of sample lecation and Test micthiods followed are appencd overbeal:

-ISTr [P Parameter | Unit Result | Standards |
ni}.
1 | PARTICULATE | mg/Nm3 127.16 | 150.0 |
MATTER ]

Mote: The resulis in the Test Report relnbe only to the bems tested. The Report sholl not be reproduced-except in Full, withoul the
written permission of laborsiony,

Analysed by-
|Ayodhya Frasad 5A|
RARATi s Siwnasors- ADIL ooy
v@rmﬂ m:‘:;l % Kumar :;::".:I_WT. 1]
Ram ¥ilan i:rm fﬁﬁ] Charpng e s
Hegional Cilicer

1 Paga
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—_— REGIONAL GORAKHPUR
UTTAR PRADESH FOLLUTION CONTROL BOARD
e JTharkhandi Mahadév, Avas Vikss Colony, Kuda Ghat, Doorin Rend, Gorakhipur
Ref No.24560867/ Gorakhpar/2024 Date: 240172024

1- Name & Address of Indwstey: GALLANTT 15PAT [.IHWDI. Plat No - AL 05, Sector - 23, GIDA Industrial Anea, Tehsil
Snhjamwe | Distt Clorakhpir. JOAORAKHPUR2TI200

2- Sample Celiected By: Ayodhyn Prasad, SA, Vivek Kumar Saind, JEF.S.M Fandey JRF
3= Date of Monitoring: 2000120024

4 Heurce of Sampling: Fumace

5 Stsck attached to: Furnace

& Stack Helghiz 33 Meier

T= Totnl No. of Boilers -

% Capacity of Bodler: Furnace Capacity (20 TIH)

9 Fael wsed: Electmanty

16 Cruantity of Foel nsed: 6 MW

11- Flue Gas Veboelty: 8,99 m/s L]

12- Ajr Pollution Cantral Devies: Bag Filier

13- Oiber remarks (If amv)e -

14- Further detalls of sample location wnd Test methods followed are appened overleaf:

Sr Farameter Unit Hesolt Standards
Tk,
1 PARTICULATE mg/Mm3 i11.14 150,80
MATTER -

Note: Tho resulis in the Test Repor relare onty 1o the iiems wested. The Report shall not be reproduced-eacep in Full, without the
written permisgion of laboratory,

Amalysed by-
|Ayedhyn Prasad SA|
RSty onl e
L gy m:;:q?;: . Kumar In::“
Ham Milan Yerma (54) Sharma :m-‘fwiﬁ
Heglonal Cfficer

14 P &
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i REGIONAL GORAKHPUR
w UTTAR PRADESH POLLUTION CONTROL BOARD
- Jharkhandi Mahsdey, Avas Vikas Colony, Kuda Ghat, Doorls Read, Gerakhpur

Ref Mo, 24560496/ Gorakhpur 2024 [Fate; 24°01/2024

1- Wame & Address of Industry: GALLANTT ISPAT LIMITED, Flot Mo - AL 03, Sector - 23, GIDA Indusirial Area, Tehsil

Sahinmva | Dasit GCrorakhpur. (GORAKHPUR 273309

1+ Sample Collected Byi Ayodhya Presad 54, Vivek Kumer Saini, JRF,5M Fasdey JRF
I Date of Monitaring: 200012024

4- Spureo of Sampling: Fumoce

5- Siack aftached o Furnescs

6- Stock Height: 13 Meter

7- Total Ne. of Boiler: |

B= Capacity of Boller: Furnace Capacity (30 TFH)

G- Fuel mped: Electricity

1= Quantity of Fuel nsedz B 51W

11- Flue Gas YVeloeity: %05 mfs

12 Air Poltution Contral Device: Bag Filter

13- Otther pemarks (if any): -

14- Further details of sample location and Test methods followed are appened overbeafs

ar Parameter Umit Hesuli Standards
T,
1 PARTICULATE mpNm3 ' 127.16 150.0
MATTER

Note: The results in the Test Report relate only 1o the jtems wested. The Repon shall nst be reproduced-except in Full, withoot the
written pentission of laboratary

Avkalyacd by-
[Avoddhya Prasad SA)

Nethrisch Sianabry- Anil Dgitaly g

'::T-:mi'-"? Kumar Eu:lhw

Varma  PRebsl il S
Ram Miian Verma [SA) Charrna 5 e
Regional Officer

1 o g 3
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o REGIONAL GORAKHPUR
m UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkhandl Mahadey, Aves Vikas Cobony, Kuda Ghat, Dooria Road, Gorakhpuar

Ref Mo 2456046 T Gorakhpur 224 Date: 24012024

1- Name & Address of Industry: GALLANTT ISPAT LIMITED, Plot No - AL 05, Sectar - 23, GLDA [ndusicial Aren, Tehsil
Sahjanwa , Distt Gosakhpor, (GORAKHPUR, 2309

2- Sample Codlected By: Ayodhys Frasad SA, Vivek Kymar Saini, JRF 5.0 Pandey TRF
3- Dt of Menltoring: 200012024 -

4~ Source of Sampling: Furmnacs

& Stack atfached to; Fumace

B Stuck Height: 33 Meler

T- Total Ma, of Bailer: -

E- Capucity of Bodler: Purnace Capacity (30 TPH)

Q- Fuel used; Eleciricity

H- Cruantity of Fuel wsed: 8 MW

11= Fhue Cins Yelocity: .63 m's

12- Alr Pallution Conteal Desdee: Bag Filter

13- Other remar ks (i any): -

14~ Further details of sample Ioestion ond Tet methads ndlowed are appened overleal:

Sr | Parameter Unit Result Standards
no. =
1 PARTICULATE mgm3 105,89 150.0
MATTER

Mote: The results in the Test Report relate only 10 the ftems wsied. The Repen shall pot be reproduced-except in Full, wilbout the
writlen permisien of labssatory.

Anabysed hy-
[Ayedhya Prasad 5A)
R M theyised Bignaory, Anil | iy sgeed
Frm Mt lan Verrra i ;y_mhln.m
Verma Dutes 22401 32
Ram Milan Verma [SA) Sharpria 16#s 05w
Regivnal Offeer

I o Page
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CORPORATE ENVIRONMENT POLICY

The Company has set goals and nt:-jec!li.les laid by its board of Directors. Corporate
Envirenment Palicy prescribes for standard operating process! procedures to bring into focus
any irfringement’ deviations violation of the environmental or forest norms! conditions. It alsa
constitutes the hierarchical system or Administrative order of the company to deal with the
environmantal issues and for ensuring compliance with the environmental clearance
conditions, The company has system of reporting of non-compliances! wviokations of
arvironmental rarms of the Board of Directors of the company and! or shareholdars ar
staksholders al large. All the above statements are mentionad in CEP and company has s
working based on it concerned fowards Environment.

During the year 2021-2022 and 2022-2023, Company has done following activities under

CER plan; -

Activities Amount |

Expenses Incurred towards CER Rs. 47,15, 742, 14 ‘
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CORPORATE SOCIAL RESPONSIBILITY:

The company has taken up saveral aciivities under thair Corporale Social

Fesponsiblity agenda a3 the same has been approved by the Board of Directors |

During the financial year 2021-22 and 2022-2023 | folbowing expanses wera incurred

in this regard , particulars of the same are as under ;

Activates

Amount

Free Distribution of Foods daily to Helpless people

Rs. 1,15 20, 000

Reworking of Pands for improving Ground water |evel

Rs. 25,00,000

Donation To Fatima Hospital, Gorakhpur for Dialysis unit

Rs. 51,00,000

Tatal

Rs. 1,81,20,000
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Gallant Ispat Ltd. GIDA, Gorakhpur

Annexure No. 9
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UTTAR PRADESH POLLUTION CONTROL BOARD
i Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:(1522-2720818, 2720831, Fax:0522-2720764, Email: Infog@uappeb.com, Website: www,uppeh.com

Validity Period :17/10/2023 Te 16/10/2028

Ref No. - Dated:- 10/01/2024
195057/ UPPCB/Gorakhpur{UPPCBRO)CTE/GORAKHPUR/2023
To,

Shri SANTOSH PARIKH

M/s AMBEY PROCESSERS A Unit of Shree Radha Services P Ltd

PLOT No. FL-02 and FL-3 SECTOR 13, GIDA Industrial Area, Village Jurian Khas, Tehsil
Sahjanwa, District Gorakhpur U.P.,GORAKHPUR 2731005

GORAKHPUR

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 23218733 dated - 17/10/2023. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions

1. Consent to Establish is being issued for following specific details ;
A- Site along with geo-coordinates
B- Main Raw Material

Main Raw Material Details

Name of Raw Material Raw Material Unit Name Raw Material Quantity
Raw Grey Clothes - 60 T/Day Metric Tonnes/Day &0

C- Product with capacity :

Product Detail

Name of Product | Product Quantity
Dyed Grey Cloths expansion from 32 TPD 1o 1860
60 TPD

D- By-Product if any with capacity
L By Product Detail |

Name of By Product | Unit Name Licence Product Install Product
Capacity Capacity

: Metric Tonnes/Day
Water Requirement (in KLD) and its Source
Source of Water Details

b

source Tvpe Name of Source 2 Quantity (KLY
Ground Water (within | Borewell 1200.0
premisas) 2

. ¥ Quantity of effluent {In KLD) :




I
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Effluent Details
Source Consumplion [ Ouantity (K1L/))
Domestic S0.0
Industrial 1170.0

Fuel used m the equipment/machinery Name and Quantity {per dav) :

Fuel Consumption Details
Fuel Consamption(tpd/kid) Use |

[

Others 132 Used as fuel in boilers |

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board, -

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or moedification in the plant shall be carried out without prior approval
of U.P, Pollution Control Board,

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry il 16/10/2028 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution} Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and

Control of Pollution) Act, 1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. This consent to establish is valid enly for expansion of production capacity from Dyed Grey Cloths
32 TPD 10 60 TPD using raw material Grey Cloths, Dves and Chemicals at PLOT No. FL-02 and FL
-3 SECTOR 13, GIDA Industrial Area, Village Jurian Khas, Tehsil Sahjanwa, District Gorakhpur
U.P., 273005 by Ms AMBEY PROCESSERS A Unit of Shree Radha Services P Lid.

2. Unit has to obtain the Consent 1o operate before starting of expanded capacity.

3. The disposal of show cause notice dated 25.04.2023 under section 33A of Water (Prevention and
Control of Pollution) Act, 1974 shall be applicable 1o this CTE.

4, After expansion, the industry shall use 02 boilers having capacity 12 TPH and 06 TPH, 02 thermic
fluid heater having capacity 30,00,000 kilo calorie and 15,00,000 kilo calorie and dismantle the 01
boiler having capacity 06 TPH, 01 thermic fluid heater having capacity 15,00,000 kilo calone.

5. The orders passed by Hon’ble National Green Tribunal in OA no. 432/2023 Radhey Shyam Sehara
V/s State of UP shall prevail on this CTE.

fi. The industry is directed to reuse/rentilized and recycle the maximum quantity of treated effluent as
per charter prepared by CPCB for textile industrics situated in Ganga Basin.

7. This Consent to Establish is valid for the Establishment of unit only. The industry can only
manufacture products, at the rate of production as mentioned in consent order, In case of any change
in production capacity, process, raw matenals use ete. the industry will have to intimate the Board.
For any enhancement of the above, fresh Consent to Establish has to be obtained from LLP. State
Pollution Control Board.

K. The industry shall comply with various provisions of The Hazardous and Other Wastes
(Management and Transboundary movement) Rules, 2016. The Disposal of hazardous waste shall be
through authorized recyelers/ TSDF/ incinerators only and Hazardous waste generated should be
preferably utilized in co-processing, if feasible, -

9, The Green belt area shall be 40% of the total land area if feasible or stipulation of green belt shall
be done outside the project premises such as avenue plantation. plantation in vacant area, social
forestry by the plantation of tall trees of suitable species as per the guidelines set up by the Board
vide its Office Order no. H-16405/220/2018/02 dt, 16/02/2018. The copy of this gmdeline is
available at URL http://www.uppcb.com/pdf'Green-Belt-Guidle 160218 pdf.

10, Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) durning day time and 70 dB({A).

I 1. The industry shall abide by directions given by Hon'ble Supreme Court, High Court, National
Green Tribunals, Central Pollution Control Board and Uttar Pradesh Polluwion Control Board for
protection and safeguard of environment from time to time,

12. Prior to abstraction, industry shall obtain a No Objection Certificate from Central Ground Water
Authority for abstraction of ground water,

13, The industry shall provide adequate arrangement for fighting the accidental leakapes/discharge of
any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.

14, The indusiry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection} Act 1986,

15, In case of violation of above mentioned conditions er any public complaint the consent shall be
withdrawn in accordance with law,

16. The industry shall submit first compliance report with respect to conditions imposed within 30
days of issue of this permission.

17. The umt shall not mstall any boiler/ thermo pack! any source of air pollution apart from DG set
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and Effective fugitive emission control measures shall be imposed in the process, fransportation,
packing etc. Transportation of materials shall be done by rail/convevor belt, if feasible.

18. The project proponent shall ensure to put tarpaulin scaffolding around the ares of construction
and the building for effective and efficient control of dust emission penerated during construction of
the project.

19, The project shall comply with the provisions of Construction and Demalition Waste Management
Rules, 2016.

20. A the project site a display board of size 4x6 féet shall be installed to display the provisions of
Construction and Demolition Rules 2016,

21, The percentage of Corporate Eavironment Responsibility (CER) shall be least 2 times the slabs
given in the OM no 22-65/2017-1A. 11l dated 01.05.20183,

21, Project proponent shall submit a bank guarantee of Rs. 4.1 lacs within 15 days of issuance of the
certificate, comprising above condition no 1 to 21 for ensuring the compliance of conditions.

23. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTE and attract action under the
provisions of Law.

Please note that consent 10 Establish will be revoked, in case of non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  10/02/2024 _in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish ﬁlhm?ﬂktd. Digitally signed b

RAM KARAN
Date: 0110
Chieﬁﬁiﬁﬁuﬂ? ﬂﬁhﬁ:eﬁilﬁﬂ'

Dated:- 10/01/2024
Copy Tao -

Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and NECESSaAry action.

L

RAM KARAN

Date: 2024.01.10
KA RA N 171736 40530
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'm UTTAR PRADESH POLLUTION CONTROL BOARD
*»w Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phonet(522-27 20828, 2720831, Fax:0522-2720764, Email: infod@uppeb.com, Website: www.appeh.com

CONSENT ORDER
Ref Mao. - Dated : 25/04/2022
l46686/UPPCB/Gorakhpur{ UPPCBRO)CTOwa
ter/GORAKHPUR/ 2021
T,

Shn AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) Ltd,

M/s AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (F) Lid.

PLOT Ne. FL-02 and FL-3 SECTOR 13, GIDA, SAHIANWA, GORAKHPUR
U.P, GORAKHPUR,]

GORAKHPFUR

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Aet, 1974

(as amended) for discharge of effluent to M/s. AMBEY PROCESSORS (A UNIT OF SHRI
RADHA SEVICES (P) Ltd.

Reference Application No :14636635 Dated :25/04/2022

[—
'

For disposal of effluent into water body or drain or land under The Water (Prevention and control of
P_L‘l"l._.il_'lﬂ']'l} Act, 1974 as amended (here in after referred as the act ) M/s, AMBEY PROCESSORS (A
UNIT OF SHRI RADHA SEVICES (P) Ltd. is hereby authorized by the board for discharge of their

industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
cifluent through scptic tant/soak pit subject to general and special conditions mentioned in the
annexure .in refrence to their foresaid application .

This consent is valid for the periad from 01/01/2022 10 31/12/2026 .
3, In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its ight and powers to reconsider/amend any or all conditions under section 27(2) of the
Water {Previntion and Controt of Pollution) Act, 1974 as amended |

ol

{is consent 15 being issued with the permission of competent authority .

For and on behalfl of U.P. Pollution Control I_El_q_:rd

RAMKUMAR Eissse—

e O T

Chief Envirnsrm'n%h'lal Officer, Circle-6

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary

TR o B T Y

i RAM KUMAR s
SINGH e

Chief Environmental Officer, Circle-6
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES
(F) Ltd. vide

Consent Order No, 14636635 Water Dated : 25/04/2022

a)

4{b).

CONDITIONS OF CONSENT

This consent 15 valid only for the approved production capacity of Dyed Grey Cloths 32 TPD.
The guantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S No Kind of Effulant Maximum daily Treatment facility and
discharge, KL/day discharge point
1 Domesiic 13 KLD Septic Tank
2 Industrial 500 KLD ETP |

Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The trealed domestic and industrial efflaent if discharged

outside the premises, if meets at the end of final discharge point, arrangement should be made for

measurement of effluent and for collecting its sample. Except the effluent informed in the

application for consent no other effluent should enter in the said arrangements for callection of

EFﬂ_u:m. It should also be ensured that domestic effluent should not be discharged in storm water
rain .

The domestic effluent should be treated in weatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
- S.No Parameter Standard
1 Total Suspended Solids | As per E(P)A Rules, 1986
2 BOD As per E(P)A Rules, 1986
EL %) CoD As per E(P)A Rules, 1986
4 Oil & Grease As per E(P)A Rules, 1986
5 Quantity of Discharge 13 KLD

The industrial ¢ffluent should be treated in treatment plant so that the treated effluent should be in
[:d-:mﬁ:urnnr:.r with the following norms. .

Industrial Effulant
= 5.No Parameter Standard
1 Total Suspended Solids As per E(P)A Rules, 1986
2 BOD As per E(P)A Rules, 1986 |
3 - cap As per E(P)A Rules, 1986
4 Qil & Grease As per E(P)A Rules, 1986
2 Quantity of Discharge 500 KLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments eic should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
nerms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986, ;
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The treated domestic and industnial effluent be mixed (as per the provisions of Condition No. 2} and
disposed of on one disposal point. This common effluent dis

Eosal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

I'he Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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. This consent is valid for production of Dyed Grey Cloths 32 TPD maximum using raw material
Girey Cloths, Dyes and Chemicals.

2. The industry shall submit the Environmental Compensation (EC) of Rs. 10000y w_jlhin 07 days
from the issuance of this CTO which was imposed vide UPPCB letter no. H 74756/C-
&/'water/TO/GKP/2022 doted 25.04.2022.

3. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPCB and CPCB server.

4, The industry should ensure the operation of the ETF in such a manner that it confirm the standards
lay down under the netification issued by MOEF&CC vide GSR 978 (E) dated 10/10/2016.

5. The treated effluent shall be allowed to be discharged in the ambient environment only after
exhausting options for reuse in industrial processfirrigation in order to minimize freshwater usage.

6. The industry shall maintain strict supervision on fluctuations in operating parameters with respect
to cach treatment unit of the Effluent treatment plant.

7. The industry shall submit the point wise compliance report of the CTO issued by the Board for
year 2021 and audited balance sheet for the current vear and the details of fees deposited during last
three years within a month otherwise this CTO may be revoked

K. If the CPCB or UPPCB issucs the Closure order against the industry this consent order stands
automatically suspended for that periad.

4. The industry shall submit Environmental Statement in prescnibed form V as per rule no 12 of EP
Rules 1986,

10, This consent 1s valid only for products and quantity mentioned above. Industry shall obtain Ermr
approval before making any modification in product/process /fuel/ Plant machinery failing whic
consent would be deemed void.

1 1. The industry shall comply with various provisions of Air {Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended, and
comply with the provisions of Hazardous and Other Wastes (Management and Trans-boundary
Movement) Amendment Rules, 2016 and all other applicable rules notified under E.P. Act 1986.

12, Minimum 33% of the land on which indusiry is established will be covered by the plantation of
1all trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/022018.The copy of this guideline is available at URL

hitp:/ferww, uppeb comypdVGreen-Belt-Guidle 160218 pdf.

13, The industry shall submit the copy of Certificate of Registration in compliance of the section no,
11 of The Uttar Pradesh Ground Water (Management and Regulation) Act, 2019 (U.P.Act No-13 of
2019) for existing users of ground water in notified areas within six months failing which this CTO
shall stand automatically revoked.

14. The industry shall do standard operating process (SOF) for ETP operation, maintenance and for
chemical spillage.

15. The industry shall install roof top rain water harvesting system within 02 months.

16. The consumption of electricity, nutrient and chemicals in operation of ETF must record on
logbook regularly.

17. Industry shall submit analvsis report of treated effluent after interval of every three months dully
analysed by Board or N A.B.L. accredited laboratory,

|8, Audited Balance Sheet C.A, Certificate should be submitted within ene month from the date of
issue of this Certificate for verification of Consent fee payable.

19. The Order issued by Hon'ble Counts/Hon'ble NGT, MoEF & CC, Central Pollution Control




*  Beard, U.P Pollution Control Board and The industry is covered in OA no. 116/2014 Meera Shukla
Vs Municipal Corporation Gorakhpur and others.

20. Concealing factual data o submission of lalge/fabricated data and failure to comply with any of

the condiions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law.

Issued with the permission of competent authority .

For and on behalf rﬁf lﬂfkﬁulfﬁm Eﬂmﬂmglu:]fﬁ_l__ﬂrf

‘—"—H el o | el ol

T T L e e
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UTTAR PRADESH POLLUTION CONTROL BOARD
“-'e,h | Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2T20RZE, 2720631, Fax:0522-2720764, Email; infoi@uppeh.com, Website: www.uppeh.com
CONSENT ORDER
Ref No. - Dated : 25/04/2022
146690/UPPCB/Gorakhpur(UPPCBRO)CTOVain GORAKHPUR/ 202
1
To,

shri AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) Lid,
Mis AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) Ld.

PLOT No. FL-02 and FL-3 SECTOR 13, GIDA, SAHJIANWA, GORAKHPUR
U P GORAKHPUR, |

GORAKHPUR

Sub :  Censent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) L.

Reference Application No. 14637253 ’ Dated : 25/04/2022

With reference to the application for consent for emission of air pollutants from the plant of M/s
AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) Ltd.. under Air Act 1981 11 is

being ﬂﬂthﬂriﬂ?d for said emissions, as per the standards, in environment, by the Board as per
enclosed conditions |

2, This consent is valid for the period from 01/01/2022 to 31/12/2026 .

i Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Aar (Previntion and Controt of Pollution) Act, 1981 as amended.

This comsent is being i1ssued with the permission of competent authority |

i

For and on behalf of U.P. Pollution Control Board
RAM KUMAR ===

= T Er———1

Chief %Hﬁﬁm mental &ﬁﬁﬁi_

Enclosed : As above '
icondition of consent):

Copy te:  Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary

A b s s

T RAM KUMAR E=5E5ts
. SINGH B T e

Chief Environmental Ufﬁl:-ilt:le.'-‘?'_:‘:i}‘ﬁ-_:ﬁ_
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U.P. Pollution Control Board s

Dated : 25/04/2022
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Dyed Grey Cloths 32 TPD.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 06 TPH Boiler| Rice Husk 1 Particulate | As per E(P)A
and 15 Lacs Matter Rules, 1986
CalHr
Thermic Fluid
Heater _
2 03 TPH Baoiler| Rice Husk 2 Particulate | As per EgP}A
, and 15 Lacs Matter Rules, 198
CalHr . |
| Thermic Fluid
Heater _
3 600 KVA DG Diesel Ol 3 | Sulphur As per E(PIA
| ___Sel Dioxide Rules, 1986
I 4 500 KVA DG | Diesel Oil 4 Sulphur As per E(BF‘}LA
Set Dioxide | Rules, 1986
5] 140 KVA DG | Diesel Oil ) Sulphur As per E(P)A
Sel Dioxide Rules, 1986
The ermasions by vanous stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail . |
S.Mo Stack No Parameter Standard
1 1 . Parficulate Matter | As per E{P)A Rules,
1986
2 2 Particulate Matter | As per EgPE}EA Rules,
3 3 Sulphur Dioxide | As per E(P)A Rules,
1986
4 4 Sulphur Dioxide As per E(P)A Rules,
1986
5 5 Sulphur Dioxide As per lﬁ{F‘]uﬁn Rules,
286

Quantity of other pollutants should also be as per the norms prescribed by the BoardMOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring Las proposed by the indusiry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
priot appraval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the BoardMoEF &
CC/or otherwise mandatory .
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Unit should do provisions for fugitive emissions chimney/stack as per the norms of the BoardMOEF
& CC/or otherwise mandatory . .

The unit should submit the stack emissions monitoring report within one month from 1ssuance of
consent order along with the point wise compliance report of the consent order . Further quarierly
monitering report should be submatted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

|, This eonsent 15 valid for production of Dyed Grey Cloths 32 TPD maximum using raw material
Grey Cloths, Dyes and Chemicals,

2. The mdustry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc, to be disposed in eco friendly manner. Any source of
E’ni;ﬁiﬁn other than that mentioned in the Air consent secking application will not be permatted by

¢ Board.

3. The industry should ensure the operation of the air pollution control system (APCS) in sach a
lnutms;d_ that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amen

4. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed vond.

5. The industry shall abide by orders / directions issued by Hon'ble Supreme court Hon'ble High
Court, Hon'ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time 1o ime,

6. The industry shall submit monitoring reports of all stacks and ambient air quality from a certified /
approved laboratory under E.F. Act 1986.

7. The mdustry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Conirol of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986,

8, The mdustry shall submit the point wise compliance report of the CTO issuwed by the Board for the
year 2021 and audited balance sheet for the current year and the details of fees deposited during last
three years within a month otherwise this CTO may be revoked.

9, The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1921 (as amended respectively).

10. The industry shall submit Environmental Statement in prescribed formai-V as per rule no. 14 as
per E.P Rules 1986,

L1, Minimum 33% of the land on which industry is established will be covered by the plantation of
1all trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 di. 16/02/2018. The copy of this guideline is available at URL
hitp:/fwww.uppch.com/pdf/Green-Belt-Chuidle 1602 18, pdf.

12. The industry shall use at least 209 of total fuel as bio briquettes in boiler, as per availability.

13. Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of
issue of this Certificate for verification of Consent fee payable.

14. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions menticned above may resull in withdrawal of this CTO and attract action under the
provisions of Law.

RAM KUMAR -EE85e
SINGH E——
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Issued with the permission of competent authority

For and on behalf of U.E. Pollution Control Board .

Chief Envirommental Officer, Clrcle-6
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_— REGIONAL GORAKHPUR
% UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkhendi Mahadey, Avas Vikas Colony, Kuda Ghat, Booris Road, Gorakhpur

Ref Moy 24521062 Coorakh par 2024 ) Drate: 300012024

1- Name of Industry: AMBEY FROCESSORS (A UNIT OF SHRI RADHA SEVICES (P} Ltd,, PLOT No. FL-02 and FL-3
BECTOR 13, GIBA, SAHJANWA, GORAKHPUR U P GORAKHPUR. |

1- Adbdvess of Indusiry: PLOT Mo, FL-02 and FL-3 SECTOR 173, GIDA, SAHIANWA, GORAKHPUR U P GORAKHPUR,
3 [ristriet: Gharakhpur

= DMeription about sampling point: inlet OF ETE

8- Type of Spmple (Grab/Composite/Tntegrated): Grah

6- Sample Collected By: Anil Kumar Sharma B0 & Anjani Kumar Singh, ADM City

7= Colowr and Oudowr: Blackish Unpleaseni

& Cuanrity and Packing: 2 Litler Jevicans

8- Dhate of Sample Colbection: 15/01/2024

10- Analvis Indented by: RO Gorakhpur

11- Date of sample receipt in Lal: VB01/2024

Parameter/Method Name ' Umit Results Standard Dretection
Runge
pH, APHA 24 Ed. 45008 2021 = 6.79 - g2-12
"Oil Grease izl 142 - -
Suspeaded Salids | APHA 24th Ed, 2540 mg 180 : 10-20000 mg/
[3 Total Suspendad Sodids dried at 103-
RS 5T M023
Dissolved Solids, APHA I4th Ed. 2540 C | g1 1773 . [ 0= 50000 mg'l
Towal Diizeolved Solids driod st 1200
2073 L |
Tetal Selids, APHA 2dth Ed 2540 B: mg'l L5353 - 10 30000 ma']
Hx3
BOD:, APHA 24th Ed. 3 day 27 *C' 15 mg1 156 . 1.0 50000 mg
3025 | Part 44} 1993 Bio 2023
COD, APHA 24th Ed. $220 B Open | gl 624 3 5.0 - 100000 s
Heflux bethad 323 ey

Mederence- (1) Geroml Sinsdenly for disckange of envaummentsl polluianis e o parte@ Bfftumi (Schedule-¥ 1), The Emimnment [Protesion) Rules 1986
merte www spehnicinGamenlStandarde pdf. Besides these sheaderds, refes EFA nuadards for apecific parpede
*Moi-MABL Parimelers
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== REGIONAL GORAKHPUR
% UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkhamndl Mahadey, Avas Vikas Colory, Kods Ghat, Deoria Road, Gorakhpur

Ref No: 24522000 Gorakhpur2024 Date:30/012024

1- Name of Industry: AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (F) Lud., PLOT Ne. FL-02 and FL-3
SECTOR 13, GIDA, SAHJANWA  GORAKHPUR UP. GORAKHPUR,L

3- Address of Industry: PLOT Mo, FL-02 and FL-3 SECTOR |3, GIDA, SAHIANWA, GORAKHPUR L. P, GORARHPUR,1
3- Disirict: Gorakhpur

4= Drescription about sampling polnt: Outbet OF ETP

& Twpe of Sample (Grab/'Composite/ntegrated): Grab

- Sample Collected By: Anil Kumar Sharma RO & Anjani Kumar Singh, ADM Ciry

T- Coloor sad Odoar: Celourbest Odaurleas

E- Quantity and Packimg: 2 Liter Jericnne -

%- Date of Sample Collection: 1801,/2024

1= Analyis Indented by: RO Gorabchpur

11- Diate of sample receipt in Lab: 15/01/2024

[ Parameter/Method Name Linit | Hesults | Standard Idetection
Range
pH, AFHA 24th Ed. 43008 2023 E 147 = 0212
®al OGrease m:E."I _3.5 . .
b1 cd Solids , APHA 24th Ed. 1540 mg'l TH = T3-20000 myfl
1 Tatal Suspesded Salids dried ot 103~
e e
[rissolved Solids, APHMA 24th Ed. 2540 C gl asT - 10- 50000 mgd
Tacal Dissolved Solsds dried st 180 °C
X
Toin! Solids, APHA 2dik Ed. 2340 B: mg'] Qs - 10- 50000 mg
2023
BOD, APHA 24k Bd. 3 day 37 *C 15 mg'1 26 - 1.0 50000 gl
025 [ Part 445 1993 Beo 2023 N .
COD, APHA T4th Ed. 5220 B Open ml | 134 - 5,0 « 00000 mg/l
ellux Methind 2023

Refeeaie- | | Oenerl Standarss for discharge of gaviroemenial pollutanis s as pari Eiffeent (Sehedule- V1L The Envimamnt (Prosacticn’) Redes, 1936
woures: wianw cpetsic: el Siandends pll, Betides thede slandards, refer EP& sandands for speailic purposs
Non-AATEL Marsesten

Memc ;1 The sermbin e Tt Mgt reimes wadp b ibe dermimied. 1 Tha g ol i bo pigrmlacad-rucap ba Fal, witbannha wriaen prevsveres sl bbwrstory | The Gedl imped] fSTEEL W0 tha SETRR 05

mcerrd i Lan
Mrmark: WA
Analysed by-
[Vivek Saini(JRF), Priya Anand (JRF), \ Biginty
Alok SharmaiRF), Surya Mohan Anil signed by Anil
Pandev(JRF), Ankita Dwivedil JRE)| Kumar Sharra
Kumar s
204401 30
Ram A s Sharma 7z
VeI o ose Kegional Officer

Rum Milan YVerma (SA}

1 of Prgga 1




’ --h'r'

Jurian Khas, Uttar Pradesh, India

PEWM+9P5, GIDA Industrial Area Phase 1, Jurian Khas, Sahjanwa, Uttar
Pradesh 273209, India

Lat 26.745373°

Long B3.235718°
18/01/2024 12:52 PM GMT +05:30
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Annexure No. 14

Ambey Processors, GIDA, Gorakhpur
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382 Rnnexive - 13

Uttar Pradesh Pollution Control Board
. & Building. No TC-12V Vibhuti Khand, Gomiti Nagar, Lucknow-226010
ek

Phoes 03223120639, ITI0EL], Feg:05I2-3TI07EL, Frenil: inlouppeh in, Widbsibs; wenuppcb.com

e~

i

171812/UPPCB/Gorakhpur(UPPCBROVC TO/both/GORAKHPUR 2022 Date: 28/12/2022
To,
Mis
RUNGTA INDUSTRIES PVT LTD N _
BL-1, Sector- 15, GIDA, Gorakhpur, GORAKHPUR,273209 ﬁpplil:lnslﬁzg jlgﬁ

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA 15 hereby granted to RUNGTA INDUSTRIES PVT LTD located at BL-1, Sector- 15, GIDA,
Gorakhpur, GORAKHPUR.273209, subject to the provisions of the Water Aet, Air Act and the orders
that may be made further and subject to following terms and conditions :-

I, This CCA RUNGTA INDUSTRIES PYT LTD granted for the period from 281272022 to 31/12/2024
and valid for manufacturing of following products.

is 'Product Quantity Unit

No !

|] ‘Mustard Oil- 50 50 Metric Tonnes/Day
MT/ Day.

1. Conditions under Water{Prevention and Control of Pollution) Act -1974 as amended :-
(1) The duly quantity of effluent discharge (KLD) :-

Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point |
Domestic 8.0 KLD Septic Tank
Domestic 14.0 K1.D ETP

(1) Trade Effluent Treatment and Disposal :-The applicam shall operate Effiuent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(i2i) The treated effluent shall be recyeled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
preseribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time -

Industrial Effluent Quality Standard

S.No. Parameter | Standard

{iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality. In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be




dispasched immediately.
{v] The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

|E N, | Parameters Iﬁtaqd_q:-_d;

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i} The applicant shall use following fuel and install a comprehensive control system consisting of control

efuipment as required with reference to generation of emissions and operate and maintain the same
continuously so &3 1o achieve the level of pollutants to the following standards.

Alir Pollution Soorce Detwils

'8 No, | Air Type of fuel Stm:k_nu_ I% Contrel | Height of
Pollution Device | Stack
Source
1 |D.G.Setof| H.S.D. 01 Sulphur | As par Board
35 KvVa, Dioxida |  MNorms |
2 |D.G. Setof| H.S.D. 03 Sulphur | As per Board
625 KVA Dioxide. | Nerms
3 |D.G. Setof| HS.D. 02 _ Sulphur | As per Board
200 KVA | Dioxide orms
4 |Boiler of 8.0| Rice Husk 04 Particulate | 27 Mtr.
P01 Matter |
Emmission Quality Standards
5 Mo, Stack no Parameters s Sl:a.ud;ds_ L )
1 03 | Sulphur Dioxide As per Board
£ Morms
2 01 Particulate Matter 2r Mr, |

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

{11) The unit will not use any type of restricted fuel.
it} Noise from the D.G. Set and other source{s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows -

Day tme : from 6.00 2.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

ESI:andnrda for Industrial |{:nmmnrclnl Residential Silence
| Noise level in Area Area Area Lone
dh{A) Leg

Day | Night| Day |Night| Day 'Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 1 70 | 65 | 55 | 55 | 45 | so | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment ( Prolection) Rules, 1986,

(it) Quarterly compliance repont of the CCA, photograph of ETP/APCs Waste Storage Arca.
3. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.




¥
Ll

6. Unit has to comply with the following specific § general conditions, Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 {Writ)2016 dated.13.10.2021 issued by Depariment of
Envirenment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://vww.upecp.in/TrainingSession aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent fo the sum of initial consent fees (Aif and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only} whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have o obtain No objection certificate for abstraction of ground water. [t will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will he revoked,

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastcs at least once in a three
month from the laberatory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit,

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The apphcant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit complianee report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc, must be leak-proof

6. The industry shall provide uninterrupted entry to the STR/ETP inlet and outlet poimnts, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

. Whenever due to any accident or other unforeseen act or event, such emission oceurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process ¢onnected

to it shall be stopped with immediate effect.

%. The industry shall operate in 3 manner so that all emissions be emitied through designated chimney/stack
only. e

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

Ll. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement ete, or any change in effluent discharge

powt or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Bpecific Conditions:-




. Separate Energy Meter must be installed on ETP.
. Log Book should Maintain for ETP Energy Meter.
- Green belt arca be developed as per required open land.

T =L T S T o e

. Treated Effluent should reeyele maximurs quantity.

10, Continue operstions of all unit of ETP and Maintain the Norms of Board.
11. The consent will be self suspended in case of closure issued by CPCB.
12. Industry must be cotnplying time to time for Direction of CPCH,

13. Cooling water shall recycle.
14. No Effluent discharge at any cost,

. This consent is being issued only for Production of 5n§"ﬂ‘lt Extracted Oil- 50 MT/day,
Environmental Staternent Must be submiited before 30 September in the Board every yvear.
- The Effluent Treatment Plant should be running in proper way.

- Implementation Report of consent compliance must submit within two months.
8. Conditions of C.G.W.A. must be complied as per permitted limit.

15. The consent is granted asper direction issued by N.G.T time to time in the ease O_A. No.

43772015 Vishwa Vijay Singh V/s UPPCB and others.

16. Adter the final decision regarding environmental compensation, industry shall be liable to submit

the eavironmental compensation as said by Head office.

17. The D.G. Sct of 35 KYA, 200 KVA & 625 KVA shall be equipped with acoustic enclosurs 1s well as

Stack as per Board Norms

18. Industry shall submit the stack monitoring report of D.G. Set & Boiler duly monitored by N.AB.L.

Accredited Lab within two months. '

Copy fo:

CEO 6 : UPPCH, Lucknow.

Pankaj g o

iy P Yailss
Yadav a0
Regional Officer

Pankaj aa e

Iy Pariaa) ":ld-
Yﬂ d.i-_'-]'!..l' ?;Ill:i fa:z:n;ﬂl:
Hegional Officer
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£ £ :E TTAR PRADESH POLLUTION CON TROL BOARD
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A 4, Tl

T T2 3 ofo § Wi srde fre 01-08—2023 B T P 8-
oo & In view of the averments made in the application, we consider it appropriate that a joint
Committee be constituted to verify the factual position and take appropriate remedial action
Accordingly, we constitute a Joint Committee comprising of Uttar Pradesh Pollution Cortrol Board
(UPPCB) and District Magistrate (DM, Gorakhpur and direct the same to meet within one weak,
undertake visits to the site, look into the grievances of the applicant, associate the applicant and
representatives of the concermed Project Proponents, verify the factual position and take appropriate
remedial action by following due course of law and Biving opportunity of being heard to the
concerned Project Proponents. The Committee may also refer to order of this Tribunal dated
13.09.2022 in O.A. NO. 116/2014 (Meera Shukla vs Municipal Corporation Gorakhpur & Ors.) inter
alia directing for industrial pollution control, establishment of CETP and rejuvenation of River Ami,

River Tapti and other rivers. The UPPCB will be the nodal agency for coordination and compliance,
5. Factual and Action taken Report may be submitted within one month by e-mail at judicial-

NgL@gov.in preferably in the form of searchable PDF/OCR Supported PDF and nat in the farm of
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=Y REGIONAL GORAKHPUR
% UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkhendi Mahadey, Avas Vikas Coloay, Kuds Ghat, Dooria Road, Gorakhpar

Ref Moo 24650634 Gorakhpur/2024 Ihabe: I0H1I2H24
1- Mame of Industry: RUNGTA INDUSTRIES PVT LTD 1, BL-1, Ssctor- 15, GIDA, Gomkhpur, GORAKHPFUR 273001
2- Address of Indusery: BL-1, Sector- 15, GIDA, Gomkhpur, GORAKHPUR.ZT300]

% Distriet: Gorakhpir

4 Deseription sbout sampling point: Outlet OF ETP

5 Type ef Sample (Grab'Composite/Integrated): Gmb

6 Sample Collected By: Anil Kumar Sharma, Ram Milan Viema, ROSA & In Present of A K. Singh ADM City

- Colour and Odour: Colourless Odourless
B Quuantity and Packing: I Litter lericane

e Date nmept-r Caollection: 200012024

18- Amalyis Indented by RO Gorakbpur

11- Date of sample receipt im Lab: 2000172024

Parameter/Method Name Unit Results Standard Detection |
= Range |
pH, APHA 24th Ed. 4300B: 2023 = 7.62 - 2-12
L *(l_(Freage ] B4 - =
Suspended Salids | APHA 24th Ed, 2340 mg 5 - 10=-20000 me
D Talal Suspended Solids deied ar [03-
108 *C 2023 o I £
Dissolvied Solids, APHA 24h Ed. 2540 C mg1 104 - I SO0 mg'l
Total Dissolved Solids deied ar 180 %0 |
2023 - [
Toeaal Solids, APHA Jath Ed 2540 B: mg] 1154 s [0 SO000 mpl
2023
BOD, APHA 34th Ed. 3 d.u;,r TS mael 26 - 1.0 50000 mg
3025 { Part 44} 1993 Hip 2023
OO, APHA 24th Ed. 522003 Open mgl 168 - 5,00« P00 mg/)
Reflux Method 2023 1Bt al |

Relesenge: (1} (eneral Standards oo discharge of emirorewenial polluisnls areas part-f EfMuent (Schedule-V1) The Eavireament (Ffrotectong Hles, FURB
EOUTEE; W, cpch. nic suCiencra i Seandands pdl. Besides Suese siadasds, nfar UPA sandinds for spoziBe putpuse
= tnm-Pe AL Parmmriory,

Paorn - 1 Tt rerills a fher Tt Mipors sty waly ' e rers ol 1 The report ahalb st be peprodaad ononp o full withew du wrrim pervsis m of (sheratary. 1 The o8 reped] pritsed 18 (ks mspls &

mozived o Lok
Remark: M4
Amnalysed by-
[Vivek Saimb(JRF}, Priva Anand (JRF}),
Surya Molan Pandey(JRF), Ankita -
Dwivedil.JRF]] Anil Dig Ry dgred
g Al B
; q Kumar sem =
am MM$T:: Sharma (EEESRT ) i
Verma opmpr e Regional Officer

Rum Milan ¥erma (SA)

il Paga B
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e REGIONAL GORAKHPUR :
% UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkhordi Mabodey, Avas Vikas Colony, Kuda Ghat, Dooria Road, Gorakhpur

Beef %o, 245600 30 Gorakhpur/ 2024 Drarc: B/T024

1= Name & Address of Industry: RUNGTA TNDUSTRIES PRIVATE LIMITED, BL-1, Sector- 13, GIDA
1- Sample Collected By: Avodbya Prassd, SA, Vivek Kumar Saini, TRF,5.M Pandey JRF

3 Dwate of Monftoring: 200012024

4 Seurce of Snmpling: Bailer

5- Stack attached toi Bodler

t- Sinck Height: 30 Meter

7- Tatal Mo, of Boller: |

8. Capacity of Boiler: & TPH

9 Fuael used: Rice husk

1= Qruantity of Fael used: LETFD

11- Flee Gas Yelockty: 8,68 m's

12- Afr Pollation Control Deviee; Cyelane Dust Col lector
13- (rther remarks (if any): -

14- Firther defails -ul':nmp!l locntion and Test methods fallowed are lppumtd. wverleafi

Sr Parameter Uit Result Standards |
M. |
1 PARTICULATE mg/MNm3 101.34 150.0 |
MATTER | |

Motes The results i tlve Test Repon refate caly 1o the items tesped. The Repor shall not be reproduced-except i Full, without the
wrinen permiission of labaratesy,

Analysed by-
|Ayndhyae Prasod S5A]
Rt R cSanman, Anll
Verma < ek Kumar 257

Ram Milan w;iﬂ‘fﬁ#? FEMA L) 20

Sharma isaes s
Regiomal (iflcer

1ol Page
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Rungta Industries Pvt. Ltd., GIDA, Gorakhpur

Annexure No. 21
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Mo, J- 11091188/ 2005-1A 11}
GBovarnmani of Indis
Ministry of Environment and Foresis
LA, division
Taltax 24363072
E mall: plahujarai@hyahos cam

j i ll-

iy g8

THIRIE

Lodi Road, New Delhi- 110003
Dated the 22™ August, 2008

To

The Agsit. General Manager
Mis India Glycols Limited
A-1, Industrial Area,

Bazpur Road,
Kashipur-244713

Sub: 200 KLPD distillery unit at Gorakhpur Industrial Development Area, Gorakhpur
by M's Indla Glycols Limited- reg. environmental clearancs,

Sir,

This has reference to your lelter no. AGE C/ M OEF/2005/1493 dated 3" June, 2005
along with EIA/EMP report, CD on the above mentioned project. The Ministry of Environment
and Forests has examined the proposal, It is noted that proposal is for distillery unit for
manufacturing of 200 KLPD of indusirial alcohel in district Gorakhpur of Uttar Pradesh. The
unit will be in operation for 330 days in a year. Land area required for the project is 60 acres.
The project does not involve forest land and displacement of people. Watar requirement of
4821 mild will ba met from the ground waler source. Aboul 1320m3/d of effiuent will be
recycied back for the evaporator end Reverse Osmosis Plant. Thersfora, fresh water
requirement will be 3501m3d. :

It is noted that the project will be based on baltch process. The spent wash
generation from Ihe distilery unit will be 10-11m3/k! of aleohol produced. The company will
install avaporalor for effluent conceniration and bio methanation plant for bio gas recovery. i
ls also proposed lo install Reverse Osmoesis Plant lo reduce the effluent gquantity for bio
methanation. The molasses and the press mud requiremant shall be met from the nearby
sugar unil. The ETP sludge (.02 TPD) and yeast siudge (40TPD} afer fermentation process
will be used for bic-composting process for the manufaciure of manure. Public hearing panel
has considered the project in the meeting held on 20.4.2005 . The Uttar Pradesh Poliution
Control Board has granted NOC on 14,8 2005, Total cost of the project is Rs.50 crores.

20 The Ministry of Environment and Forests hersby accords environmental clearance lo
above project under the provisions of EIA Notification dated 277 January, 1994 as amended
subsequently subject to strict complience of the following specific and general conditions:

A.  SPEGIFIC CONDITIONS:

i, The industry shall ensure that the treated effluent and stack emissions from the ungt
are within tha norms stipulated under the EPA rules or SPCB whichever is mofe
stringent. In case of process disturbancesfailure of poliution control equipments
adopted by the unii, the respective unit should be shut down and shouid nol be
restaried until the control measures are reclified to achieve the desired efficiency.
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.
The generation from the proposed unit shall be 2200m3/d. The distillery
Lt :ml :‘:PHM on direct evaporation of affluant and bia methanation of
offluenl Chl of 200 KLPD distilery und, aboul 1320m3d of aeflluent shall be
generated from 120KLPD distillery and B80m3/d from BOKLPD distillery About
1320mad of effiuent from 120KLPD distillery shall be evaporaled and 284m3/d of

the boiler and condensate from (he evaporator after treatment shall be used in the

process. The concantrate (244m3/d) from the evaporator shall be bio composted with
the press mud. The effluent generalion from BOKLPD distillery shall be B80m3/d and

after bio methanation will be passed through reverse osmosis plant. The permeate
[440mard) fram the Reverse Osmosis Plant shall be used in the process and rejects
{440m3/d) will be bio composted with press mud.

Land and other requirements for treatment of spent wash with prass mud shall be as
per the CPCB guidelines. The company shall earmark an area of 18 acres for bio
composting, storage of press mud and biocompost. The spent wash shall be stored
In impervious lagoons not more than 30 days.

The company must monitor the ground water quality by selting up of mondonng wells
around the composting and spent wash storage lagoons on 8 regular basis and
submit half- yearly reports to SPCE and the Minisiry.

As reflected In the EIA /EMP , green bell in an area of 15 acres shall be provided to
mitigate the effects of fugitive emissien all around the plant as per the CPCB
guidelines in consultation with the local DFO.

CUccupational heaith survelilance programme ghall be undertaken as regular exercise
for all the employees, The first aid facllities in the occupational health centre shall be
strengthened and the medical records of each employee should be maintained

The company shall obtain permission for ground water drawl from the Cantral
Ground water Board

GENERAL CONDITIONS:

The project authorities must sirictly adhere to the stipulations made by the Uttar
Pradesh Pollution Control Board and the Stale Government,

No further expansion or modifications in the plant should be caried out without priar
approval of the Ministry of Environment and Forests

Ambient Air Quality Monitoring Stations-should be set up in the down wind direction
as well as where maximum ground level concentration of SPM, 502, NOx, are
anticipated in consultation with the State Pollution Control Board,

Adequate number of influent and effluent quality monitoring stations should be set u
n consultation with the State Poliution Control Board. Rﬂn?ular moanitoring should hz
carried out for relevant parameters. -
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Y The overall noise levels in and around the plant araa should be kept wall within the
standards (85 dBA) by providing noise control measures including acoustic hoods,
silencers, enclosures elc. on 8l sources of noisa generation The amblent nolsa
levels should conform 1o the standards prescribed under EPA Rules, 1980 wiz 75

dBA ( day tima) and 70 dBA | night time)

vi The project proponent shall also comply with all the environmental pratection
measures and safeguards recommended in the EIA repart.

Vi A separate environmental management cell equipped with full fledged laboratory
lacilities must ba set up lo carry out the environmental managemant and manitoring
functions. The project authorities will provide separate funda bath recurring and non
récurring to implement the conditions ‘stiputated by the Ministry of Environment and
Forests as wall as the State Government along with the implementation schedule for
all the conditions stipulated herein. The funds so provided shall not be diverted for

any olther purpose

viil.  The implementation of the project vis-a-vis environmental action pians will be
monitored by Ministry's Regional Office at Lucknow /State Pollution Control
BoardiCentral Poliution Control Board. A six monthly compliance stalus repaon
alongwith the monitored data should be submitted to the menitoring agencies.

X The Project Proponent should inform the public thal the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the State Pollution Contfol Board/ Committee and may also be seen at
Website of the Ministry of Environment and Forests at hitp/envfor nic.in. This should
be advertisad within seven days from the date of issue of the clearance letter, al least
in two local newspapers thal are widely circulated in the region of which one shall be
in the vernacular language of the locality concerned and a copy of the same should
be forwarded to the Regional office,

X. The Project Authorities should infarm the Regional Office as well as the Ministry the
date of financial closure and final approval of the project by the concemed authorities
and the date of start of land development work

3.0. The Ministry may revoke or suspend the clearance, if implementation of any of the
above condilions is not satisfactory.

40  The Ministry reserves the right to stipulale additional conditions if found necessary
The company will implement these conditions In a time bound mannar.

50. The above conditions will be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1874, the Air (Prevention & Control of Pollution) Act,
1881, the Environment {Protection) Act, 1888 and the Public Liability Insurance Act, 1991

along with their amendments and rules. b
(or. F%F-T

rector
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Copy to

2

The Chairman (Contral Polution Comrol Board, Parteash Bhavan CHOD-cum-Office

Complex, Fas! Arun Naga Delt 1100332
The Chairman Utlar Predeah State Polition Control Board, 111 Floor, PICUP Bhevan

The Chiel Consarvaior of Forests, Ragional Office{ Cantral Ragion) B-1/72, Bactor K
ﬂwﬁ'{f.m—m of Emvironmant, Gavernmant ol Uttar Pradesh | Room NC 13
New Buildings, Vidhan Bhavan, Lucknow -228001 , UP
JS(CCIN). Ministry of Environment and Farests, Paryaveran Bhavan COO Compler,
New Delhi - 110003
Monitoring Cell . Ministry of Environment and Forasts, Paryavaran Bhavean, COO
Complax, New Dalhi- 110003
File

Record File.

{Or. P. L Ahujarai)

Director
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No.J-11041/498/2008-1A_1K1)
Government of Indla
Ministry of Environment and Forests
LA, division
Telfax 24383973

E mail: plahujarai@vahoo. com

Paryavaran Bhavan, CGO Complex,

Lodi Road, New Delhi- 110003

To Dated the February 10, 2008

The Asstt. General Manager
M5 India Giycols Limtad
A1, Industrial Area,

Bazpur Road,
Kashipur-244713

Sub: 200 KLPD distillery unit at Gorakhpur Industrial Development Area, Gorakhpur
by M/s Indla Glycols Limited- reg revision of ETP schema for achieving zero
s G
ir,

This has referance 1o your letter no. M OEF/EC/2005/1968 dated 24” October, 2005
and 7" February, 2006 and subsequent communication dated 8™ February, 2006 requesting
tha Ministry for consideration of revised effluant 1mﬂnﬂ'ﬂmhln auhmﬂ zero dischange
of spant wash from the proposed 2005LPD distillary unit anvirormental clearance
was accorded on IZ“FAM. 05 based on instaliation of evaporator for effluent
concentration, bio methanation plant for bio gas recovery, reverse osmosis plant and
treatment of rejects from the RO plant with prese mud for bio gompaosting. |t is noted that the
revised effiuent freatment scheme involves concentration of spent wash in the evaporator
and incineration of concentrated spent wash (o achieve zero discharge. The steam oblained
from the boilers shall be used for power generation. The solid waste obtained in the form of
potash shail be used as fertizer.

proposa revisad effiuent treatment scheme has been examined. As per the
Muhné?uuhmnﬂy%hmﬂuﬂeﬁmth&hwﬂﬂmmmm
of affidavit vide your letter dated 7% February, 2006 and letter no. OGLMo
EF/gkp/etprevi240 dated 9™ February, 2005, Ministry conveys is 'No objection’ for the
m}maﬁmﬂmmmmmmmﬁmsm.ummmm
environmental clearance order of even no. dated 22 August, 2005 subject 1o the following
specific conditions.

nt wash mmﬁunmmwzmmmmshuummmm

: g°1ﬁmn of alf:uhnl produced. The spent wash shall be evaporated in the

mmrﬁ%hqumﬂ!m“mmiﬁkmﬂmmmm

The concentrated spent wash shall be incinerated in the boiler to achieve zero

w.mammmmmmaihmmmw.

mumﬂmunummmmnhnﬂhamﬁmmmﬂplmtpmm.sﬂd
waste recovered in the form of potash shall be usad as fertilizer.

ndertaki in the form of affidavit by M/s India Glycols Limited vide

. wn:HMFEmMFFM.M if new tachnology Installed

mwmmmﬂmﬂsﬁmmwuﬁmmmmh
mmmwdﬂumﬁﬂmﬁﬂnﬂﬂlddeHhapﬁmmm-
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S B

3.0. AN the other specific and general conditions as specifiad in Ministry's environmental
Clearance latter of even numbar dated 22™ August, 2005 shall remain the same and
compliad with,

L W, A
(Dr. P. L Afiufaral)
, Pirector
Copy to:

1. The Chalkman, Central Pollution Control Board, Parivesh Bhavan, CBO-cum-Office
Complex, Easl n Nagar, Delhi-110032. b

2. The Ehnh'nun:hﬁuﬂnr Pradesh State Poliution Control Board, 111 Floor, PiCUP

Bhavan, Vibhuti Khand, Lucknow-226020.

The Chief Conservator of Forests, Regional Office( Central Region), B-1/72, Sector

K., Aligan], Lucknow-228020

Secretary, State Deptt. of Environment, Government of Uttar Pradesh , Room NO 13,

New Buildings, Vidhan Bhavan, Lucknow -226001 , UP.

Yours ?l hiully,

ol

5. JS(CCHI), Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex,
New Dethi.- 110003,

6. Monitoring Cell , Ministry of Environment and Forests, Paryaveran Bhavan, CGO
Complax, New Delhl- 110003,

7. Guard File. :

8. Monitoring File. L

. Record File,
" 2 (Dr. P. L. Ahujaral)

Director
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THON CONTHON, HOARD

?'Mgl Building. No TC-12V Vibhuti Khand, Gomy Nugar, Lucknow-226010

Phone:(822-2TI0RIE I TEORND, FanDS22-2720T604, Fanadl; LT LTS b e, Wl jg: www.pprh.com

Ref No. - 1/UPHOCSEIA/GORAKHPUR/2021 Daterd:- 01 m7/2021

To,

Shri 1GEL GORAKHPM IR

Mis INDIA GILYCOLSEIMITED L ISICTOR 15 Call

Ms India Glyeols Lid 1 - 1, Sector - |5, GHDA Distrier Cirakhpur CiCRAK TP, 773204
GORAKHM IR

Sub : Certificate of “No Increase in Pollution Load” in compliance of aotification issued
Ministry of Environment Forest & Climate Change, Government of India, vide its
notification mo. 5.0, 980(F) 2nd March, 202

Sir.

Kindly refer 1o the application di 30/06/2021 related 1o sector Distitlery for obtaining “No Increase
in Pollution Load Certificate™ in compliance of notification issued by Ministry of Eavironmen

fg;‘*lﬂ & Climate Change, Government of India, vide its notification no. $.0). 980/ ) 2nd March.

That Ministry of Environment Forest & Climate Change, Government of India, vide its notification
no. 3.0. 980(E) 2nd March, 202| exempied the requirement for prior Environmental Clearance for
cases of change in raw material mix without change in the quantity and pollution load as prescribed
in the Environmental clearance of the project. The said provisions made in notification dated 2nd
March. 2021 are as below

Existing projects (having Prior Environmental Clearance) with no increase in pollution loads: A v
increase in production capacity in respect of processing or production or manuy Facturing sectors
(listed against item numbers 2, 3, 4 and 5 in the Schadute to this notification) with or without any
change in (i) raw material-mix or (i) quantities within products or (i) number of products including
new products falling in the same category or (iv) configuration of the plant or process or operations
in existing area or in area contiguous to the existing area {for which prior environmental clearancy
has been granted) shall be exempt from the requirement of Prior In vironmental Clearance provided
that there is no increase in pollution load (derived on the basis of such Prior Environmental
Clearance)

In compliance of the provisions of the notification no. 5.0. 980(E) 2nd March. 3021 the applicant
has submitted the the following documents

“Mo Increase In Pollution Load” certificate from the Environmental Auditor or reputed institutions
empanelled by the State Pollution Control Board or Pollution Control Committee or Central
Pollution Control Board or Ministry of Environment, Forest and Climate Change

Last Consent 1o Operate certificate for the project or activity.

3. Online system generated acknowledgement of uploading of intimation and “No Increase In
Pallution Load” certificate on PARIVESH Poral

Scan Copy of form only submitied for “No Increase In Pollution Load” certificate on PARIVESH
Portal '

After the examination of the documents submitted by the applicant “No Inc rease in Pollution Load
Certificate” is hereby issued with the following observation and conditions with the approval of

competent authority

Obervation and Conditions



| The Project under consideration i Iilrl C|I+L4'Q5Wt maerial mix froim molasses o molasses and
gruin in existing distillery anit of capacily AN KED. e
M, Uit shall use molasses 631 M Tiday and geain 270 MTday for the proposed modification as
against 855 M doy molasses ol present. '

. The production capacity of distillery will imerense Trom 2000 K11 w0 260 K1.G with change in
riw muasterial mix of molasses and grvin in place of Molasses,

IV, Mo additienal fresh water shall be used due o preposed modification in proposed plant.

V. Pallutant load like BOD, COD, TDS and PSS 0 eMuent will aot be changed due to proposed
medification

VI Total gencration ol Ny wh shall be reduced 0 12902 M7y after the proposed modilication as
against 154,07 M1/ day at present, Apc -

VIl The total fuel requirement in terms of equivalent coal will be reduced Trom 56415 MT/ day to
SUR.25 M1/ day afier proposed modification, = i

VIIL High pressure steam from boiler will be used in co-generation as being used at preset.

EX. There shall not be any incremental rise with respect 1o air pollution. The particulate emission
level from the boiler chimney shall always be kept below 150mg/Nm3 and Air Pollution load shall
not be increase afier proposed modification.

X The Slop consumption shall be reduced from 487 TPD to 365 TPD,

%1, Afier the proposed modilication, total PM Lead shall be reduced 1o 129.69 MT/day against
155.17 MT/day at present.

X1 Unit shall maintain already Zero Liguid Discharge condition.

Hence, in view of the above facts, the UPPCB is of the view that the proposed modification in
project of Ethanol / Rectified Spirit f ENA by M/s India Glycols Limited at E-1, Sector — 15, GIDA.
Gorakhpur, Utiar Pradesh shall result in "No Increase in Pollution Load". hence the project is
recommended subject 1o the condition that the project is implemented strictly in accordance with the
Technical details submitted by the proponent before the Board. The Project Proponent shall ensure
strict compliance of the following conditions: :

|. The unit shall not allow any additional fresh water requirement for proposed expansion,
2. The unit shall achieve Zero Liguid Discharge for proposed expansion.

3. The unit shall carry out validation within 60 days through reputed institute such as V51, Pune/NSI,
Kanpur/NEERI, Nagpur/ITs etc.

4, The unit shall submit monthly data of foellowing o UPPCRB:

& Fresh water consumption

b. Preduction

¢. Raw Material consumption

d. Spent wash generation

e. Slope generation

f. Condensate generation

E. Feed guantity of slope into incineralor
. Yeast sludge generation and disposal

i. Boiler ash generation and disposal

i. Quantity of granule generation and sold )
Ji,;_ {JWL;E}, nggm nt lees generation, recycle/reuse and Treaiment in CPL

I. Quantity of effluent reccived into CPU, details of reuse/recycle ete.
m. Steam generation, fuel consumption.

n. €02 production and sold.
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S Pt Dol Tikes BN Oy VERS il TSN 60 ¢ Mot shall net be changed due to proposed
G IR PR

P s enat vt o0 0y sl sbuall T eesfead to 112000 KEE day olber the proposes]) maoadilication o=
st T 1AL sl o poesem

TL The wonal fuel vequirement in terns of equivalent coal shall be reduced from S64.15 M1 day
WIS AL ey alter propaosed wodileation,

2 lil!c-u- shall ot D iy teretental vise with respect 1o oir pollistion. The mlrl'll.'l.jllll-.‘ emission
bevel from the boiler chimmey shall always be kept below 1S0mg/Nmd and Air Pollution load shall
ol b ieresse aller prooposgd modieation,

L3 The Slop constmption shall be reduced from 487 FPD 1o 365 111,

I, Adter the proposed modification, wotal PM Lood shall be reduced 1o 12969 M1 /day against
ER207 M Tdny ar present,

b view of the conclusion and remuarks made by tHe Board, the unin is hereby directed to apply a
fresh l_'nr obtwining Consent o Operate under the provisions of Water (Prevention and Control of
Pollution) Act. 1974 as amended and Air (Prevention and Control of Pollution) Act, 1981 as
amended tor the _pn'ltmaiw.l modification like change in raw materiol from Molasses 10 grain and
minlasses in the distillery unit and resieict production between 200 and 260 kLD as per the quantits
of Raw Material Mix, RAKESH S
FEAR N AR leural Officer

Chiel Environmental Officer, Circle-6

Regional OfMicer, VP, Pollution Control Board, Gomkhpur for information and necessary action.
RAKESH i

KUMAR TYAGI = il

Chiel Environmental Oficer

Chief Environmental Officer, Circle-6

B T
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% Uttar Fradﬂl‘4‘@¥iun Control Board & %

Building. No TC-12V Vibhuts Khand, Ciomii MNagar, Lucknow

226010
Mhaasangg (15222 THOEIL TR E], Fax BA22.2T2000d. Fmgil o upnch i, Wehsie iy, uppch cuim

195969 PPCR/Gorakhpur{ UPPCBROYCTO/Both/ GORAKHPL Hilﬂl.}
T,
M/s
INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA
India Glyeols Limited E-1. Sector - 15, GIDA, Gorakhpur - 273209 {

Date: 20/12/2023

Application Iu-
23397308

(UL.PLGORAKHPLR.27TA200

Consolidated Consent to Operate and Authorisation hereinafter refe
Consent & authorization) (Fresh) under Section-25 of the Water (
Act, 1974 and under Section-21 of the Air (Preventipn & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and I'ransboundary

Movement) Rules. 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively),

rred to as the CCA [ omsolidaed
Prevention & Contral of Pollution)

CLUA is hereby granted 1o INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA located at India
Glycols Limited E-1, Sector - 15, GIDA, Gorakhpur - 273209 (U.P),GORAKHPUR, 273209, subject 1o
the provisions of the Water Act, Air Act and Hazardous and Other Wastes {Management and
Transhoundary Movement) Rules, 2016 and the orders that may be made further and subject to following
terms and conditions ;-

i. This CCA INDIA GLYCOLS LIMITED E | SECTOR 15 GIDA granted for the period from
01/01/2024 to 31/12/2028 and valid for manufacturing of following products.

5 |Product 1f'l:!um'uil-;;.r Unit
|NO |
1 JAA/ENA/RS 260 iKilo Liters/Day |

2. Conditions under Water{Prevention and Control of Pollution) Act -1974 as amended :-
(i} The daily quantity of effluent discharge (KLD) :- i :

| Kind of EfMluent COuantin(KLID) | Treatment facility | Discharge point I
Domestic 10 KLD STP
Industrial ZLD (Zero Liguid ETP
Discharge) | |

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant cmsistlng
of primary/secondary and tertiary treatment as is required with reference to influent quantity nr_'ld quality.

In case of stoppage of functioning of ETP, production has 1o be stopped immediately and this Board has 1o
be intimated by fax/phone/email with a report in this regard 1o be dispatched immediately . -
(iii) The treated effluent shall be recyeled to the maximum extent and should be reused 'ﬂ.‘lll:l:l‘l the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and ISp-E"l:I’[lE .stanul:lurds s
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time -

Digitally signed
RAM ) Ramkaran

Date: 2024.01.03
KARAN ' gassa 0530
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elerenee jo inllaenl juiinl iy abd gquuality I cose of stosppagee of D 1ee g il N1 :
stinppesd iormesc e Iy aned ghies Plosard basodoe b omfomsatesd B Fins plsione crnint o SR
it B medaiels
() Phe treated sewape shall be ceised n pardening as Tl ns prssihle The $1p
! F 1 %
combimiously siv s bopchiese the gquality ol the treated sewage i the o000 T i b |
5 Mo, Tarameters Stunduris
- pH A8 per E(FA Fules *4e8
. 2 | TS (mgiL) As per E1P A Byley 48E
3 Facal Coliform AB par EfPiA Boles 458
¥ =1 o | L, gkl
| (MPN/100m) :
4 BOD (mgil) As per EfP A Rules 1588

X Conditions under Air {Prevention and Control of Pollution Act - 1981 as amended -
i Phe applicant shall use fallswing Tuel and install a comprehensive contrnl system coneinng

equipment as required with reference 1o generation of emissions and operate and maintas the

continuoush so as 1o achicve the level of pollutants 1w the following standards

Air Pollution Source Details

rﬁ M, I Air IT}'p-n of fuel 7 Stuck no Conirol Ilri].ht_ul'
Pollution Dy ice Stack
| | Sowrce | 00| , (=
1 45 TPH | 40 MTD- 1 Particulate As per E(P A
Boiler coal, 110 Matter Rules 1588
MTD-rice
husk, 180
e MTD-slop [ S [
' TPH | 18TPH 2 Particulate  As per E(PIA
2 Sgl:l-llﬂl' glop, B.23 Matter Rules 1584
TPH rice
husk or 18
TPH slop.
05 TPH-
Indian Coal
or 18 TPH
slop, 3.78
TPH
imparned
ol EPA
& | ' Diesel Ol k| Sulphur  As per E(P:
A 1%5:‘:?5;1A e Diguide  Rules, 1386
Fmmission Quality Standards
T Parameters Stanidards
% No. ~ Stack no - Sk Pl
g 3 Sulphur Dioxide  As per E(garﬁ “
S RAM

KARAN

B MmgaAE

Dugetally s:gned
by RAM KARAN
Date: 2024 0103
146:49:21 +0530
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In case of stoppage of funchioning ol air peliuhen SOnitel equipment e

immediately and this Board has to be intimated by (aa ‘phime email weth 3 remer
disparched immediatels 2

(i) The unit will not use amy 1 pe of resincied focl

i) Netse from the T G Set and sthier suroey <3 should be comtrolled By peoy doe
required for meeting the ambicnt mitse standards fiot reghy an =

areas pones (Industrinl. Commercial Besidenhal, Moo sk

Dhay time : from 600 am. 1o M0 o, Sight vme . Troem 1R pom g0 8 (o

Standards for Industrial Commercial Hesidentisl silpnre

Novse level in Area Area Ares 7o
omAeey - L . :
Day  Night Dav Naght D Sghe D S
Time . Time  Time  Time | Time Time Trme 7
i 0 65| S8 (L8 4R N -

+ Conditions wnder Hazardous and Other Wastes (Mansgement and Tranchopndar Mo pmes
Rules, 2016 ;-

The Factors Manager of M5 INDIA GLYCOLS LIMITEDE | SECTOR 15 GID A
authorization 1o operate a facility for collection and storage of Hazardous wasies The satvor raew
granted 1o operate a faciliny for generation. collection nnd storage of hazardogs Wices & === 3o
premises for following category of wasiee:.

SNo. Ca rv of Hazardons  Awthorised mode of disposal inl-tﬂjul'ﬂ ABEET

!u:had“I:s lli IﬁT the or recyeling or utilisation or

ules 1, 11 and 111 CO-processing. eic.

of these rules . e

1 Car 5.1 g'redm‘put Authorized Reeycler 01 kL Aseem
1LY

—

The authorization shall be in foree and shall be valid upto ML HIM. The susthanrs o s s

conditions stated below and such conditions as may be specified in the rubes for the 1me heme = o
under Environment (Protection) Act. 1986,

Terms and conditions of Hazardous Waste authortzation :-

(1) The authorization shall comply with the provisions of the Environment | Prod
rules made there under

Li1) The authorzation and its renewal shall be produced for mspeciion a6 ihe regaess of =0 gl sthun
by the SPCR.

{uip The person authorized shall not rent, lend, sell, ranstfer of olhe isve Fansmor 15
without obtaining prior permission of the SPCH

[ivh Any unacthorized changes in personnel. equipmen as working conditions as me
application by the person authorized shall constitile & breach of Bis gt
(v} It is the duty of the authorized person i take prior permussion of e SPC I e abose Joe e Ta
(vi) An application for the renewal of an suthorzation shall be nsde s laed down e
{vi1) The unit shall comply with any ether conditions specificd i the guids
CPCB/SPCB from time 1o time

{viii) The authorization is valid for temporars storage of Hdrardous W aste within pie

=

ealnf’ AL EEE an

RArarecy wERly

i |

ey sy Py e NG

[Tt
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(ix) The autharired agency shall ensure that on-line dats Wwith regard 10 guanty #nd newe o necaso
chemicals being used in the plant as well as air ct.n:_wr-r' and Ha.:‘li PENETEIES Wit T e oams e zoae e
an Display Board af size fxd fect oulside ithe mam 1acion gilf{ﬁll_h;r e

(%) 1L is duty of the authonzed person 10 take |'lr|{=r permission of this Board 1o siowe 50 S enmas e fae o
for tresument. storage and disposal of hazardous waste.

ixi} The applicant shall maintain record of hat‘ﬂi"l_jf”-t-“ wasle in Form-F and shall subves poue oo o
Farm-d on or before the 3Mb day of June following 10 the Tinancial yvear 10 whach thue memur g uoss
{xii} In no case any hazardous wasle chall be disposed off on land, in amy gram. or &30 5 wEpes pem
spillage must also ke sately collected and stored.

(xiii) Hefore the hazardous waste is stored of dumped in the faciline. applicas: mow omom & e
phy sical and chemical analysis of hazardous wasie sample and repart 1o the Roges

ixiv) Dried hazardeus slodge from the process in the plant shall be stored 7 doutke med =DFT
constructed with R.C.C. or such material which does nol react with the wasie somEmes =

{xv) The storage arca should be fenced properly and SignNotice Board indiceme Tange BC Hariass
shall be digplaved a1 appropriate position both in Hindi and English

{xvi] The industry shall store non-ferrous metal waste, used 0ilspeml 0if Waste 7 scaml S5 Jadis
impervious floor under covered shed. Hazardous waste if required shall be 2002 50 & REpaeres
Recvelers/Re-processors. .

{xvii) In case of any transporiation of hazardous waste, the details in Form-10 of the Harerares soc (vt
Wastes Rules. 2016 shall be submined to the Board.

5. Essential documents to be submitted by the Industry Unit as Applicable:-

{i} Annual return in Form-4 and Wasie Disposal Manifest in Form- 10 under Hazeroous ans W50 Bzt
(Management and Transboundary Movement) Rules. 2016 and Third Party Aalh Repos

{ii} Environment Statement in Form-V of Environmen (Protection) Rules. 1580,

(iii) Quanerly compliance report of the CCA, photograph of ETP APCaWaste Ssorage Area

6. Competent Authority reserves the right 1o change/modify/add any time any congimon o7 ThE CLUA

7. Unit has to comply with the following specific & general conditions. “on complisnoe o7 &7 rovsas o
this CCA and provisions of the Water Act. Air Act and Hazardous and (nher W asios | Managemes &0
Transboundary Movement) Rules, 2016 will results in legal sction under the 2%resais Al an2 S &

s

& In compliance 1o the G.O 1011/81-7-2021-09 (Writ) 2016 dated TEADI02] asies S DhmET==] F
Environment. Forest and Climate Change. Uniar Pradesh. You are direcied to deveiop Mo gwss fomes &
per the SOP available at URL:-http://www.upecp.in/TrainingSession aspy for eniaming Lol aovposnge
this direction, you are hereby directed to submit a bank guarantee with minimam valda o7 ong voar & g
amount equivalent to the sum of initial consent fees (Air and Water) or Rs SOLIGL - Rs 2 e Thocaen
Only) whichever is more. within 30 days from the date of issuance of s com Toaie 17 das o0
compliance of this direction, vour consent will be revoked by the Board

9. If the unit uses the ground water and requires the permission from SGM A COW 4 Tod wabsr Abatriciwy
then the industry will have 1o obtain No objection certificate for AbSITActon of Sround wales Sa 2w
responsibility of the industry to comply with the various conditions of 1he Ml obia mos froees 80

competent authority and submit to the Board. within 3 manths time faihng which L TV will B movdma

Ceneral Conditions:-

1. The applicant shall get analysed the samples of eMuentemission Marardous wasiaos AL ahis SR R DA
month from the laboratory recognized by the MoEF and shall repors 1o 1he | PPUR

2. The applicant shall however. not withaut the prior consent of the Board Dring 1000 b 2% Ao s b
outlet for the discharge of effluent or gases CMISSION O SSWwage waste from the wmit

3. Treated Industial waste water and domestic waste w ater shall be Jisposod jomily A1 aie dapaias e

The applicant shall provide discharge measurement equipment at final disposa) @

H\h! ;'-:1 I|Ir .- _1--.
hARAN
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wiih conditions of this CUA and submit compliance repont of stipulated
of this CUA. If at any point of time, it is found that the industry is not
ther direction/instruction issued by the Board, legal action

4, The applicant shall strictly cun1Fl5
conditions within 30 davs of receipt :
complying with stipulated cundi:l 'Emm or any fur
imiti sainst the applicant. .
i:'tjl‘!i'rl:‘:‘;l;TI;;Iil'l-‘T'{:tl:lf':llf‘iII '"ai“'ﬂl”T*'”-“'-! house keeping. All vﬂtvﬁypin‘_:ﬁ"”j'w:n'dminx et must be leak-prool
6, The industry shall provide aninterrupted entry Lo II'._u h_l |-.|'!..I1 II.I.njﬂ and outler points. Air Pollution
Sy} SyeRTL und stack 1o i HnmpllngithLan1lt!rll1g m_{:”""":m":"' af pollution control systems
7 The industry shall provide Imspection Rook at the time of inspection 10 the Board's offickals.
8. Whenever due 1o any accident or other unforeseen 2t OF GERL such emission accurs or is apprehended 1o
occur | excess of standards laid down. <uch information hall be reported 1o the Board's offices and il
other concerned offices. In case of Failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.
g. The industry shall operate in 8 manner 50t
only.

|0, In case of any damage to the agriculiure productivity, human habitation ete. by the operation of mdustrs .
it shall be imperative (o stop production in the industry with immedinte effect and such information shall be
reported 1o Board's offices, The industry shall be lizble 10 pay compensation also in such cases as decided b
the Competent Authority.

I'l. The applicant shall apply before the 60 days of expiry of CCA or any change in production types
production capacity/manufacturing process/capacity enhancement e1c. or any change in effluent discharge
point or emission point ;

|2. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA. a5
may be necessary.

hat all emissions be emitted through designated chimne) stack

Specific Conditions:-
I. This consent is valid for production of Absolute Alcohol / Extra Neutral Alcohol / Rectified Spirtt 214

KLD while using molasses as raw material or 260 KLD while using molasses & grains as main riw
material. 12 Megawatt / hour Electricity by Turbo Generator and DDGS- 40 MTD as a by product by M»
INDIA GLYCOLS LIMITED, E 1. SECTOR-13, GIDA, GORAKHPUR (Uttar Pradesh).

2. Zero Liquid Discharge shall be ensured and no waste/treated water shall be discharge outside the premises
{applicable in case of the projects achieving the ZLD).

3. Indusiry shall operate and maintain the MEE systems 10 ensure Zero Liguid Discharge, failing which. this
consent shall be treated as revoked.

4, The separated water from solid separetion system such as condensate from evaporation concentralion
system such as MEE shall be reutilized in the process. |1 required, separated water and condensate mas be

treated before reutilization.

5. Industry shall operate and maintain measuring devices (water/Tlow meters) il required becation (ras wate
¢onsumption, solid separation system: feed, permeate and reject, evaporation cone entration systemas: feed
concentrate and condensate, water reused in the process & concenlrale utilized in drving sy stem equiv alent
technology) 1o record the water balance shortly without delay.

. Maximum 07 days Spent Wash shall be stored in the Lagoon and ensured 1O send monthiy reports

regarding spent wash storonge and detzils of water level in each lagoon .um}:ﬁcwd in '"ﬁ‘%yalgnrﬂ by
RA S i
Date: 2024.01.03

KA RAN F6:50015 +05730
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7. he other effl

hlow down, etc. shall be used in process.

8 Industry shall operate and maintain the cffuent treatment system effectively and reguluely. All the efffuers
treatment svstem shall be kept in good runmng condition all the time and failure (f ans; shall be
imm:diatrh rec!_iﬁed without dc]a} I“_1"||."r"|.'|.-.ﬂi'_ l-r[‘l"l!l.ﬂl' JI|11.'TI1HI|.: arteneement shall be masle Te 95 b eemg oo
any failure of any pellution control system adopted by the industry. the resprotie produce s

he restarted until the control measures are rectified 1o nchieve the desired clficiency Trdusr, !
discharge any treated | unireated effluent in o the river orany surface witer hodies v effluent shall ne
discharged outside of the factor premises in any circumstances; hence sern discharge condition <hall b

maintained at all the nime

9. Industry shall make proper arrangement fisr safe and scientific handling, storage. tramspartarsn g0
disposal of afl selid wastes, sludge ete. generated.

10, The indussn shall aperate throughout the year (363 days).

11, Pollutant load like BOD. COD, TDS. and TS5 in efMuent and PM, NO2 and S0 in stack emission shal
not be changed/increased during B Heavy Molasses based operation.

12, Industry shall provide adequate arrangement for controt of odour nuisance. All internal mads sha ne
made pucca. Industry shall maintain good housekeeping within factory premises, around effluent treatment
facilities exc.

13, Industry must strictly comply all the directions tssued by UPPCB, CPCB and Hen'ble NGT from time o
time.

|4, The industry shall install roof 1op rain water harvesting system and Piezometer in the facton. premi.es

|5. The industry shall always connect the CCTV Camera with the server of CPCB and control roem of
UPPCB.

16. Industry shall submit Environment Statement to this Board as per provision of Envirenment { Protection |
amendment Rule. 1993 for the previous year ending 3151 March on or before 3lth Seplember cvers year

17, Incase industry fails to comply with the directions issued by Board in a stipulated time schedule and or
fails 1o comply with any of the conditions stipulaicd in the consent | renewal, the consent o operate I
renewal of consent issued by Utiar Pradesh Pollution Control Board, Lucknow shall stand auomatically
withdrawn and manufacturing operations shall be close down without further notice

18, Construct 0.3 mir free Board in each lagoon wseed o storing spent wash to prevernt o ertlon

19, Audited Balance Sheet! C.A. Certificate should be submined within one meonth from the date of issue ol

this Certificate for verification of Consent fee payable.

201, Percentages of solid concentration after MEE shall be analysed by NABL accredited lah 51;3&-:3 |"_|'I15-l'f'| g:g od

submitted within a month. H oy RAM KARAN
Date: 2024.01.03

KARAN 16:51:02 +05'30
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21. The unit shall operate and maintain the Alr lr"”""'“'] IQIHIHI Nystems ellicicmly a o i i! 4
1o satisfy the preseribed emission standamds LR

43 The unit shall sdbere to the ambient Aiegquatiny. preseeehed standirds st ] e 1o

23, The industry shall develop green helt s per the protocol attached wirly Fosstal's ol ice arder da I
E L 4 T K ol
16.02.2018 which is available an Boand's Website &
24, The industry shall to submit stack ennssion monioring wepom every quirter Trom SANL i
laboraton

25, Industry shall stnctly comply sith comditions mentivned in the charier prepared by § P

26, The Indusiry chall insiadl on Fine emission continuous momitoring sysiem and shall enoire regol i
transmission of data of Continuous Online Emission Monitoring System for 1o the servers of © P00 ol
UPPCR. Industes shall sabwnil reguilar stack monitoning report every month

=7, Ash generaied duri“l‘- Fmﬁd“‘:li““ prowess mus he disposed ol in scientilic manner as per gundelings of
CPCBMOEY. I is also mandatory that disposed ash will never afTect the |ealth and | nvirmonment of nearb:
areas an resdents

2B, The industny shall use at least 20% of 1otal fuel as hio briguettes an boiler. as per v labi ity

29. The orders passed by Hon ble National Green Tribunal in OA no. 33272023 Radhiy Shyam Sehara
State of U'P shall prevail on this CTC.

30. The wastes must be safely collected in leak proof containers and shall be duly marked in a manser
suitable for handling. storage and transport and the packaging shall be casily visible and be able o withstand
pha sical conditions and climatic factors. All hazardous waste containers / bags shall be provided with 4
peneral label. The storage arcs should be o an isolated spot in the premises and must be femend, covered sl
duly miarked.

31. The authorized person/agency shall ensure that no adverse impact on the air, sovil i wiaber ingluding
groundwater takes place due o activities for which guthorization has been requested, Comprehensive salets
measures must be followed in handling of wustes and the stufl must be properly trained

320t s brought 1o vour notice that as per the erder died 14-1 1-2IH13 piavvedd by the Hloerble Suprems § o
in WP (c) No. 657 of 19495, no industry covered under Hazardows aund onhwer Wasies | Management sind |
boundary Movement ) Rules. 2016 shaill he allowed o operate without vill aathasrizmtion 18 iy alwo proy idead
in the same orders that industries which are not complyimg with the ot ob autborisative shall not be
allowed to operate. Hence in cise you fiail by apply Tor wuthorization, belore s expiry of Fadl b gairnpls with

conditions of the earlier authorization isued w you, closir urder shall be faseed agamst yiur iNausn,

without any further notice.
33. The applicant must file returms on prescribed Form- 4 along with o wanniplianee v
should alse maimain records on Form 3 and present it o Bord's inspecting olticials

it ail Lhies il i

. - i
nce of an secident, complete detidily on form must b sent W LiiP, Polluthon Loein

Uwgially Ll
and remedial measurcs bk RAM O

KARAN: 2

34, In case of ocourre ety R0
Board at the earfiest along with details ol mitigative
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14, The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier of generator of hazardous wasies. In case any hazardous wastes is sold to any other

reprocessing unit it must be ensured that such unit is fully complying with environmental requirements and

has a valid suthorization of the Board. '

36, In fio case any hazardous wasles shall be disposed ol on land. in any drain or stream. All spillages of
hazardous chemicals, used cantainers. of hazardous chemicals such as Mammable corrosive, explosive and

oxic nature must be safely collected and stored. Mon-compatihle wasies must be suitably and safely

handled .
functions of the LLF. Pollution Control Board 10 modify / revoke the terms

37. It is within the poweTs and
and conditions of the authorization/Registration issued under the Rule — 7 of Hazardous and Other Wastes

{Management and Tran houndary Movement) Rules. 2016.
38. You are directed 1o display an-line data/display board outside the main factory gate with regard to

quantity and nature of hazardous chemicals being handled in the plant, including waste watcr and air
emission and solid hazardous waste generated within the factory premises, Necessary compliance should fe
<ent within 15 days of receipt of this letter.

39. It is the mandatory duty of the authorized
of hazerdous waste in accordance with rule |8 of Hazardous and Other

boundary Movement) Rules, 2016.

400, 1t should be ensured that hazardous wastes shall be properly collected and packed
temporarily stored in a lined RCC tank/pit with suitable shed.

41. Used oil shall be sold only 1o recyclers registered with W.P. Pollution Control Board, The record shall be
maintained.
42. The occupier, transporter and operator of a facility shall be liable for damages causad to the envirenment
resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay a fine as levied by the State Pollution Control Board under the rules.

43. Detalls of raw material (which is Harardous waste) and product along with quantity shall be sent within o

person/agency o comply with the guidelines for transportation
Waste (Management and Tran

in HOPE bags and then

maonth.
44. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each category of

waste sent 1o TSDF/Incinerator.
45, The authorized actual user of hazardous and other wasles shall maintain records of hazardous and other

wastes purchased in a passbook issued by the Siate Pollution Control Board along with the authorizarion.
46. The industry shall submit copy of loghook of mixing the hazardous waste with bagasse and incinerated in

boilers within 15 days.

47. The industry shall submit the colored photo graph of display board within 15 days.

4%. The industry shall submit the form-10 within 13 days for disposal of hazardous waste.

49. If elosure order is issued by CPCB or LUPPCH against any defaulting unit. then CTO issued earlier will
suspended during the pendency of the closure period and after ensuring the compliance and after revocation

of closure order, the CTO will be deemed to be restore subject lo the sffective date of revoeation of the

closure order, with imposed conditions thereal.

50, Concealing factual data or submission of false/fabricated data and failure to comply with any of the
thdrawal of this CTO, Authorization and attract action undgr

conditions mentioned above may result in wi :
the provisions of Law. R M E;g::l}: ;?::&
Date: 2024.01.03

ARAN s 1049530

Chief Environmenia

Copy to:
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REGIONAL GORAKHFPUR
UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkhandi Mahadey, Avas Vikas Coloay, Kuds Ghat, Doorta Koad, Gorakhpur

M‘I-WL'T 23

Ref Mo: 24522441 Gorakbpuor 2034

I Nume of Industry: [INDIA GLYCOLS LIMITED E | SECTOR 15 GIDA, Indla Glycols Limited E-1, Seawr - 15, GIDA,
Goeskhpur - 273200 (UP),GORAKHPLR 273200

- Addres of Industry: India Glyeols Limited E-1, Sactor - 15, GIDA, Gorakhpur - 273209 (ULP), GORAKHPUR 2732049
3 Dhstrict: Corskbpur

4=  Description about sampling point: Outlel OF STP

£ Tvpe of Sample (Grab/Composite/Tnfegrated ; Orab

6 Sample Collected By: Anil Kumar Sharma RO & Anjani Kumar Singh, ADM Chy

1= Calour and Odowrr Colouriess Odoorless

B Quastity and Packing: 2 Litter Jericane

o Drate of Sample Collection: 187012024

- Analyis Indented by: RO Gorakhpur

11- [ate of sample recedpd in Lab: M| 2024

Parameter/Method Name LUnit Hesils Standard Detection
HﬂuE_
pHL APHA 24h BEd, 43008 223 - 7454 6, 3-5.0 0212
E Suspended Salidk | APFLA 2dth Ed. 2540 ITIH.'IJ 10=240000 I!'Ig-'l
I Tatal Suspended Solids dried ot [03- al =]}
105 = 2023 N
Dhzsalved Solids, APHA 24th Bd, 2540 C ey 1 SO mes]
Tolal Dissolved Solsds dried &t 180 5C 1038 2
o k| |
Total Soluds, APHA 24:k Bd 2540 B I'I'Ij'.-'] 1100 = il SO000 .I'I'.'@.”
2023
Total Coliform APHA 9221 244 Ed. - WP Dl 1700 . & MO0 ml
2023 i above
Fecal Colitorm, 9221 E Fecal Coliform | MPRAT 00 md 280 <1000 <] B WP DD m
Procedure | S & above
PGD, APHA 24th Ed. 1 day 27 °C 15 = = S 1.0 -SE000 g
3025 [ Pan 44): 1993 Bio 2023 ol > O i
COD, APHA 24th Ed. 3220 B Open e 113 250 5,0 = 100000 gl
Reftux Method 2023 |

Referesee- (1) Genendl Sustards fw discherge of emvirosmennl pollumets are as pari-d Kot Sohoadule-VIL The Erviroament (Prolecties) Rudes, HE:
oy woow cpch nic inGene! Standacde pdl. lossdor thees slanadards, mefix FPA vssdandy fie spotilic perpoie

Wan-bATE Perameicre

N iarrik: W4
Amulysed hy-
[Vivek Saini(JEF, Priva Anand (JRF}),
Alok Sharmal JRF ), Slryl. Maohan
Fandev(TRF), Ankita Dwivedi{JRF)| Anil ey ded
Kumar shem

Drgier JB3400" 30

Authorized by SF'IETIT!EI THE0H +05 30
Regional Officer

Ham ¥Milan Vierma (54)

f of Page 3
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- REGIONAL GORAKHPUR
% UTTAR PRADESH POLLUTION CONTROL BOARD
n Jharkhandi Mahadey, Avas Yikas Colony, Kueda Glat, Dooria Rond, Garakhpur

Ref No: 24521385/ Gorakhpur/ 2024 Dt 3000 2024
1- Name of Industry; INDIA GLYCOLS LIMITED E | SECTOR 15 GIDA, India Glycels Limited E-1, Sector - 13, GIDA,
Corskbpur - 2732049 (UP)LGORAKHPMUR, 272209

- Address of Industry: India Glveols Limised E-1, Sector - 15, GIDA, Gorakhpur - 273208 (U F)GORAKHFURITIIG
3= IMstriets Gorakbpur

4 Description about sampling polnt: Cutles OF CPL

5 Typu of Sample (Grab/Composite/Tategrated): Crab

- Sample Collected By: Anil Kumar Sharma R0 & Anjani Fumar Singh, ADM Ciity

7= Cedowr and Odour: Coloorless Odouriess

B Q‘I.I-'Inﬂl'}' and Fecldng: 2 Litter Jericane

4. Date of Sample Colleetion: (8012024

10= Analyis Indented by RO Gorakbipur

11- Drate of sample recelpt in Lob: 18012024

FarameierMethod Name Uit Resulls Standard Detection
Range
pH, APHA 24ih Ed 45008: 2013 2 . 7.28 1,591 | 02-12
Suspended Solids , AFHA T4th Ed, 2540 mg'l 54 <100 L0 20000
£ Total Suwspended Solids dried ap 103-
105 *C 2023 |
| Dessalved Solids, APHA 24k Ed 15400 ma/l Raz 2100 bl SO0 mmugi]
Taml hesolved Solids dried at 180 “C
e 1
Tuolal Salids, H?‘%-[U%Hm Ed.2340 B mig'l LR = 1= SO000 mp/]
BOD, APHA 24th BEd. 2 day 27°C 15 mgl 16 i) 1.0 50000 mpl
2025 { Part 44): 1993 Bio 2023 A
CO0, APHA 24th Bd. 5220 B Open mgl 120 250 5.0 - 100000 mg)
Peflux Methad 223 .

Eederenze- (1] Gereral Standands for dischange of enonmemal pollulees are 15 par-A Effluest (Schedule-¥1], The Emamnment (Preeoonk Rules, 1¥ER
wrpa; wews cpeh: i infenera S ndards pdll Besides these standiends, refier EPA sinndacds for epacsfic porpose

*Nian- M AHL Farameless

Sipir | | T vt ey e ek R arlake g by o e e weat L T sper vad] wot b sop mdenrd-raonm i AL whilsee Uy i Pl i ki o ks ey, B Tha s ipen perises be e sl
oyl m Laa

Rewmark: VA

Analvaed by-
[Vivek SainiJRFL Priva Anand (JRF},
Alok SharmalJRF), a Mohan

Pandey(JRF), Ankita Dwivedi{JRF)| Anil Dy saes
Sharra
: Kumar Date: 20362130
Bam Mmdﬂ'ﬂ-ﬂ: Sharma o=
Vg D Regional Offieer

Ram Miian Verma (54)

1ol Puged
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— REGIONAL GORAKHPUR
% UTTAR PRADESH POLLUTION CONTROL BOARD
- n Jharkhandi Makadey, Avas Vikas Colony, Kuita Glat, Dooria Bead, Gerakhpur

Hof Nog 24522364 Garakbpur 2024 Date: 3204
1- Mame of Industry: INDLA GLYCOLS LIMITED E 1 SECTOR 1% GIDA, [INDIA GLYCOLS LIMITEDE - | SECTOR - 15
GIDA GORAKHPLUR, GORAKHPUR ZTIZ00

2= Address of Industry: INDLA GLYCOLS LIMITED E - 1 SECTOR - |5 GIDA GORAKHPUR GORAKHPUR 273209
3= IHstrict: Gorkbpur

d- Dseription about ssmpling point: Inlet OF CPU

5. Type of Samphe (Grab/Composite/Integramed): Cmh

- Sample Collected By: Aml Kumar Sharma R0 & Anjani Kumar Singh, ADM Cuy

7- Colowr and Odour; yellowish Unpleassnd

8- Quandity and Packing: 2 Liter lericanc

9- Date of Sample Collection: [RD12024

10- Analyis Indented by: RO Geeakhpar

11- Dhate of sumple receipt ln Lab: 1201720324

Parameter/Mecthod Name Unit Results Standard Detection |
Range
pH, APHA 2dih Ed. 45008: 2023 - 1.8 : 03-12
Suspeaded Solids , APHA 24th Ed, 2540 | mg'l e - 10- 20000 mg/1
[ Tioinl Suspended Sclids dried o 100-
105 °C 2023 |
| Disgolved Solids, APHA Zdth Ed 2340 C mil B9 - (= SO0 gl
Total Mhsolved Sobids dried at L0 °C
20723
Tatal Sabids, APHA 24th Ed.Z540 B: mg'l 1252 = [0 SO000 mgl
2023 |
BOD, AFHA J4th Ed. 3 day 27 "C 15 rn|_.r,.'l 12R01 - 1.0 -50000 mg.ll
3025 { Part 44): 1993 Bio 2023 1 L
COD, APHA 24th Ed 3220 B Open | mg'l J8R0 - 5.0 - 10000 il
Reflux Method 2023 | [l

Belersnee- [ 1] Generml Swmndands for descharge of environmental pollutms are e gar-A Ffuent {Gshedule-¥ L The Envimmmeni (Pratection} Rule, 1986
suaree: e rpchonic miDenerabSmandand= pdlC Besides fhees warelinds, pefer EFA sinsdpads fer spectiic parposs
"Mon-MNAHL Parteeleri.

Slobe : 1 T reviie o ey Tistt Rorpast reluin waly s e b testad 5 Tha sopact abid] 2a1be wprodsced-moop: = fall. wiibosd thr wriler perewprsion of Ldsiiaury. 1. Tha Len repan o i (e soers o

e i i L
Memark: M
Analysed hy-
|Alak Sharma(JRF), Vivek Saini(JRF),
Priva Anand [JTREF), Mohan :
Pandey(JRF), Ankits Dwivedi{JRF)| Anil Doty e
Kumar v T
Rarry Mg s e Sharma 7= ===
Verma | oidnen. Regional Officer

Ram Milan ﬂ#ﬁiﬁi:

1 of Paea )
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i REGIONAL GORAKHPUR

% UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkhandi Mahadey, Avas Yikas Colony, Kueda Ghat, Dooria Road, Gorakhpur

Kl No.23901 180/ Gorakhpur 2023 - Date: 10122023

1- Name & Address of Industry: [NDIA OLYCOLS LIMITED E | SECTOR 15 GIDA
2. Sample Collected By: Vivek Saioi JEF | Apodhim Frasad, SA

- Date of Monltoring: 147122023

4- Source of Sampling: Boiker

5- Stack attached tor Boiler

G- Stack Height: 90 Mewer

7- Tetal No. of Boller: |

8- Capacity of Boiler: 55 TPH

9. Fuael wsee; CoalRice Husk/Slop

10 Quanticy of Foel need: 134 TRD

11- Flae Gas '\\'llﬂd‘l}': 1125

12- Alr Pollotion Contral Device: B

13- (iher remarks {if any): NA

14- Further details of sample location nad Test methods followed sre appened overicaf:

Sr | Parameter LUnit Result Standards
Il
1 | FARTICULATE mg/MNm3 T2 R9 [50.0
MATTER
Amalysed lry-
[Wivek Suini THE]
R iy F Stgm e Anil. PR
Verma (G5 Kumar o

Ram Milan Verma (SA) pera RFRT]

) Sh-ﬁlmﬂ ([ = L
Regional Oificer
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e - el REGIONAL GORAKHPUR 3
% UTTAR PRADESH POLLUTION CONTROL BOARD
“rn Jharkhandl Mahadey, Avas Vikas Colony, Kueda Ghat, Doorls Read, Gerakhpur

Ref Mo 23801 161 Gorakhpur 2023 Date: 191272023

1- Name & Address of Industry: INDIA GLYCOLS LIMITED E | SECTOR 15 GIDA
2- Sample Collected Byt Vivek Saind JBF | Ayodbye Prassd, 54

3- Date of Monitoring: 147122023

4- Spurce of Sampling: Builer

5 Stock attached to: Hoiler

B Stack Height: 60 Meter

7= Total No. of Bedler; 1

B- Capaeity of Boller: 45 TPH & 35 TPH ($tnd By}

8- Fuel mspd: Conl Rice haskSlop

18- Quantity of Fuel used: 200 71D

11- Flue Gas Yelocliy: 11.14

12- Air Pollwtion Control Device: ESF

13- Other remarks (If anyi: A the time of monitaring enly 45 TIPH Boller are under operation
14- Farther details of sample locatlen nad Test mcthods follewed are appened overleaf:

Sr Parameter [ Hesult Standards
Thilk.

1 PARTICULATE mg/Nm3 102 150.0
MATTER

Amalysed by-
[Avodbye Prosad S4]

Rafry i S ony Anil Tgitaly isgred

o Airdd Kamnar
Verma  Dnanaid Kumar sems
Ram Milan Verma (SA) Sharma waes e

Regional OMcer
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CSR Expenditure related to M/s India Glycols Ltd E-1 Sector - 15 GIDA Gorakhpur

= = = .._. gy g I,
Health Care b
1070-71 £ Sanitation Tt gt dalniid
.
2020.21 daisl Gorakhpur | 111 .
w e on e
Total 30,44 304
‘H-I‘.i”.‘ rare
Mat-22 & Saritatnr arsf dmFEsr iR AF, “FE
S i (aat Fanty L
Total Y 56 GEY |
|
202373 " Heanh care o ahgur
' Artvtiet koo 1.35.804
22314 Pomoted Gor skhpur
et ation b e 43,11, 3%
| Freasronemer s gnd
PR ErE] Caraunpgi -
astasmadn |y 106
102111 Dizaster Managerment Gofakhgur 1645 468
Total 68,18 668
&ll Thres Years Eupend fure 1,36 %0 551 [
[
i |
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CER Expenditure related to M/s India Glycols Ltd E-1 Sector - 15 GIDA Gorakhpur

Y Particular Expenditure IAmeuny
in Rs Ines.)
1 I0221-3033 Operation & Malntenance expanses an RMEE
F. Operation & Maintenance expantss on 5TF = A0
L J022-H33 Operatian B Maintensnoe expances on CPU
4 20232033 Operation & Maintenance ewpanseson ncdneinration boiler CALL
5 SO0 Operation & Maintenace expanses on incineration Bodles CRL 2 9%
L] i022-102% Cperation & Baintenace expanses on incineration Bailer CBL 3.-_
Teotal dgq
1 Ingtallation & Project Cost on MEE &00
2 instaliation & Project Cost on Indineration boller CBL 2 Including ESP and Stack 5511
3 Instaliation & Project Cost on incineration boier CBL 3; Including ESF amd Siack
4 Installation & Project cost on CPU, Imclsding chvil case for Tanks 54}
5 Instaliation & Project Cost an EME 540
& installation & Project Cost on Dryer ]
T STACK-1E2 SPM, Grain MEE Flow Mirs Barewell Flow heters, Ground water Device 53
# installation & Project cost on STP - 25 KLD for sewage trelf.ttrnm: { unilizatinn 0
Toval BATT
Grand Taotal G4 TE

CER Exp, Rupees Rinty Four Crore Seventy St Lac
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M/s India Glycols Ltd E-1 Sector - 15 GIDA GORAKHPUR - 244713, U.P

Detalls of Flyash Generation & Disposal
oy Ash Generation (M.T.) . Ash Dispesal (M.T.]
in Raad Canstruction/stc Ax Fartlizer Total
(Foc)

Apnil. 2022 3315.1 241166 832 66 3315.1
May 2022 4630.5 1475 31 1205.19 4830.5
lune. 2022 4978 1 127151 2705 18 43781
Dhuly 3033 5597,3 47851 8172 5692.3
Auguir. 202l 14427 18437 14427
September, 2022 0 ]
Orctober, 2022 30424 259574 446.66 0414
Nowembar 2022 1803.1 40,76 1762.34 1803.1 |
December 20232 33745 261547 £49.03 1174.5
lanuary 2023 53115 4024.57 1286.53 £311.5
Februany 2023 49588 1221.85 173715 43588 |
March 2023 50938 1362 93 1730.87 5093 B

Tatal 43542.8 3031021 13332.81 435428 |
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M/s India Glycols Ltd E-1 Sector - 15 GIDA, GORAKHPUR - 273209

Details of Flyash Generation & Disposal
Maonth Ash Generation [M.T.) Ash Disposal [M.T.]
in Road Construction/ete As Fertilizer Total
{FOL)
April. 2023 18754 0 1856.69 1856 69
\May. 1023 4556.8 3774 BE2.43 465649
{une 2023 4068.7 3337 731.35 2068.35
Huly.2023 6589.1 £589 0 6589
August, 2023 2517.3 2165 352.18 2517.18
September. 2023 3226.2 32005 25.55 3226.05
Detober. 2023 3541 8 3511 15.22 354022
November. 2023 25558 1759 T96.84 2555 84
December. 2023 3237.3 2407 8304 32379
Total 32268.4 26742.5 5505.22 32247.72
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